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LOK SABHA DEBATES

LOK SABHA

Tuesday, June 21, 1977/Jyaistha 31,
1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS
Expenditure on Lok Sabha Elections

+
*126. SHRI S. G. MURUGAIYAN:
SHRI D. B. CHANDRA
GOWDA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS  be
pleased to state the expenditure in-
curred by Central Government on the
recent election to the Lok Sabha?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): The
information is being collected and
will be laid on the Table of the
House.

SHRI M. KALYANASYUNDARAM:
It is more than three ronths since
the Lok Sabha elections are over.
Does it require such a long time to
collect the figures and supply the in-
formation?

SHRI SHANTI BHUSHAN: Evi-
dently, it requires more time than it
looks to collect the information.
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MR. SPEAKER: I think we should
not spend any more time on this
question. Let us go to the next
question.

United Trade Union on Railways

*127. SHRI P. RAJAGOPAL
NAIDU: Wil] the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
with Government to bring in an uni-
fied trade union on railways; and

(b) whether both the recognised
unions have agreed with the proposal?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The Government is in
favour of broad unification of Trade
Unions in Railways.

The Tripartite Committee appoint-
ed at the Indian Labour Conference
held in May, 1977 is considering the
question of norms for recognition of
Unions and the modus operandi to
evolve one Union in one industry.

The report is expected within two
months. The Government will await
the report and will then consult the
various Unions in Railways to evolve
a modus operandi for the formation
of one Union in Railways.

SHRI P. RAJAGOPAL NAIDU:
I want to know whether the Minister
is confident that it is workable to
have one union in the railways.

PROF. MADHU DANDAVATE:
Confidence is a part of my nature.
Therefore, I have always felt that it
is possible to have one union in one
industry. As far as the various rail-
way unions are concerned, at least
theoretically they are committed to
the principle of one union in one
industry. Only some practical prob-
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lJems have crept up. It will be our
constant endeavour to see that all the
difficulties are eliminated.

SHRI P. RAJAGOPAL NADIU:
¥s the Minister not aware that many
of the unions are against this?

PROF. MADHU DANDAVATE:
No, it is not correct. As far as the
All India Railwaymen's Federation is
concerned, through its various reso-
lutions it is committed to the principle
of one union in the railways. In fact,
on the eve of the budget session they
submitted a memorandum in which
they have demanded th®t an early
decision on one union should be
taken. I have discussed it with the
NFIR, another recognised federation.
They have clearly stated that they are
not against the principle of one union
in the railways as such, and only the
modus operandi should be worked out
in consultation with the unions con-
cerned.

SHRI M. KALYANASUNDARAM:
I really appreciate the confidence of
the Railway Minister, but is he aware
that such great men as Shri Jaya
Prakash Narain and Shri Hariharnath
Shastri tried to unify and failed.

MR . SPEAKER: That is past
history.

SHRI M. KALYANASUNDARAM:
Is he aware that there are more wor-
kers in unrecognised unions than in
the recognised trade unions, and will

he be willing to consult those un-,

recognised unions also before evolv-
ing the principle of recognition?

PROF. MADHU DANDAVATE:
To put the record straight regarding
his earlier statement regarding Shri
Jaya Prakash Narain....

SHRI M. KALYANASUNDARAM:
That is history.

PROF. MADHU DANDAVATE:
Even history is misquoted very often,
and that is why I must correct it. 1
want to correct that impression. There
was a ttsve when Bhri Jaya Prakesh
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Narain was leading the All India
Railwaymen’s Federation. Afterwards
a split came about. Therefore, it is
not correct to say that he did not lead
a unified federation.

SHRI M. KALYANASUNDARAM:
Your facts are wrong. |

PROF. MADHU DANDAVATE:
There was a split, but glso at one time
he did lead a unified federation.

Anyway, the second part of his
question is more important, and in
that he has asked whether it is true
that the membership of the unions
which have not been recognised is
more. Our records indicate that it is
is a fact that a membership of 5.56
lakhs is shown by the All India
Railwaymen’s Federation and about
4.5 lakhs by NFIR. The other mem-
bership which is there js spread over
a number of categories, and it is not
membership belonging to a single
national federation. Therefore, you
cannot compare that membership,
which is an aggregate membership of
the various categories of unions, with
the membership of the federations,
but if you take the total and cumu-
lative effect into account, I may say
that the other membership has been
spread over a number of categories.

DR. SUBRAMANIAM SWAMY: Is
the hon. Minister aware that I am
the President of the Southern Rail-
way Karmik Sangh and the Vice-
President of the Bharatiya Rail Maz-
door Sangh? I can say with full
authority that it is extremely difficult
to have a unified trade union unless
certain basic pre-conditions are met.
I would like to ask the hon. Minister
whether, before he gets into this
unified trade union system he would
first put the position of the unions in
proper perspective. After all, this
recognition is based on the count of
membership which has gone out of
date and some unions like the
Bharatiya Rail Mazdoor Sangh today
are the chief unions and they should
be accorded recognition first. Would
he care to accord recognition first to
the most important wunions on the
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Yasis of a recent count and then go
about this unification?

PROF. MADHU DANDAVATE:
As far as the first part of the ques-
tion is concerned, I am very much
conscious and very pleasantly cons-
cious of the fact that he is the Presi-
dent of the organisation mentioned.

As far as the second part of thz
question is concerned, we have set
certain norms regarding recognition.
1f these norms need revision, we
would like to do it in consultation
with the Labour Ministry and the
various unions including the wunion
which he leads, and I am sure we will
be able to arrive at some suitable
formula which will satisfy all.

SHR] DINEN BHATTACHARYYA:
At present which are the federations
which are recognised, and how many
unions are there which are not recog-
nised but which represent a large
number of railwaymen? Regarding
these unrecognised unions, what is
the attitude of the Government in the
case of disputes which they bring to
Government, and how do they get a
fair deal from the Ministry?

PROF. MADHU DANDAVATE:
As far as recognition is concerned,
so far the accepted criteria are: it
must consist of a distinct class of
Government employees; all Govern-
ment employees of the same class
must be eligible for membership; it
must be registered under the Indian
Trade Unions Act; its membership
should not be less than 15 per cent
of the total number of non-gazetted
staff employed on the railways, and
it should not be sectional. Unions
composed of one category or limited
categories of workers should not be
recognised. In the opinion of the
railway administration, the union
should be one which is not likely to
engage itself in subversive activities.
Of course, the last question does not
arise at all because the unions do not
indulge in suversive activities. This
being the criteria, the categorywise
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unions are not recognised on ‘the basis
of this. On the basis of the said
rules, at present the categary-wise
unions cannot be recognised. But I
am in touch with a numher of cate-
gory-wise unions. We have already
started a dialogue as to what modus
operandi could be adopted to set up
one union.

=t s fog oA ST A EA
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SHRI R. K. MHOLGI: May I know
when the contemplated report is like-
ly to be submitted?

PROF. MADHU DANDAVATE:
It is expected that the tripartite com-
mittee will submit its report within
two months.

SHRI K. RAMAMURTHY: While
welcoming -one union for the Rail-
ways, I would like to raise my
doubts: (1) after recognition of one
union in the Railways, what is the
guarantee that other unions will not
function in the railways’. (2) Form-
ing of association is a fundamental
right of an individual. Will it not go
against that principle?

PROF. MADHU DANDAVATE:
After consultation with the various
unions, once we eéevolve modus
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operandi for forming of one union,
then at least the major unions with
whom we had consultations, will be
the part of one union. After that if
some other unions are there, they
will exist only on paper and we will
not take much cognisance of the
paper union at wall.
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Proposal for Off-shore Oil Survey in
Kerala

*129. SHRI K. A. RAJAN: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government have a
propposal under consideration to take
up off-shore oil survey in Kerala; and

(b) if so, the main features thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(RAVINDRA VARMA): (a) Yes, Sir.

(b) It is proposed to deploy the
O.N.G.C. Seismic Survey vessel “An-
veshak” to survey this area after the
current monsoon geason is over.

SHRI K. A. RAJAN: In 1968, there
was the scismic survey conducted for
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off-shore o0il in Kerala. The Kerala
Government, after making a re-
presentation to the Central Govern-
ment had promised to conduct the
survey along with the west coast from.
February, 1977. My only request to
the hon. Minister is to expedite it as
early as possible.

SHRI RAVINDRA VARMA: I
would like to inform the hon, Member
that after the Russian survey was over
in 1964, there was another reconnaiss-
ance survey of our continental shelf
in the Arabian sea including portions
of the Kerala coast in 1973 by a seis-
mic vessel “Lady Clorita” belonging
to Shell International Petroleum
Company. The result of the survey
made by this vessel did not indicate
good sedimentary thickness except in
the deeper portions of the continental
shelf where the depth is so great that
perhaps exploration and exploitation
may be rather difficult. The O.N.G.C,,
however, also did its part of the work
and carried out a small volume of
seismic survey of the off-shore coast
dine of Kerala.

The hon. Member has suggested
that the work should be expedited.
He knows very well that during the
monsoon Season, much work cannot
be done in that area. As soon as the
monsoou season is over, the work will
be undertaken by the “Anveshak”.

SHRI VAYALAR RAVI: As
regards off-shore drilling on the sea
coast Kerala, we got an assurance
from the former Minister of Petro-
leum and Chemicals that it would be
expedited. He gave a hint to the
House that there was a chance to get
more oil in the off-shore coast of
Kerala. The hon. Minister just now
said that it is rather difficult, this and
that. I would like to know from the
hon. Minister whether he will give a
serious consideration to this and see
that al] ways and means at the dis-
posal of the Government will be uti-
lised to find out the oil by exploring
the off-shore sea coast of Kerala and
also make a feasible proposal for its
commercial exploitation.
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SHRI RAVIDRA VARMA: 1 can
understand the hon. Member’s anxiety
which 1 share with him. But ine
presence of oil does not depena on
any assurance that any Minister—
past or present—can give. As far as
the exploration is concerned, as I said
earlier, the survey itself pointed out
that the continental shelf near the
coast was narrow and the sedimentary
thickness was very small, that further
away from the coast line the thick-
ness increased and that further away,
the depth also increased. There is
difficulty in exploration and exploi-
tation where water is deep. This is
what was stated by me earlier and
this is what was stated by both the
reports, the Russian survey report
and also the survey made by the
vessel “Lady Clorita”. This does nut
mean that the Government will not
make the necessary efforts to see
whether prospecting, exploration and
exploitation can be undertaken on an
economic basis if it is proved that
there are sufficient deposits of «i] to
warrant it.

Railway Accidents during the ]ast
three months

+
*131. SHRI VAYALAR RAVI:
SHRI R. V. SWAMINATHAN:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) the total number of Railway
accidents occurred during the last
three months and how many people
died and were injured therein;

(b) the total loss suffered by Rail-
ways as a result thereof;

(c) the causes of these accidents;
and

(d) steps taken to avoid such acci-
dents in future?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (d). A statement is laid on the
Table of the Sabha.

‘Statement

{a) During the last three months
i.e. March to May, 1977, there were
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206 train accidents in the categories of
collisions derailments, level crossing
accidents and fires in trains on the
Indian Government Railways agzinst
210 during the corresponding months
of the previous year. 138 persons
were killed and 322 injured in accidents
dents which occurred during March
to May, 1977.

(b) The cost of damage to reilway
property has been estimated at appro-
ximately Rs. 80,59,939.

(c) Causes of tnese accidents are
as under:~¢

Rt

(i) Failure of Railway Staff —73
(ii) Failure of persons other

than Railway Staff —34
(iii) Failure of equipment —50
(iv) Accidental —11
(v) Cause could not be

established —4

(vi) Cause not yet finalised —34

(d) As failure of human element is
the largest single factor responsible
for accidents, Safety Organisations set
up on the Railways have been engaged
in inculcating safety consciousness
amongst the staff connecied with the
running of trains and in ensuring that
the staff do not violate safety rules or
indulge in short cut methods. Thorough
inquiries are held into all accidents
and appropriate remedial measures are
taken.

SHRI VAYALAR RAVI: I hope, the
hon. Minister will share with me the
anxiety and concern about the increase
in the number of railway accidents
resulting in deaths. In the statement
itself, the hon. Minister himself says
that there were 206 train accidents and
that 138 persons were killed and 322
persons were injured. He has given
the reasons also. He nas made g state-
ment about safety measures also. Even
with all the safety measures, the rail-
way accidents are occurring from time
to time resulting in the death of many

people,
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Recently two accidents have occur-
red with in a short interval at the
same place near Arakonam. As a re-
sult of these accidents, some steps have
been taken. According to one of the
reports, more than two people have
been killed. I am only worried about
the accident. I would like to know
from the hon. Minister what concrete
steps have been taken—-where it is due
to human failure—and what stéps ycu
would propose to take further to avoid
all these accidents?

PROF. MADHU DANDAVATE:
Though factually the number of acci-
dents that had taken place in the last
three months was less than that dur-
ing the corresponding months of the
previous year, I am not satisfied at all.
I want the situation, under the Janata
Government, to improve. I am not
satisfied merely with the status quo.
I have not tried 1o cover up any lapses
on the part of the administration or
the staff. I have given al] the details,
the break-up of the accidents, the rea-
song for the accidents and what steps
are being proposed. I wish to make it
very clear to the House that these acci-
dents should be avoided in the future.
We have seen to it that the mainten-
ance agency has been strengthened, the
periodical inspections have been inten-
sified and we will see where track
packing is loose. that it should be set
right. Where recurring accidents are
there, we will also see that they are
completely eliminated. As far as fai-
lure is concerned. in the case of staff
failure in the case of equipment fai-
lure and in the casa of failure of the
general public, in all these cases, we
have found out the reasons. Where
there are crossings, some motor drivers
have dashed against the traings and
there have been collisions. Even in
the case of manned gates, certain acci-
dents are taking nlace. As far as the
break-up is concerned, it is already
givF~. Investigations are already go-
ing on. In the course of three months,
whate-er accidents have taken plsce,
we have tried to categories how many
of them are due to equipment failure
and how many of them are due to the
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failure of the staff. All thoge enquir-
jes are going on_ and where staff is
responsible in these accidents, we will
take very stern action. That is the
assurance that I would like to give to
the House.

SHRI VAYALAR RAVI. As far as
the compensation amount is concerned,
1 would like to know from you whether
it includes the tompensation paid to
the people who Aied as well as injured?
I would also like to know what steps
are taken to see that the compensation
amount should be paid in a short time?

PROF. MADHU DANDAVATE: As
far as this amount is concerned, it does
not include the compensation amount
at all. A separate provision of Rs. 9
crore is made. That is a separate pro-
vision. 1 may point out that the pre-
sent provision of compensation is upto
a limit of Rs. 50,000 :nd our Ministry
is trying to apply its mind to find out
why fhere should be a disparity bet-
ween the compensation paid in the case
of air—crash—in the case of victims of
air-crash, it is Rs. 1 lakh—and the
rail accident, and I had already made
that statement. We are trying to exa-
mine that proposition financially and
will come forwarg with concrete sug-
gestions to improve the situation. As
far as er-gratia payment is concerned,
usually, it is fixed at Rs. 1000 for the
kins of the dead and Rs. 750 for the
injured. Where specific instances are
there, for instance, Gauhati accident,
on the spot, the Minister, in his discre-
tion, can increase the ex-gratia pay-
ment. We have increased the ex-gra-
tia payment.

SHRI VAYALAR RAVI: What about
this Rs. 50,000 as compensation?

PROF. MADHU DANDAVATE: A
claim commissioner is appointed. He
goes into a particular case because one
ranger is there. Very often someone
may point out that he is his (dead
person’s) near relative and may make
the claim whereas somebody else may
be his near relative. Therefore, the
claim is fo be analyseq and examined:
by the commission.



13 Oral Answers

PROF. P. G. MAVALANKAR: Suir,
an accidemt is after all an accident!
One cannot help it. So, some accidents
may take place. But, may I ask the
hon. Railway Minister whether he has
categorised them into avoidable acci-
dents and non-avoidable accidents?
From the statement he bhas gir mn,
can see that a good number o them
can be put into ihe category of avoid-
able accidents, because, he has men-
tioned: failure of equipment 50 cases
and failure of railway staff 70 cases.
In view of these appsllingly large
figures, will he assure the House that
he will take prompt action with wn.gard
to improving the eyuipment so that
accidents on that score are minimised
any that he will take educative and
punitive measures in respect of empio-
yees who make serious faults? TRe-
garding level crossings  particuvlarly
unmanned, in urban conglomerations,
in major cities, wiil he see that they
are made manned as early as possible?

PROF. MADHU DANDAVATE. |
accept the suggestion of the hon. Mem-
ber and I may point cut to him that.
in the break-up that I have given, of
the accidents that have been mention-
ed, only 11 have been shown as acci-
dental. Of course, accidental accident
ts perhaps a contradiction in terms,
but the hon. Member will realise what
it means in the context of the other
figures. It is possible to avoid these
accidents. We will take stern measures
against those who are responsible for
the failure of their duties. an¢ as far
as equipment is concermed, we will try
to reinforce with better equipn._nt so
that maintenance can be improved.

PROF. P. G. MAVALANKAR. What
about level-crassings?

PROF, MADHU DANDAVATEF: I
have referred to that earlier.

o fT Wwd gemer o aw
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SHRI L. K, DOLEY: Regarding the
railway accident that took place at
Gauhati in Assam our information .is

that the flood level was higher than
the rail line. Another thing is that the
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bridge-connection was in a dilapidated
condition. The flood level being
higher, this has been a recurring fea-
ture after the great earthquake of
1950." This is due to the fact that the
level is constantly rising because of
silting. The condition of the roads in
Assam is also the same. In view of
this, may I know whether Government
is seriously contemplating to raise the
railway lines and also the roads above
the floog level?

PROF. MADHU DANDAVATE: As
far as this aspect is concerned, it is a
suggestion for action and we will take
note of that. As far as the earlier
aspect is concerned, as I have already
said in thg comprehensive statement
submitted to the House, from Bridge
No. 139 to Bridge No. 141, due to lower-
ing of the sluice gates, there was an
outburst. There is some doubt in the
minds of many villagers from that
locality that the control of the sluice
gates was not properly managed. 1
do not want to cast any aspersions.
It is the responsibility of the Irrigation
Department. A judicial enquiry has
been ordered. That problem also will
be placed before them, and whatever
be the final verdict, on the basis of that
we shall proceed further.

Nt dw Fag . m @ A=
¢fs NoogarE @R T A F
fasres oo FAEY #4, Afe =@
TH qTE W AT FT AT AT TR
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TR FFaF W R FFFTaTAAL
I % WA ¥ fag woefaw feargw
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SHRI KRISHNA CHANDRA HAL-
DER: The Minister has stated in the
statement that the number of accidents
due to the failure of persons other
than the railwdy staff is 34. How
many persons died and how much
compensation was paid?

Again, under (v) it has been stated
that the number of accidents where
causes could not be established is four.
I would like to know the reason why
causes could not be established.

PROF. MADHU DANDAVATE. As
far as payment of compensation is
concerned, this number relates to the
accidents during the last three months.
The Claims Commissioner goes into
each case. I cannot tell you just now
how much was the compensation in
each case, all that I can inform the
House is that the maximum compensa-
tion payable to the nearest of kin of
the dead is Rs. 50,000 and we have
made no exception.

As far as those four cases are con-
cerned, the statement that the causes
have not been establisheq itself indi-
cates that we have not been able to
find out how these accidents took place
and they were in g true sense, acci-
dental accidents.

As far as the other cases are concern-
ed we have given the reasens angd all
the defects are being rectified.

5 fraeraw 2§ @ #
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N
gsnm JAGANNATH RAO: Regard-
ing payment of compensation, I would
like to know whether it is paid uni-

formly in the case of Class 1I, Class I
and Air-conditioned coach psesengers
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or whether the poor passengers travel-
-ling by the I Class are paid at a higher
rate.

~ PROF. MADHU DANDAVATE: We
.don’t consider at all the Class by which
the passengers were travelling. At
least in death there should be unifor-
mity.

Areas of Work assigned by L.O.C. to
Engineers India Limited

*#132. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETEROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the areas of work which have
been assigneq by the Indian Oil Cor-
poration to Engineers India Limited so
far;

(b) how many assignments have
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(¢c) what is the Government’s ex-
perience of the works so far comp-
leted by the Engineers India Limited
technically, administartively and
financially and the broad outlines
thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b): Six major projects have so far
been assigned by Indian Oil Corpora-
tion (IOC) to Engineers India Ltd.,
(EIL). A statement giving the names
of these projects, the areas of work
assigned to EIL and their status is
laid on the Table of the House.

(c) 'The performance of EIL in re-
lation to the projects completed by
them so far has been satisfactory.
The payments made to them for the
services are also considered reason.

been completed; and anle.
Statement
Name of the I0C Project Areas of work entrusted to Status

Engineers India Ltd.

LPG Ro'tling Plant Barauni Refinery Turkey job for LPG Transfer Completed.
Bihar and filling system

Coke Calcination Plant, Barauni Re- Turkey job for calcination of Completed.
finery petroleum coke.

Haldia Refinery Haldia,West Bengal

Detailed engineering, procure- Completed.
ment in India, site construc-

tion supervision and project
management,

Guajarat Refin:ry Expansion, Baroda

Process design, detailed engi- Under implementa-
neering,

procurement, cons-  tion

truction, supervision, commis-

sioning
gement.

Mathura Refinery, Mathura (U.P.) . Derailed engincering procure-

and project mana-

Under implementa-

ment for certein units and tion

off sites,

supplementary en-

gineering and construction
supervision.

Off-3hore Oil Terminul & Subrmarine Detailed Project Report, and Compleced.

Pip:line, Gulf of Kutch

Project Many clu- Und
ding Tonstruction Supervision.  tion.

Mangement inclu- Under implemente-
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SHRI C. K. CHANDRAPPAN:
Considering that Engineers India Ltd.,
is a -public sector undertaking and has
done cominendable work, as the Minis-
ter has said, would it be ‘the policy of
the Government to entrust more and
more work to Engineers India Ltd., so
that we will be abla to avoid, to that
extent, collaboration from abroad?

SHRI RAVINDRA VARMA: The
EIL has done commendable work and
hag gained considerable experience,
and it can today undertake design
engineering and construction of com-
plete refineries. However, in the re.
fining field, there are certain complex
units like the Catalytic Cracker and
the Hydro Cracker Units and these
are also other processes in the Fuel
sector, where the EIL will have to con-
tinue to have foreign assistance where-
ever the Departmental processes, licen-
ces and know how are not applicable.
It would pot be possible, techno-econo-
mically, to develop such complicated
processes since our requirement is
infrequent—and this is the normal
practice even in the Western countries
of Europe. So, subject to this, Gov-
ernment will make overy effort to see
that the experience as well as the
expertise of the EIL is fully utilised.

SHRI C. K. CHANDRAPPAN: 1
know that we need foreign assistance
for EIL to work effectively in the
country. But at _.he same time, I
would like to know  whether it is a
fact that in case of refinery construc-
tion, EIL alone is )juite capable of
taking up the engineering side of the
work and whether they had made any
specific proposals before the Govern-
ment that in the construction of Mathu-
ra refinery, they would take up the
major portion of the construction
work and in that case, what is the de-
cision of the Government? From the
type of work assigned to EIL as men-
tioned in the stafement, it appears
that it 'is a very small portion of the
work. When EIL is capable of doing
this work, why are we not giving it
to them?
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SHRI RAVINDRA VARMA: I have
already stated that as far es design
engineering and construction is con-
cerned, the expertise and skill of EIL
are acknowledged by the Government.
Since it is an undertaking in the pub-
lic sector, the Government will make
every effort to see that its services are
utilised. I would like to inform the
hon. Member that in respect of the
Mathura reflnery projects, EIL are
acting as the prime consultants and
contractors. As the hon. Member must
be aware, there are two aspects of
this question. For the part of the
work of the refinery which is assigned
to the Soviet side, the scope of ser-
vices of Engineers India Ltd. ‘overs
procurement of indigenous syuipments
and materials required for the sector,
re-engineering that may be required
on account of the use of indigenous
equipment, material, construction and
supervision etc. In addition to this,
the EIL has also been entrusted with
detailed engineering, consrruction,
supervision, procurement and other
project management activities of the
other sector of the Mathura refinery.
It can thug be seen that the Govern-
ment is making every effort to make
full utilization of the expertise of the
EIL.

twd AW & g gfea WE wide
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes, Sir,

(b) No. Sir. The matter was consi-
dered in depth last year and it was
decided to continue the I. R, C. A. as
a separate entity.
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01] Exploration in Asstim

*138. SHRI NIHAR LASKAR: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government have de-
cided for oil exploration in Assam;

(b) whether the TU.S.A. has been
approached to conduct fresh survey
in the area, if so, the reaction of the
American Government thereto; and

(c) the areas selected and agree-
ments reached for the exploration of
oil in the country during the current
year?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) QOil
exploration in Assam has now been
going on for several decades.

(b) No, Sir.

(c) Does not arise.

SHRI NIHAR LASKAR: My friend
in his answer says:

‘Oil exploration in Assam has now
been going on for several decades.’
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Sir, this fact is not only known to us
but to the whole world. But what I
was interested "to know from the
Minister is whether there are any new
sites which have been selected for
o0il exploration either by ONGC or by
any other agency and with what
progress.

SHRI RAVINDRA VARMA: The
hon. Member says that it is known to
the whole world that oil exploration
is going on in Assam but his guestion
begins, ‘Whether Government have
decideq for oil exploration in Assam.’
Perhaps the hon. Member's world
does not include himself.

"SHRY! NIHAR LASKAR: Some mis-
take has occurred somewhere.

SHRI RAVINDRA VARMA: We are
not responsible for that. The question
as tabled reads: ‘whether government
have decided for o0il exploration in
Assam.’ and the answer to the ques-
¢ion is as tabled.

SHRI NIHAR LASKAR: My ques-
tion was whether government have
decided for further oil exploration.

SHRI RAVINDRA VARMA: The hon.
Member has asked whether any
further drilling is contemplated. He
is aware, I am sure, that ONGC has
conducted drilling in 21 structyres in
Assam, including Dasangmukh, Rudra-
sagar, Lakwa, etc. I do not know
whether he would like me to read out
all the 21 names where drilling has
becen conducted. Oil so far has been
struck only in 8 structures out of the
21. While development drilling at
Rudrasagar and Lakwa is virtually
complete, it is going on at a faster
place at Galeki structure. Currently
exploratory drilling is also being con-
ducteq at Lakwa, Charali, Lakhmani
and Borholla structures and the

-ONGC plans to commence drilling at
chargola and Masimpur both in the
Cachar district in which the hon. Mem-
ber is particularly interested and also
in Laximajan, Borpathram and
Holongopar areas. Rig building and
other preparatory workg have almost
been completed at Chargola and the
the well g likely to be spudded by the
. end of this month or early next month.
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Maharashtra Express

*139. SHRI VASANT SATIIE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the average speed of
Maharashtra Express is very slow as
compared to other Express trains on
main Trunk;

(b). if so, what steps are being taken
to speed up Maharashtra Express and
provide other amenities like Dining
Car therein;

(c) whether there is a proposa]l to
extend Maharashtra Express route
beyond Nagr:.:: upto Gondia-Bokaro;
and

(d) if so, the decision taken in the
matter?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
the average speed of 83/84 Maharash-
tra Express is 39 KMPH as compared
to the average speed of BG Mail/Ex-
press trains on the Indian Railways
during 1975-76 which was 46.4 XKMPH.

(b) Withdrawal of the existing
stoppages to speed up Maharashtra
Express will not be liked by the pre-
sent users and, therefore, is not de-
sirable. No room is available cn the
train to attach additional bogies.
Catering facilities are available at
various stations enroute.

(c¢) No.
(d) Does not arise.

SHRI VASANT SATHE: 1 am
really surprised and pained at the
reply my friend has given because,
coming from Maharashtra, I thought
that at least he would know the plight
of passengers who have to wravel by
this train. Within Maharashtra itself
from Pune to Nagpur, if a train were
to take more than 24 hours to cover
the distance, you can understand how
fast this train must be. Why do you
call it an Express at all when it goes
with the speed of a passenger, stops
at every station and takes such a kng
time to cover the distance from Nag-
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pur to Pune? There have been com-
plaints from all commuters. You
will not find a single passenger who
travels by this train anq who does not
com.plain about the speed of the
train. What is my friend going to
do—I want to know about speeding
up this train. You charge Express
rate and go by passenger speed. You
then call it a passenger and charge
passenger fare.

PROF, MADHU DANDAVATE: As
far as speed is concerned, I admit
that it is in between that of the pas-
senger and express train speed. 1
concede that it is reither a passenger
train’ nor an express train.

There is one contradiction in va-
rious suggestions that are made by
the hon. members of this House and
also the users of the train or the pas-
sengers of the train. Passengers want
that there should be some trains
which may be faster than the passen-
ger trains and wothers say that they
should have a number of stoppages
for the train so that they can attend
to the interest of the passengers at
all stations. If we start introducing
all express and fast trains on almost
all the lines, in that case we will not
be able to serve the needs of those
who want the required stoppages.

SHRI VASANT SATHE: This mat-
ter has been discussed even in the
Zonal Committee. There are a num-
ber of ways to solve this problem. 1
do not want to take the time of this
House. We can discuss it. There are
ways to have the stoppages and also
have a fast speed. At night times
the speed can be increased and in
some areas when the train passes in
day time the speed is reduced as we
have to have more stoppages. Nor-
mally in the mid of the night no per-
son utilizes this train. There is a way
of doing it. If you are keen that
this Express train should continue it
may be called Janata train and do
not charge express fare. As long as
you charge express fare, for heaven’s
sake, keep express speed.
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PROF. MADHU DANDAVATE: We
will take the suggestion into account.

I would like to point out one diffi-
culty. The route on which Maharash-
tra Express is travelling, glready there
is a saturateq line capacity. If we
just distrub the present speed and try
to make it faster, it will disturb
a numeber of other trains.
Therefore, I shall sit with the hon.
Member and I shall try to point out
the difficulties. I am sure I shall be
able to convince him. If he convin-
ces me ] shall change the pattern.

SHRI SONU SINGH PATIL: Does
the hon. Minister know that there is
a terrible demand to stop Maharash-
tra Express at various stations, par-
ticularly in my constituency like Bod-
wad, Masawad and Kajgaon, etc.

PROF. MADHU DANDAVATE:
You will see that both the Members
are sitting at cross purposes. He
wants a number of stoppages to be
increased. That will further cecrease
the speed, because the average speed
will have to go down. All these prob-
lems have to be taken note of.

SHRI R, K. MHALGI: What are
the difficulties in not attaching a
dining car to this Express train?

PROF, MADHU DANDAVATE: As
far as the arrangement of dinging cars
is concerned, we have tried to balance
between the dining cars to he atta-
ched to certain trains, pantry cars to
be attached “» certain other trains °
and food bei~g¢ supplied froma the
base kitchens depending upon the re-
quirements ang depending upon the
financial resources that are available.

I would like to point out one diffi-
culty to Shri Sathe, if dining car is
attached, the capacity of the passen-
gers in the train is decreased. We re-
move the dining car and introduce
pantry car, it is because the passenger
capacity is to be stepped up. That is
the reason.

SHRI SHANKARRAO MANE: I

would like to know from the hon.
Railway Minister whether he is going
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to curtail the journey period of
Mahalaxmi Express leaving from
Kolapur and going to Bombay, which
takes normally 22 hours.

MR. SPEAKER: That is a different
train and that is a different question.
q think we have finished with the
questions. Thanks to the absentee
Members! If hon. Members wan: a
second round then we will have to
take up the questions for the second
round. We have got ten minutes left.
I have no objection. Go along. Mr.
Sudheeran.

.Survey and Expenditure involved in
laying Ernakulam-Alleppy Railway
Line

+
*125. SHRI V. M. SUDHEERAN:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Kerala Govern-
ment has urged Central Government
to expedite the sanction of line bet-
ween Ernakulam and Alleppy:

(b) if so, the total expenditure in-
volved on this line; and

(¢) action proposed to be taken by
Government about this line?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes, Sir.

(b) The line from Ernakulam to Al-
leppey is estimated to cost about Rs. 5
crores.

(c) The question of taking up the
construction of the line is under active
consideration of the Government in
consultation with the Planning Com-
mission.

SHRI V. M. SUDHEERAN: Sir, it
is a vital project as far as Kerala is
.concerned. The State Government
has taken a very keen interest in
offering government’s own land  as
_also wooden sleepers. It has already
spent more than Rs. one lakxh for the
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survey and the people of that area
have come forward by offering {full
manpower t0 do the unskilled work.

So, may I request the Minister to
be pleased to state whether he would
give us a definite assurance that the
project will be sanctioned and that
the work will be started in this year
itself?

PROF. MADHU DANDAVATE:
Initially when we suggested to the
Planning Commission that this parti-
cular line should be cleared and we
should be permitteq to include this in
1977-78 budget, the clearance was not
given. Centain developments had
since then taken place which had
created some work. The original
estimated cost was Rs. 5 crores. Be-
cause Kerala Government had assur-
ed that they would be prepared to
give government land free and wood-
en sleepers also free of charge and in
addition, even th. e2rth work might
be undertaken to a .2rtain extent, I
think the cost would go down from
Rs. 5 crores to Rs. 4.55 crores. In the
light of these, we are re-examining
the proposition. Initialiy the returns
that were indicated appeared to be
grossly exaggerated. Again we are
trying to go into the feasibility report
and are taking up the issue with the
Planning Commission. 1 can assure
the hon. Member that if this is clear-
ed, as far as the Ministry is concern-
ed, it is prepared to go ahead with
the implementation of the plan for
the construction of this line.

SHRI N. SREEKANTAN NAIR: Sir,
in view of the fact that the railway
line runs along the coast of Kerala
which is the poorest part of the coun-
try and, in view of the fact that it
touches the port town of Alleppey
which is now almost in a bad condi-
tion, will the ministry move the file
to see that this is expedited? These
two factors are very important.

PROF. MADHU DANDAVATE: Sir,
that is exsctly the reason why at the
Minister’s level, we have already taken
a decision that we should proceed
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with this line only in consultation
with the Planning Commission. And
I have aiready replied to an earlier
question that we would require the
Planning Commission’s clearance of
this line.

SHRI VAYALAR RAVI: Sir, the
Minister said that the cost would
come down to Rs. 4.55 crores for this
project. Already everything is avail-
able for this 52 k.m. line project with
the General Manager for the construc-
tion and that will reduce the ex-
penditure further.

The material available with him al-
ready is lying idle somewhere in
Kerala. Will you take the whole
thing into account including the ex-
penditure to be incurred on the rails?
The second part of my question is this.
Will you please do this yourself with-
out consulting the Planning Commis-
sion?

PROF. MADHU DANDAVATE: Sir,
as far as consultation is concerned,
we cannot take up the project unless
of course we get a clearance from: the
Planning Commission. So, that ques-
tion does not arise.

As far as the earlier part of the
question is concerned, I have already
cleared that point by saying that we
have taken all the factors into account
by which the original cost of the esti-
mate could be reduced to some extent.
That is the reason why we are pro-
ceeding with this.

SHORT NOTICE QUESTION

Tenders invited by O&NGC for
purchase of Track Tractors

S.N.Q. 2. DR. SUBRAMANIAM
SWAMY. Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Oil, and Natural
Gag Commission called for tenders for
the purchase of truck tractors;

(b) whether the called tenders were
opened on March 3, 1976;
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(c) whether the contract for 24
trucks was awarded to Murutj Heavy
Vehicles Limited;

(d) whether the price charge by
the Marutj Limited was almost twice
ag high as the lowest tender price; and

(e) whether the contract aWard was
irregular? :

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The ONGC invited tenders
on January 16, 1878 for Truck Trac-
tors with opening date of the tenders
as March 4, 1976.

(c) The contract for 12 Truck Trac-
tors without oilfield equipment and
2 Truck Tractors with oilfield equip-
ment at a total c.if. value of Rs.
73,47,707.00 was placed by the ONGC
with the approval of the Government
with M/s. Maruti Heavy Vehicles
Ltd.

(d) At the time the order was pla-
ced, the quotations of M/s. Maruti
Heavy Vehicles Ltd, for the said
Truck Tractors were the lowest.

(e) The question as to whether
there was any irregularity etc., in
the award of the contract js presently
under investigation by the Central
Bureau of Investigation.

DR. SUBRAMANIAM SWAMY: Mr.
Speaker, Sir, I would like to ask in
view of the fact that the CBI has
been asked to look into this case pre-
sumably it means that there is a
prima facie case, The question is
what are the terms of reference? It
is clear that these trucks were not
manufactured by Maruti but were im-
ported from a foreign company,
namely, International Harvester. Se-
condly, in addition to the price paid
by the government, these companies
have paid commission to the Maruti
Company. Whether this gspect of the
matter is also included in the terms
of reference made to CBI. Further, I
woulg like to know as to how much
commission was paid and where has
that commission been deposited?
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SHRI RAVINDRA VARMA: As the
hon. Member has said it is quite
clear that these trucks were not be-
ing manufactured by M/s. Maruti
Heavy Vehicles Ltd. It is 3 question
of importing these. The question of
commission as well as the other mat-
ters that the hon. Member has raised
are the matters on which investigation
will take place. Since the matter
is under investigation by the CBI, it
would not be proper for me to refer
to any individual or any particular
instance. The whole range of the
transaction is such that there are ap-
parently many things that have hap-
pened and many things that were
done that are abnormal ang these
need looking into. It is precisely for
this reason that the present govern-
ment has considered it necessary that
the matter must be investigated by
the CBI.

DR. SUBRAMANIAM SWAMY: I
am glad that the government has de-
cided to throw the terms of reference
quite wide. I would also like to
know—in terms of persons—how wide
these terms of reference would be.
Whether the CBI will fix responsibi-
lity in terms of undue influence and
misuse of authority? Whether the in-
vestigation would reach upto the
level of Minister and see whether the
former Prime Minister was also in-
volved in this undue inTuence?

SHRI RAVINDRA VARMA: It is
a limited case. It is not something
relating to all the trarnsactions that
the previous governmen: were res-
ponsible for. This is a matter where
tenders were vited. A certain date
was stipulatec. Some tenders were re_
ceived on time, andJ some tenders were
not receiveq on time. 71he Maruti
tender, for instance, is one that was
received later than the date fixed for
the final tender. Inspite of the fact
that it was received much later, it
appears from the records that we
have, that the Ministry of Petrcleum
took particular interest in seeing to
it that this matter was examined by
the Tender Committee. This is a long
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story. I will not call it a long saga.
I will call it a long story with suffi-
cient intrigues. There were repeatd
efforts to get tenders re-done and ne--
gotiations with parties which had ten-
dered and not tendered, and even-
tually a decision was taken to the
effect that the number of trucks should
be scaled down so that the order
might be placed on Maruti. For ins-
tance, the total expenditure was to
be of the order of Rs. 1.76 crores.
The original provision was for Rs. 1.29-
crores. But when it was discovered
that the quotation that was given by
Maruti may go up to Rs. 1.76 crores,
there was g further review, and this
resulted in reduction in the number
of trucks that were to be ordered. At
different points, in this way, all along
the line, you will find that many
things were done which are not nor-
mally done, and that is precisely why
effort is being made to look into the
whole question to find our who is res-
ponsible, what interest was shown, in
whose favour etc. It ig cbvious that
the then Minister for Petroleum has
written to the ONGC asking for con-
sideration on many occasions, and
these matters will be looxed into and
whatever may be the resuit of the in-
vestigation will receive the considera-
tion of the Government.

DR. VASANT KUMAR PANDIT:
How many number of tenders were
received, from whom and what were
the prices quoted?

SHR RAVINDRA VARMA: In the
beginning,—it almost seems biblical
to start in this fashion—In the begin-
ning, 21 timely offers were made and
8 offers were received late. But after-
wards, as ] said, at different stages
it was decided to reopen and renego-
tiate with tenderers as well as those
who did not tender in time. There-
fore, it is very difficult to say the
number at a particular point unless
the hon. Member wants me to state at
every stage how many were consi-
dered. A few were considered, but they
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were considered in such a manner
that there was renegbtiation after
the figures tendered by one particular
party became known. Then there
was renegotiation and opportunity
was given to retender. These were
the kind of irregular actions which
often come to light in the Public Ac-
counts Committee and, therefore, all
these matters will be looked into.

sft siw e @R & wEe e
St & g 9T § & o oA
| 3 7% {ved * fou ed zmamze
f&z ok fo7 v ¥ S fauy =%
= H HgT #1999 g7 qISe-
wrga fauife & wf o f& form wre
FY T § IH gy ARy MT A
form wmd & 2Fed fam az Arefr A
A H g AL FA AN, T amey
q YT YA a1 T qH T AT Y JT
¥ dFd FATY A WIT IFA w9
faq & ?

SHR] RAVINDRA VARMA: Most
of the tenders were from people who
were to import them, since this kind
of trucks were not manufactured in

this country by anyone who submitted
tenders.

ot fviewg W ;9w @Yo v
o M TRIET £ & fou 1 ¥y
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&t agdt afew argw mTe Quwd X7
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afeete T § ?
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SHRI RAVINDRA VARMA: It is
very difficult for me to say. I do not
think the hon. Member would want
that the success of the enquiry and
the efficiency of the enquiry should
in any way be affected by what I
state here. That would be giving an
opportunity to those who want to play
with evidence. Therefore, it js not in
the public interest to state this.

SHRI SAMAR GUHA: Whether it
is a fact that the appointment of the
Chairman of the ONGC who was for-
merly a sugar industrialist in Hydera.
bad, was a political appointment?
Whether he wag responsible to act as
an instrument to deal with the Maruti
under ‘X' Y’ ‘Z’ of higher authorities?
ft 8o, whether the Government has
made an enquiry about the role of the
gentleman and whether the Govern-
ment thinks that such 3 man with so
many complaints against him should
continue to run the ONGC?

SHRI RAVINDRA VARMA: The
question is one of damages and not
particularly about the chairman of
the ONGC. The hon. Member is a
very sehior Member and has made
certain statements and given some in-
formation about that person. These
will be borne in mind.

SHRI K. S. CHAVDA: May I know
whether the ONGC had got the trac-
tor?

SHRI RAVINDRA VARMA: It is
a very important question. The deli-
very schedule for truck tractors with
0il field equipment was 31-3-1977; for
the two ftruck tractors without oil
field equipment it was April 1977. No
delivery has so far taken place, and
the trucks have not been delivered to
the ONGC. The letter of credit cover-
ing the supply of 10 truck tractors
without oil field equipment has ex-
pired on 24 April 1977, and for the
remalning two truck tractors the
letter of credit is valid upto 24 July
1977,
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SHRI RAVINDRA VARMA; As
for the first part of the question, I
have stateq earlier that the tender
from Maruti was not received in time.
The last date for opening the tender
was 4th March 1976. Technical evalua-
tion of the tenders received had been
completed by the tender committee
on 8th June 1976, It was inter alia
observeq by the tender committee that
the rate of Messers. Maruti quoted
wasg Rs. 45,19,72.85 on fob basis in-
clusive of commission ang exclusive of
training charges indicated as US
dollars 14,580, they were the
lowest among the technically accept-
able offers for truck tractors with.
out oil field equipment. It was
forwardeg to the ONGC by the
Ministry of Petroleum on 25th May
1976 stating that the firm had claimed
that the harvester truck tractors being
offered by them not only met the
technical specificationg in full but
were also the cheapest. In the letter
from the Ministry of Petroleum it
wag also pointed out that the then
Minister of Petroleum had minuted
that “if that was so it would be in
ONGC's interest to consider this offer

12

SHRI K. SURYANARAYANA: May
I know whether it js on record that
at any stage any technical officer con-
cerned has brought it to the notice of
the Minister or any higher officer that
it was out of the way and there were
irregularities in this?
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SHRI RAVINDRA VARMA: It had

- been pointed out on one or two occa-

sions that perhaps what was being
suggested was not the best thing. If
the hon. Member wants me to state in
detail about every point of the case,
it may be prejudicial to the enquiry.

SHRI YADVENDRA DUTT: I want
to know whether any payment, either
partly or fully, has been made to the
Maruti Heavy Vehicles Limited witha
out receipt or delivery of these trac-
tors and if so, what js the amount?

SHRI RAVINDRA VARMA: I
would like to have notice for this
question because the exact amount is
not known to me.

SHRI RAM JETHMALANI: Mr.
Speaker, Sir, 1 assume that CBI is
carrying on the investigation very effi-
ciently, In every case, even a case
involving lesser offence, the Jovern-
ment has always insisted that the de-
tention of the suspect in custody is
necessary for the purpose of interro-
gation and effective investigation. I
want to know from the hon, Minister
whether the Government hag taken a
policy decision that investigation
against the criminals involved in this
particular case shall proceed without
their being in custody even for a
single day. Has it struck the hon.
Minister as odd that Mr. Sanjay
Gandhi appears before the court and
obtainsg anticipatory bail in every
case. I want to know who are the
prosecutors appocinted by the Govern-
ment who are opposing these bail ap-
plications. Are these opposed at all?

SHR1 RAVINDRA VARMA: I do
not know whether you are allow-
ing the second part of the question.
As far as the first part of the question
is concerned, the investigation is pre-
cisely to identify who js responsible
and to what extent he is culpable.
When it is still being investigated, it
is not possible for us to say who is
the guilty person.



37  Written Answers JYAISTHA 31, 1899 (SAKA) Written Answers ' 38

SHRI DHIRENDRANATH BASU:
1 want to know from the hon. Minis-
ter why the balance orders for the
tractors have not been cancelled.

SHRI RAVINDRA VARMA: The
orders have not been cancelled, but
delivery has not been made as against
the order.

MR. SPEAKER: Since the delivery
has not been made, why the orders
have not been cancelled by your de-
partment.

THE PRIME MINISTER (SHRI
MORARJI DESAI): 1t is not possible
to cancel the orders so easily because
there are charges to be paid. There-
fore, it has to be dealt with very
carefully. Does he want ug to follow
the same method of the previous Gov-
ernment?

oY WA NG ;[T TG AT
F I3 FEW A=< § | ;T390 fAU
FITE 7 WY ET faar gy ?

SHRI RAVINDRA VARMA: There
is no recorq to show that Voltas had
given any tender.

WRITTEN ANSWERS TO QUES-
TIONS
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Off-Shore Exploitation in Saurashtra
ang Ewtch Areas

*122. SHRI F. P. GAEKWAD: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to refer to the reply given to
Unstarred Question No. 1306 on 24th
August, 1976 regarding oil exploration
around Bay of Cambay and state:

(a) whether off-shore exploration in
the Saurashtra and Kutch areas has
yielded any promising result from
one exploratory well;

(b) if so, whether a decision for
further expioration in the area has
been taken; and

(c) the number of wells proposed to
be drilled and the prospects thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA):
(a) No, Sir.

(b) and (c). No decision for further
exploration in Kutch offshore has yet
been taken.

Train Facilities

*123. SHR1 SUSHIL KUMAR
DHARA: Will the Minister of RAIL._
WAYS be pleased to state:

(a) whether any inquiry is being
made or is proposed to be made into
the attempts made by previous Gov-
ernment to flood certain places with
more and more train facilities giving
little notice to other important places;
and

(b) whether any rescheduling of
trains and providing train facilities in
other important areas including back-
ward areas is likely to be done in the
near future?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No such inquiry has been made
so far.

{(b) The demands for introduction
of additienal traips jneluding these in
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backward areas will be considered
having regard to traffic justification
and availability of requisite resources.

Commission Bearers working in
Dining Cars

*124. SHRI R. P. DAS: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
that the commission bearers working
in dining cars have no channel of
promotion/absorption to regular IV
cadre; and

(b) whether Government have any
proposal to improve the working con-
ditions, wages and promotional oppor-
tunities of thig category of railway
workers?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The commission bearers working
in dining cars have no channel of pro-
motion. However, they have the op-
portunities for absorption to regular
clasg IV cadres.

{by The service conditions, wages
and promotional opportunities are
under constant review.

Maruti Limited

*130. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Marutj Limited is
in or proposes to go into liquidation;

(b) it so, reasons therefor; and

(¢) whether any action is contem-
plated against jts Directors and other
officers?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
ang (b). No notice of any winding
up petition has been served on the
Registrar of Companies, Delhj regard.
ing M/s, yIaruti Limited. Govern-
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ment are aware from newspaper re-
parts that winding up proceedings are
pending before the High Court of
Judicature Punjab and Haryana,
Chandigarh, the details of which are
not known.

(c) The question of taking any ac-
tion against the directors and other
officers will be considered by the Offi-
cial Liquidator attached to the High
Court, when the winding up js ordered
by the High Court,

Delay ir Drilling by American Com-
panies in Kutch and W. Bengal

*133. S8HRI PRASANNBHAI
MEHTA.: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether his Ministry informed
the American companies to start oil
drilling in the Kutch Region of Guja.
rat and in West Bengal,

(b) whether a contract between
India and two American companies
was signed earlier for 24 years from
November 1, 1975 onwards but they
could not implement the same; and

(¢) if so, the reasons for delay in
starting the drilling for oil?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA):
(a) to (c). Contracts were awarded
in April 1974 to Carlsberg India
Group of USA for offshore exploration
of the continental shelf off the coast
of West Bengal and a portion of
Orissa and to Reading and Bates
Group of USA for the offshore explo-
ration of the continental shelf in the
Kutch Basin. The contracts are for
periods of 27 and 24 yearg respectively.
The eflective date of these contracts
wag 1st August, 1974. Under the
contract, the Carlsberg Group had to
complete seismic survey, relinguish all
but 5000 square kilometres, drill two
wells and spend a minimum of $5
million in the Exploration Phase I
comprising 3 years from the effective

date. Similarly, Reading and Bates
Group had to complete seismic survey,
relinguish all but 5000 sq. kilometres,
drill one well and spend a minimum of
$2.5 million in Exploration Phase I
comprising 8 years from the effectives
date. Both the contractors have ful-
filleg the obligations imposed on them
by the contracts and have in fact spent
$ 17.99 million and $ 11.83 million
respectively. The Contractors have to
intimate before the end of June, 1877
whether or not they elect to proceed
with Exploration Phase Il of two
years commencing from 1-8-1977.

Survey for off-shore drilling in
Arabean Sea

*134. SHRI SKARIAH THOMAS:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether any survey has since
been conducted recently by Govern-
ment for off-shore drilling in the
Arabian Sea near Cochin; and

(b) if so, the broad outlines of the
survey conducted?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA):
(a) No, Sir.

(b) Does not 'arise.

Purchase made by the Ministry from
Companies having interest of
Erstwhile Prime Minister

*136. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) value and details of purchases
made/or/and value of purchases con-
templated by his Ministry  during
25-8-75 to 25-3-77 from companies in
which the son/sons and other family
members erstwhile Prime Minister
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Smt. Indira Gandhi had any interest;
and

(b) the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA):
(a) and (b). presumably the Hon’ble
Member refers to Maruti Limited and
its allied concerns. During the period
25-6-75 to 25-3-77, Oil and Natural
Gas Commission placed the following
orders on the said companies:—

(i) 8 Nos. Demag Cranes of 40/45
tonne capacity from Messrs. Maruti
Heavy Vehicles Private Ltd., Gurgaon
at a total cost ~f Rs. 1.70 crores.

(ii) 12 Nos. r. . .k Tractors without
oil-field equipment and 2 Nos. Truck
Tractors with oil field equipment at
a total CIF value of Rs. 73,47,707.00
from M's. Marutj Heavy Vehicles Pri-
vate Ltd.,, Gurgaon.

Foreign Exchange amounting to Rs.
29.27 lakhs was releaseq on 5-3-1977
for purchase by Oil and Natural Gas
Commission of spare parts for the
aforesaid Demag Cranes through
Maruti Heavy Vehicles Private Ltd.
The order has, however, not been
placed.

No other organisation under Minis-
try of petroleum hag placed any order
on Maruti Limited or its allied con-
cerns.

Prices of Food supplied to Railway
Passengers

*137. SHRIMATI BIBHA GHOSH
GOSWAMI. Will the Minister of
RAILWAYS be pleaseq to state:

(a) whether Government are aware
about the exhorbitant prices charged
by contractors for food supplied to the
passengers in the Railways; and

(b) if so, the steps taken to reduce
the prices?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) andg (b). No Sir, the Catering
Contractors on the Railways charge
the prices for the food articles as per
the rates prescribed by the Railway
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administrations. = These rates com-
pare favourably with the rates in the
market, and they are constantly re-
viewed and revised keeping in view
the prices prevailing in the area.

Representations from Gujarat State
for use of Bombay Gas for Narmada
Fertilizer Factory

*140 SHRI D. D. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Government have re-
ceived representations from Gujarat
State that the Bombay High gas
should be used for the Narmada ferti-
liser factory locateq there; and

(b) if so, the reaction of the Cen-
tral Government thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) The question of the optimal
mode of transporting the associated
gas from Bombay High was examined
on techno-economic considerations in
consultation with the experts as well
as with the Governments of Gujarat
and Maharashtra, and it has been de-
cided that the associated gas from
Bombay High should be transported
by a su“-sea pipeline to Trombay via
Uran where a shore-terminal would
be established. Government are also
committed for transporting free gas
from South Bassein offshore field to
Gujarat through an appropriate pipe-
line system, to meet the future needs
of Gujarat including the requirements
of Gujarat Narmada Fertilizer Fac-
tory,
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Indian Judicial Service

1145. SHRI OM PRAKASH TYAGI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether it is proposeq to have
an Indian Judicial Service; ang -

(b) if so. what steps have been.

taken in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS:
(SHRI SHANTI BHUSHAN):
(a) and (b). The 42nd Amendment of
the Constitution contains enabling
provisions relating to the creation of
an All India Judicial Service. It was
stated in the President’'s Address that
a comprehensive measure woulg be
brought before Parliament to amend
the Constitution. The 42nd Amend-
ment of the Constitution will be taken
into account while working out the
proposed measure. In the meantime
no steps have been taken to implement
the provisions relating to the creation
of the All India Judicial Service.
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Re-instatement of Signal ang Tele-
. Communication casual labourers
of Kazipet

1149. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL_
WAYS be pleased to state:

(a) whether Government are consi-
dering to reinstate 150 Signal and Te-
le-communication casual ]abourers of
Kazipet who were dismisseq during
May Strike, 1974; and

(b) if so. when?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) and (b). Orders for the reengage-
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ment of the 158 casual labourerg of
the Signal and Tele-communication
Department at Kazipet, who had been
discharged for their participation in
the May 1974 Strike, have been issued.
Out of them, 140 have already report-
ed to duty. The rest will be taken
back to duty as and when they re-
port.

Extra Expenditure incurreq during
1974 Railway Strike

1150, SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
be pleased to state what wag the extra
expenditure incurred by the railway
authorities during the period of 1974
railway Strike and what are the heads
of expenditure?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
The extra expenditure incurred by
the Railways during the period of
1974 railway strike is as under:

(Rs. in
Lakhs)
1. Hard Duty Allowance 24°50
2. Higher rates of D.A. inclu-
ding running allowance etc.
pavable to staff on duty du-
ring strike period . 237
3. Cost of territorial army
arrangements including offi-
ciating promotions . 196* 51
4. Cost of additional security
arrangement etc. . 29°73
5. Misczllancous  expenditure
such as feeding of staff du-
ring strike period, patrolling
of track etc. . . 191°32

ToTAL 444 43
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Paror Railway st&flon

1151. SHRI DURGA CHAND: Wwill
the Ministey of RAILWAYS be pleased
to state;

(a) whether Paror Railway Station
on Pathankot-Joginder Nagar section
is situated in an uninhabitated area
causing great inconvenience to the pas-
sehgerg and businessmen;

(b) if so, whether any representa-
tion in this regard hag been received
by the Railways; and

(c) what gaction has been taken
thereon?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
{a) No.

(b) and (c). The last representa-
tion for shifting Paror station wag re-
ceived in Nov, 1972 but this proposal
was not found feasible on account of
steep gradient and sharp curves at the
proposed site.

Absorption of Casual Gangmen and
Labourers

1152. SHRI A, K. ROY: Will ‘the
Minister of RAILWAYS be pleased to
state:

(a) whether large numbey of casual
gangmen and labourerg have been

working in the Railways since long;

(b) if so, the actual figures of
such casual labourers, division-wise,
mentioning their length of service as
casua} labourers; and

(c) the policy of Government re-
garding absorption of these casual la-
bourers?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The figures vary from day to
day according to the requirements at
various points on the Indian Railways;
also the figures are maintained unit-
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wise and not division-wise. At present
approximately 2.5 lakhs of ‘casual
labourers are working on the Rail-
ways. Their length of service vary
From a few days to over 10 years and
1t is not possible to give the length
of service of gach jindividual casual
labour as the data ig too voluminous
and difficult to collect,

(c) At present vacancies in clagg [V
posts on the Indiaf Railways are gen-
erally being filled by casual labourers
after screening.

Electrification of Olavakkot-
Trivandrum Section

1153, SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister
of RAILWAYS be pleased to state:

(a) whether Government have any
proposal of electrification of Railway
line between Olavakkot-Trivandrum
Section falling in Kerala State; and

(b) if so, the steps taken in this re-
gard and the cost of Scheme?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No.

(b) However, on persistent demand
of Kerala Government for electrifica-
tion, the State Government's offer of
Rs. 50,000 to bear the cost of cost-
cum-feasibility survey for electrifica-
tion of Olavakkot-Trivandrum sectjon
was accepted and survey taken up
in 1976. Field survey work has been
completed and Project Report is under
compilation by the Southern Railway.
Final decision in regard to electrifica-
tion of the section will be taken on
receipt of the project report and will
depend upon availability of financial
resources and inter-se priorities of all
electrification projects.

The cost of electrification of Ola-
vakkot-Trivandrum section will be
known afte; the project report is
finalised.
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Cost of construction of Running
Rooms

1154, SHRI SANTOSHRAO GODE:
Will the Minister of RAILWAYS be
pleased to state;

(a) the sanctioned estimates for con-
struction of Running Roomg at Bad-
nera, Balarshaha, Narkhed and
Warora; and

(b) what is the cost of actual cons-
truction of the above Running Rooms?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The following estimates for con-
struction of running rooms have been
sanctioned at Badnera, Balharshah,
Narkhed and Warora: —

Badnera:

(i) Provision of running room
(48 beds) for Drivers & Firemen.
Estimated cost: Rs. 3.25 lacs.

(ii) Provision of running room
(48 beds) Estimated cost: Rs. 4.47
lacs.

Balharshah;

(i) Provision of running room
(36 beds) for Guards & Drivers.
Estimated cost: Rs. 3.48 lacs.

(ii) Provision of running room
(12 beds) for Gaurds & Drivers.
Estimated cost Rs. 1.22 lacs,

Narkhed:

(i) Provision of running room
(18 beds) for Guards & Drivers.
Estimateq cost: Rs. 1.80 lacs,

Warora:

(i) Provision of running room
(12 Dbeds) for  Gaurds & Drivers.
Estimated cost: Rs, 1.97 jacs.

(b) The works are either ip pro-
gress or have been recently com-
pleted and their accounts have not
yet been finalised. As such, actual
construction cost is not available at
present,
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Changeg in the Representation of the
People Act

1155. DR. BIJOY MONDAL: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) steps being taken by Govern-
ment to bring about changes in the
Representation of the People Act, and
rules and regulations framed there-
under in order to undo the motivated
amendments introduced by the pre-
vious Government: and

(b) whether it is proposed to be done
during the current session of the Par-
liament?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
Proposails for effecting changes in the
Election law with a view inter alia
to making the elections as free, fair
and less expensive as possible are
under Government's consideration. It
will take some time for the Govern-
ment to reach decisions in the matter.

Absorption in Railway Service of Em-
ployees working in Television Deptt.
in Tamil Nadu Express

1156. SHRI C. N VISVANATHAN:
Will the Minister of RAILWAYS be
pleased to state whether the Rail-
ways propose to absorb in Railway ser-
vice on regular basis the workers who
are working now in Television De-
partment in Tamil Nadu Express for
the last seven years?

THE MINISTER OF /RAILWAYS
(PROF. MADHU DANDAVATE):
The Tamil Nadu Express is running
since 7th August 1976, Casual workers
employed oy, Television will be con-
sidered for absorption in permanent
Vacancies along with other casual
staff.
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Drilling Rigs Imported from USSR for
Bombay High

1157. SHRMATI MRINAL GORE:
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether drilling rigs imported
from USSR for the off-shore drilling
in Bombay High have been found
worthless; and

(b) if so, whether Government have
made any efforts to import better
quality of drilling rigs from countries
other than the U.S.S.R.?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). No drilling rigs have been im-
ported from U. S. S. R. for off-shore
drilling in Bombay High.

Employment to sons/daughters of em-
ployees forcibly retired during
Emergency

1158. SHRI GANGADHAR APPA
BURANDE: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government are con-
sidering to recall those personnel who
were the victims of forcible retirement
during the Emergency; and

(b) if not, whether Government pro-
pose to give employment to their sons/
daughters and dependents?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The cases of the em-
ployees concerned are now being re-
viewed in the light of Government’s
announcement during Railway Budget
1977-78.

Setting up of 5 Separate Company
for Off-shore Oil Exploration

1159. SHRI M. KALYANASUNDA-
RAM: Will the Minister of PETROL-
EUM, CHEMICALS AND FERTLI-
ZERS be pleased to state:

(a) whether Government has g pro-
posal under considering to set up a

separate company for off-shore oil ex-
plorations;

(b) if so, the facts thereof; and

(c) which are the places where off-
shore drilling ig in progress.at pre-
sent ang the places where drilling is
likely tg be taken up during the cur-
rent year?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA):. (a)
No, Sir.

(b) Does not arise,

(c) At present off-shore drilling is
being carried out in Bombay High,
Deeper Continental Shelf Area and in
Bassein North oil field by ONGC. Dril-
ling 1s also being carried out in the
Gulf of Mannar by a foreeign con-
tractor viz. Assamera Group.

During the current financial year,
apart from continuing drilling in ‘he
above mentioned areas, drilling will
also be undertaken in South Bassein,
Gulf of Cambay and in the Shelf area
lying South of Bombay High and Bas-
sein field,

Measures to economise use of Oil

1160. SHRI G. Y. KRISHNAN: Wijll
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Central Govern-
ment have asked the State Govern-
ments and the Union Territories to
economise in the use of oil; and

(b) if so, the broad outlines of the
measures Government have taken in
thig regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Yes, Sir

(b) The following measures have
been suggested to the State Govern-
ments and Union Territory Adminis-
trations for effecting economy in the
use of oil:
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(i) To prevent the use of kevosene
for purposes other than cooking and
illumination under the kerosene
(Restriction on Use) Order, 1966;

(ii) To statutorily impose speed
limits for passenger transport vehi-
cles withip cities and towng and
on goods transport vehicleg in order
to achieve efficiency in diesel con-
sumption;

(iii) To control goods and pas-
senger vehicles with high smoke
exhausts.

2. Studieg for greater efficiency in
utilisation of High Speed Diese] in the
Transport Sector have been initiated.

3. State Governments angd Union
Territory Administrations have been
associated in various steps taken by
Standing Committee on Furnace Oil
under the Chairmanship of Secretary
(Technical] Development) and Direc-
tor General of Techpical Development
in preparing schemes and recommend-
ing measures for reducing the con-
sumption of Furnace Ojl in Indust'ry,
without gffecting industrial production.
Considerable progress has beep ach-
fjeved in industries switching over
from furnace oil to coal and in more
efficient utilisation of furnace oil than
before,

Fixation of price o7 Indigenous and
Importeq Crude

1161. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether indigenous crude and
petroleum is treated at par with im-
ported crude for the purpose of fixa-
tion of selling prices of petroleum
products in the country;

(b) whether this pricing policy ge-
nerates any surplus amount on account
of Indian crude; and

(¢) whether this surplus amount is
proposed to be utllised to lower the
vrices of petroleum products in India
market? ’
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
No, Sir, The prieeg of indigenous
crude oil—both on-shore ang off-shore
—are lower tha, the prices of im-
ported crude oil.

(b) and (c). The lower price of
indigenous crude oil is already being
utilised to partly offset the much
higher cost of imported erude oil.

Representation from Tea Trolley
Vendors of Howrah Station

1162, SHRI MUKUNDA MANDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived any representation from the
Tea Trolley Vendors of Howrah Sta-
tion; ang

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). No representation has
been received from the existing Tea
Trolley Vendorg of Howrah Station.
However, representations have been
received from Ex, Tea Trolley Ven-
dors who were discharged ip the year
1962. These representations are wnder
examination,

Removal of Important Documents,
Files and Records from Maruti Car
Factory

1163. SHRI MUKFTIAR SINGH
MALIK: Will the Minjster of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have seen
the press reports in the Indian Ex.
press dated 8th May, 1877 wherein it
has been stated that sensitive and im-
portant documents, files and records
are alleged to have been removed
clandestinely from the administrative
block of the Marut{ Car factory in
Gurgaon during the last week of
March, 1977;



S7  Written Answers JYAISTHA 31, 1899 (SAKA) Written Answers . <8

{b) it so, the nature of documents
removed;

(c) whether Government, propose to
inquire intp the matter; and

(d) action taken by Government so
far?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) The Department of Company
Affairs is not aware of the nature of
documents removed.

(c) ang (d): A one man commission
consisting of Shri Justice D. S. Mathur,
retired chief justice of Allahabad High
Court has been appointed by the Cen-
tral Government to inquire into vari-
ous matters concerned with the affairs
of M/s. Maruti Ltd., Maruti Heavy
Vehicles (P) Ltd,, and Maruti Techni-
cal Services (P) Ltd.

Survey for New Railway Line from
Bhavnagar to Tarapore

1164. PROF. P. G. MAVALANKAR:
Will the Minister ot RAILWAYS be
pleased to state:

(a) whether preliminary surveys re-
garding the construction of the new
railway line from Bhavnagar to Tara-
pore in Gujarat have been completed;

(b) if so, the results thereof;

(c) whether Government propose to
start the said new construction of line
during the year 1977-78; and

(d) if so, how, when and with what
estimated cost?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE)":
(a) An Engineering (Final Location)-
cum-Traffic Sirvey for construction
of a new railway line from Bhavnagar
to Tarapore has recently been com-
pleted.

(b) As per the report, the line will
have a length of about 150 kmg and
will cost about Rs. 33,63 crores exclud-
ing rolling stock. It is expected to

yield a negative retur, by D.C.F.
method. The cost and the return
worked out by the Survey team e-
quire re-examination and the Western
Railway has been asked to do so.

(c) and (d). The question of tak-
ing up the construction of the line is
under active consideration in consul-
tation with the Planning Commission,

Allotment of lanq to Railway Emplo.
yees for cultivation

1165. SHRI K, MALLANNA: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to allot railway land to Railway
employees for cultivation; and

(b) if so, the salient features there-
of?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). As per policy laid down
in regard to licensing of surplus rail-
way lands for cultivation, all railway
lands iy the station yardg and colonieg
are licensed to railway employees.
Surplus railway land in between sta-
tions which as per extent policy is not
taken over by the State Governments,
is licensed to both outsiders and the
railway employees.

Failure of traing in keeping time
schedule

1166. SHRI S. R. DAMANI: Will the
Minister of RAILWAYS be pleased to
state: '

(a) how many mail and express
trains have failed to keep their sche-
duled timings since 1st April, 1977;

(b) reasons for their not keeping
time schedule; and

(¢) the instructions issued to all
railway authorities in this connection?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Out of a total of 30,878 trips of
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Mail, Express trains gquring 1st April,
1977 to 10th June. 1977, 4,163 trips
reached destination late,

(b) Accidents, stormy weather,
mechanical and signal failures and
alarm chain pulling were the main
factorg contributing to late running of
these trains,

(c) Instructions have been issued to
monitor the running of trains at all
levels.

T ) Trow ot qomn

1167. W W51 WAIN @BWW : ;T
Ftfaaw awr oA Wi v SAt
g @™ ¥ FO Fa fF

(@) afs &, @ q&@ W
FTR A T F A T § WX
TH A § AIEIY A W FEATET
TR

qRfeaw a1 WA W IHTw
Wit (S Pt TR oagTn): (F)
g (|@) ¥NF TFT FT A

T A7 1977 ® 25,000 #Hlo
=4 ATZZ IWA AW ¥ i
1 I WA T | T TR
FY ITAH F'A & fqU www GG
T g GATT LRI A A OWE 1977

Al FEW A OF A H oarg
ggfr qam % 39 wafg & IR
FrOTAr ([ATTA) WEAwWTT 9T
aemg O 97 g¥ zEAEl @ Sow
ofagy arawdr TR W1 A

JUNE 21, 1977

Written Answers 60

¥ waw  afg ¥ Fww g

wre a3 #r 7fa ¥ @ ¥ aga

o wafg ¥ fau go wfeTear
wwa &1 7% off, Fg 9T I FY
qATE JoFTE &7 W JUT WU A

Victimisation of S.C /S.T. Railway
Employees

1168. SHR] K. KUNHAMBU: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Scheduled Caste/
Tribe employees in Railways are be-
ing victimised by their respective su-
perior officers by classifying them as
‘inefficient’;

(b) whether representations are be-
ing received by Government from
their respective Unions on this matter;

(c) if so, the number of such victi-
mised employees; and

(d) the measures being taken for
their reinstatement?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (d). Information js being col-
lected and will be laid on the Table
of the Sabha in due course.

Unpalatable Water Supplied in long
Distance Traing

1169. DR. SARADISH ROY: Wil] the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
that un-palatable water is invariably
supplied to the passengers who are
served with food in the long distance
trains and it causes health hazard
among the passengers; ang

(b) if so, the steps taken to stop
this unhygienic water supply?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). If any gpecific instance
is brought to Government’s potice re-
medial action will be taken,
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Deletion of Property Right as Funda-
mental Right

1170. SHRI F. H. MOHSIN: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Janata Party in its
‘economic charter’' had called for the
deletion of property right as a fun-
damental right;

(b) whether Government propose
to bring the constitutional amend-
ment to fulfil the assurance; and

(c) if so, when?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) and (c). As the Honourable
Member is aware, the Government hag
already indicated its intention {o Lring
forward a comprehensive Constitution
Amendment Bill as soon ag possible.
All the provisions of the Constitution
would, therefore, havy to be examin-
ed for this purpose. While undertak-
ing this exercise, the deletion of the
right to property as a fundamental
right will also be taken into considera-
tion,
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E.M.U. Suburban Service in Burdwan-
Asansol Section

1173. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have taken
a decision on the longstanding demand
for providing EMU suburban service
in the Burdwan-Asansol section: and

(b) if so, the salient features there-
of?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) There is no plan for the provision
of EMU service on Burdwan-Asansol
section,

(b) Does not arise.

Purchase of Crancs by the Qil and
Natural Gas Commission

1174. SHRI MADHU LIMAYE: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Minister has since
placed all the facts about the supply
of cranes to the Oil and Natural Gas
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Commission before the Prime Minister;
and

(b) whether any action has been
initiated against Maruti Heavy Vehi-
cles Limited and the then Ministers
af Petroleum and Finance who recom-
mended acceptance of Maruti tenders
in deflance of the clearly-stated view
of ONGC, Petroleum Secretary and the
two Secretaries in the Finance De-
partment?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) The matter is under enquiry by
the Central Bureau of Investigatjon.
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Issue of Concessional Passes

1176. SHRI KANWAR LAL GUPTA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether all concessional passes
issued by the previous Qovernment
have been cancelled; and

(b) if so, the number of such passes
armd the names and addresses of those
persons whose passes were cancelléd?
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“FHiE MINISTER OF RAILWAYS
(PROF,  MADHU DANDAVATE):
(a) and (b). Instructions have been
issuéd'not to renew, at present, any of
the old passeg after the dute of their
expiry. In the meantime a new list of
organisations and individuals to whom
passes may be jssued op the basis of
revised normg and criteria is under
preparation,
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Insov Auto Limited

1178. SHRI CHITTA BASU: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Company Law
Board have investigated into the affairs
of Insov Auto Limited; and

(b) if g0, gist of the report of the
said investigation and action taken
thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
Investigation into the affairs of Insov
Auto Limited under SeeﬁoQ 237(b)
of the Companies Act, 1956 is in pro-
gress.

Vielagion of jos Aety by -Marutl
QQWQ_ EARINE:

4 LA B

1179. DR. BAPU KALDATE: Will
the Minister of LIAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether M/s. Maruti Limited,
the Maruti Technical Services Limited,
Maruti Heavy Vehicles (P) Limited
have violated the provisions of the
Companies Act; and

(b) steps taken by Govémment
against these companies?,

THE MINISTEK OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
According to the report received from
the Registrar of Companies, Delhi and
Haryana these companies have de-
layed in filing some of the returns
under the Companies Act, 1956. Where
there has been considerable delay
additional filing fee under Section
611(2) of the Companies Act, 1956
have been levied. M/s Maruti Techni-
cal Services Private Limited has
violated Section 212 of the saig Act
ang question of prosecution is be being
considered by the Registrar,
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Supply of Raw Material by LD.P.L.

1181, SHRI P. K. KODIYAN: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether I.D.P.L. is not supplying
raw material to its units; and

(b) if so, the and facts

thereof?

reasons

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
and (b). LD.P.L. is distributing
bulk drugs produced by it to the non-
associated formulators, Some of the
bulk drugs produced by it are also
Supplemented by imports canalised
through gtate Chemicals & Pharma-
Ceuticals Corporation of India (CPC).
.A part of the bulk drug production
:is also consumed by IDPL in pro-
v:fmg their own formulations, The
. Ue of total production, imports &
UPPly of these bulk drugs to other

non-associated  formulators during
1975-76 and 1976-77 is ag follomrs:—

I

(Rs.*
1975-76 1976-77

in crores)

() IDPL own production

of bulk drugs 35°29 39°26

(i) Imports of %nlk drugs

through CP 10°13  7°96

(t) Total availability
IDP .

with 4542 47°22

(iv) Value of bulk drugs
utilized by IDPL
for own production

of formulations 17°26  12° g8

(v) Value of bulk drugs
supplied'to other non-

associated formulators  28°16

(vf) Percentage of supplies
1} non-associated
formulators to  total
availability, with, IDPL o -

. 3 . 62% 73’0 *
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Electrification of Durg-Bhusaval
Section

1182. SHRI P, K. DEO: Will the
Minister of RAILWAYS be pleaseq to
state:

(a) whether there is any proposal to
electrify traction of Durg-Bhusaval
Section of the Calcutta-Bombay route
via Nagpur;

‘(b) if so, when will it be taken up
and the probable date of completion;
and

(c) the estimated cost of this pro-
ject?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) Depending upon
availability this
taken up.

resources
project will be

(¢) Rs. 64 crores approximately,

Railway Lines between Bimlagarh and
Talcher and Khurdha Road and Titla-
garh in Orissa

1183. SHRI GANANATH PRA-
DHAN. Will the Minister of RAIL-
WAYS be pleased to gtate:

(a) whether there are any proposals
to construct new Railway lines connect-
ing Bimlagarh with Talcher and
Khurdha Road with Titlagarh in the
State of Orissa; and

(b) the progress made for imple.
menting such proposals and when will
these be completed?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). A survey for construc-
tion of a broad gauge rail link from
Talcher to Bimlagarh was carried out
in 1970, The proposed line would be
135 Kms. long and will cost about
Rs. 16 croreg at the then prices. The
project was found to yield a return
of only 3.22 per cent by DCF
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method. - As regards ‘KRurdha" Road-
Titlagarh. line no suryey hag been
made. However, a survey for con-
struction of a line from Talcher to
Sambalpur/Jharsuguda which will
provide a link to Titlagarh has been
included in this year’s budget.

wwh sl wfegre ¥ e wte dw e
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g1 9T,

(') a7 a0 o wfege ¥ A
e a7 ArEA o) A g A,
I A7 qiEdl 9wl Qe
aferfaa £ s @ & ;

() w1 T B/ww e
AFUH, AIFTAT AFIA F TFIR F FHT
Fuw grav oF-fagrd awvg N =g
afr 2

(q) 77 IO o Ffegw AN
TF T A A fawra o7 o oF &Y
feeniizs & ofus & F#7 g sy
wYT ga¥ afvommeey @9 § 4 gAY
LR

(z) afz g, @ T AT wfegr
¥ f9 s Ay amgg &1 % fuerg
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AT FT AT F70F ITAH § |

(=) o 7



73 Written Answers JYAISTHA 31, 1889 (SAKA) Written Answers
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Hitting of Drug Unitgy by shortage of
Raw Materials

1187. SHRI K. LAKKAPPA: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether raw material shortage
has hit drug units in the country;

(b) whether small scale pharma-
ceutical units have been compelled to
curtail production of drugs; and

(¢) if so, facts thereof?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No,
Sir. Bulk drugs are required for
production of formulations. During
1976-77 much higher quantities of vari-
ous bulk drugs as compared to 1975-76
were available to the drug manufac-
turing units in the country. The in-
crease in the indigenous production of
the major bulk drugs is indicated in
the statement laid on the Table of the
House. ([Placed in library. See No.
LT-463/77]. Similarly, higher imports
of canalised drugs were arrangeq dur-
ing 1976-77 as compared to 1975-76, as
is evident from the Statement laid on
the Table of the House,£ ([Placed in
library. See No. LT-463/77].

(by and (c). Import Licences for
import of non-canalised bulk drugs/
raw materials are being issued to
small-scale units providing a growth
rate of 20 per cent per annum in accor-
dance with the Import Trade Control
Policy.

Higher allotments of canalised drugs
to these units have also been made on
the following basis:

(i) Small-scale units having a
turnover of not exceeding Rs. 1 crore
per-annum to the extent of best of
past_two year’s consumption, plus
30 per cent towards growth.

(i) Small-scale unifs with a tumn-
over of Rs. 1 crore and above to the
extent of best of past two vear's
consumption plus 15 per cent.

(iii) All small-seale units in West
Bengal have been allowed 50 per
cent extra raw materials over the
best of past two year’s consumption.

During 1876-77, as many as 244
items were placed in the Open General
Licence providing large scope to small
scale ynits for meeting raw material
requirements.

I addition to the availability of im-
ported and canalised bulk drugs, the
small-geale units are also free to pur-
chase indigenously available bulk
drugs to the extent of their require-
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ments. The organiseq sector are re-
quired to provide a percentage of their
bulk drug production to the non-asso-
ciated formulators on the basis of 50
per cent by foreign sector, 40 per cent
by public sector and 30 per cent by
Indian sector. In actual practice, how.
ever, the public sector units have made
available much higher percentage of
their bulk drug production to the non-
associated formulators, including the
small-scale units.

Termipation of services under MI/SA
during Emergency

1188. SHRI RAMANAND TIWARY:
SHRI KRISHNA CHANDRA
HALDAR:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number of persons whose
services were terminated unier MISA
during Emergency, category-wise; and

(b) the number of persons out of
them who have not been reinstated‘so
far?

THE MINISTER OF RAILWAYS
(PROF. "MADHU DANDVATE): (a)
Nil. Railway employees arrested/de-
tained under MISA are normally kept
under suspension and taken back to
duty on their release,

(b) Does not arise.

Services of Class TV Rallway Emple-
yees utitized for domestic
purposes

1189. SHRI S. P. BHATTACHARY-
YA. Will the Minister of RAILWAYS
he pleased to state:

(a) whether Government are aware
that most of the railway officers pro-
vided with Class IV railway employees
use them for their domestic work; and:

(b) if so, the reasons for not taking
action against such officers and to stap
this practice?

~
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THE MINISTER QF RAILWAYS
(PROQF. MADHU DANDAVATE): (a)
and (b). Instructions already exist
emphasising the need for Railway
Officers, specially the senior ones, to
exercise great circumspection in the
matter of availing privileges including
those relating to use of personal and
other staff including Class IV staff
working under them, Specific com-
plaints of misuse of staff in their duty
hours by the Railway Officers, when-
ever they are received from genuine
complainants, are investigated and
necessary action is taken in the light
of the results of the investigations. If
any specific allegations are brought to
notice, action will be taken to inquire
into them.
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Request by Pharmaceutical Industry
to relax MLR.T.P. Aet and
S F.RE A,

1191. SHRIMAT] PARVATHI KRI-
SHNAN: Will the Minister of PET-
ROLEUM AND CHEMICALs AND
FERTILIZERS pleased to state:

(a) whether the Pharmaceutical In-
dustry in the organised sector has

urged upon the Goverament t{o relax
Monopolies and Restrictlive Trade
Practice Act and Foreign Exchange
Regulation Act reguialions;

(b) if so, the broad outlines thereof;
angd

(c) what is Govarnment's decisien
thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No
such request from the Pharmaceutical
Industry in the organised sector to
relax MRTP/FERA regulations has
been received by the Government so
far., However, from some news items,
it is gathered that the President of the
Organisation of Pharmaceutical Pro-
ducers of India in its 11th Annual
General Meeting has urged upon
the Government to have a review
and remove certain MRTP/FERA

restrictions.

(b) and (¢). Do not arise.
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Expansion of Foreizn owned Indian
Companies

1193. SHRIMAT] PARVATH] KRI-
SHNAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state how many foreign
owned Indian companies against which
cases of violation of MRTP Act and
FERA regulations were referred to
Government, had been given permis-
sion to expand together with parti-
culars thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): The reference
by the Hon'ble Member to foreign-
owned Indian companies is taken to
mean companies registered in JIndia
which are subsidiaries of foreign com-
panies. No case of violation of the
Monopolies and Restrictive Trade
Practices Act on the part of gsuch com.-
panies as may have been referred to
Government has been noticed and the
question of giving permission to ex-
pand to any of such companies under
the said Act does not arise. Ag far as
any cases of violation of Foreign Ex-
change Regulation Act are concerned,
information is not available with the
Department of Company Affairs and is
being collected from the concerned
authorities dealing with the said Act.
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Railway Hospitaly ang Hesaith Units
at Rallway Stations in Assam

\
1194¢. SHRIMAT1 RENUKA DEVI
BARKATAKI: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of railway stations
in Assam where Railway hospitals and
Health Units have been set up for the
railway employees; and

(b) the number of employees work-

ing in these stations who are benefited
therefrom?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). A Statement is placed on the
Table of the Sabha.

Statement
TP Nk
families
_ _ffrved
Maligaon . : 14559
Lumding . . . 11392
Diorugarh 12810
Badarpur . . : 5766
Rengapara North - : : 4002
Dangtal - . . . . 1951
Maligaon
Pandu-East . . . 1687
Pandu-West . . . 3220
Gauhati . . . 2702
New Gauhati . .t * 2026
Amingaon . . . 1006
Lumding
Lumding South - . : 1475
Furkating . . . 721
Dimapur . . . 1265§
Hojai . . . . . 620
Chaparmulh . : 1016

Jagi Road . 592
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Health Units No. of
K
served

Badarpur :

Karimganj , 633

Dharmanagar . 273

Harangajao 1327

Maibong 453

Lower Halflong . 896

Alipurduar

Dhubri 9 . . 697

Fakiragram

Bongaigaon 3235

Sorbhog . . . 480

Rangiya . 1218

Rangapara North

Majbat - . . . . 266
North Lakhimpur . 816
Dhemaji . . 291
Dibrugark

Dibrugarh Town - . . 1199
Hijiguri . . . . 1032
“linsukia . . . . 1810
Makum - . . . . 443
Ledo - . ’ : 873
Naharkatiya . . . . 1120
Simaluguri . . . . 1302
Mariani * . : . . 3097

Steps to ensure speedy Jastice

1195. SHRI PRADYUMNA BAL:
‘Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state what steps have been taken
by Government to ensure speedy
Justice to the masses?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Government
are considering the steps which should
be taken to ensure speedy Justice teo
the masses.
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Construction of Bongaigaon Refinery
and Petro-Chemical Compilex

1197. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
PETROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what is the rate of progress in
the construction work of the Bongai-
gaon Refinery ang Petro-Chemical
Complex; and
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(b) whag will be the main products
of the complex and the ancillary in-
dustries to be set up there?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRT H. N. BAHUGUNA): (a) The
progresg of construction of the consti-
tuent units of Bongaigaon Refinery
and DPetrochemieal complex is =&s
under:—

(i) Crude Distil'ation Unit: 75 per
cent.

(1i) Captive Power Plant: 35 per
. AN
(iii) Kerosene Treating Unit. 80

per cent of the piling work com-
pleted and civil structural wworks

have been started.

(iv) Delayed Coker Unit: Process
design and detailed engineering is
in progress angd the construction
‘works will be started shortly.

(v) Petrochemical Complex: The
licence /engineering agreements for
the various units of Xylenes com-
plex and DNT plant have been lincd
up/finalised. Civil works will be
started shortly.

(b) The main products of the com.
plex will be:

(§) Straight run and  mixed

Naphtha.
(ii) Iomex.
(iii) Aviation Turbine Fuel.
(iv) Superior Kerosene,
(v) High Speed Diesel Oil.
(vi) Light Diese1 Oil
(vii) Calcined coke.
(viii} O-xylene.
(ix) Polyester Staple fibre.
The nature and scope of ancillary

industries that may come up at the
site has yet to crystallise.
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Saffron Robe for Judges

1198. SHR]I VASANT SATHE: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether there js a proposal to-
prescribe saffron robe for judges; and

(b) if so, whether a decision has
been taken in the matter?

THE MINISTER OF LAW, JUSTICE.
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No, Sir.

(b) Does not arise.

Representation from Bharatiya Kushta
Nivarak Sangh, Chamba (Dist.
Bilaspur-M.P.)

1199. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have re-
ceived representation in the month of
April, 1977 from Bharatiya Kushta
Nivarak Sangh, Champa, District
Bilaspur, M.P.; and

(b) what action have Government
taken or propose to take in respect of
the said representation and when?

THE MINISTER OF RAILWAYS
(PRQF. MADHU DANDAVATE): |
(a) Yes.

(b} Matter is under consideration.

Decline jn Production due to Non-
availability of Petro-Chemical] Raw
Material

1200. SHRI D. B. CHANDRE GOW-
DA: Will thy Minister . of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether there hag been any de-
cline in the production of ehémical
industries due to non-availubility of
imported a8 well a8 indigenotus petro-
chemical raw materisls; ang
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(b) it so, what gteps Government
propose to take to make available the
requisite quantity of imported and
indigenous Petro-chemicals raw
materialg to those industrieg?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No
appreciable decline in production of
chemical industries has been noticed
due to non-availability of Petrochemi-
cal raw materials.

(b) Where genuine shortages of raw
materials are anticipated, steps are
taken to effect imports of the same.
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Oil Reserves

1203. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of PETRO
LEUM AND CHEMICALS AND FER-
“TILIZERS be pleased to state:

(a) the known resgerveg of oil in the
country and the period for which
they are expected to last;

(b) whether Government have
studied the measures of the Carter
Plan in U.S.A. for conserving scarce
resources; and
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.(g) if so, whether Government of
India propose to intreduce similar
measureg for conservation of il?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
According to the prognostic assessment
made by the Indo-Soviet team lasi
Year the geological reserves of the
couniry may be around 6000 million
tonnes. As a result of exploration
operations conducted so far, about
1800 million tonnes of geological re.
serves have been located of whicn
about 350 million tonnes fall in the
category of recoverable reserves. Oul
of this, about 80 million tonnes have
been produced leaving a balance of
about 270 million tonnes as recovera-
ble on 1st January 1976. The balance
of recoverable reserves may last foi
about 15 to 20 years.

(b) Yes.

(cy The condition regarding availa-
bility of fuels and consumption of
energy in India differ widely from
U.S.A. Government of India have al-
ready introduced a number of fiscal
ang other measures to reduce the
growth rate in consumption of petro-
leum products and to encourage deve-
lopment and wuse of other forms of
energy. Some conservation measures
have also been initiated.

Air-Cooling of Long Distance Trains

1204. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
under consideration any proposal for
air-cooling all the compartments in
the long distance traing especially in
summer gseason; and

(b) if so, the amount of additional
expenditure to pe incurred for the
same?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No such proposal is under con-
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sideration -0f the Government at pre-
.sent.

1 B

(b), Poes pot arise.

Représenteition from DREOC,
Dhanbag

1205. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether the representation
dated 5-5-1977 sent by Divl. Secy.
DRECC/E. Rly./Dhanbad demanding
enquiry for repressive measures to
curb Trade Union activities by penal
transfer of Trade Union workerg and
their immediate transfer to their for-
mer places and position, has been re-
ceived;: and

(b) if so, the action taken by Gov-
ernment particularly regarding the
caseg occurred during emergency?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No.

(b) Does not arise.

How Railways can save crores

1206. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of RAIL-

appeared 'in the . "Hindtmtam: Times’
dateq the 20th April, 1977 under the
title; “How Railways can save crores”;
and

(b) if so, .tl{'le reaétic;n of Gox}ern-~
ment thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) Electrification is a capital in-
tensive work, and hence to be justifi-
ed, the Traffic density has to be quite
high. Therefore, based on availability
of resources and traffic justification,
electrification schemes are undertaken.

Import of Crude Oil in 1976-77

1207. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the total quantity of crude oil
imported during the year 1976-77 and
how does it compare with the imports
during the previous two years; and

(b) the statistical details of the re-
finery-wise gllotment of this imported
crude during thig period?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS

WAYS be pleased to state: (SHRI H. N. BAHUGUNA): (a) and

(b). The information is given in the
enclosed statement.

(a) whether Government's atten-
tion hag been drawn to a write up

Statement
(In million tonnes)

L T,

Refinery-wise allotment

Year Quantity Bharat Hindustan Cohin Madras  Caltex Haldia
of Refineries Petroleum Refineries Refineries
Crude Lid. Corpn. Ltd. Ltd. Ltd.
Imported
1 2 3 4 5 6 7 8
1976-77 14-27* 3-47* 2-76% 2-64* 2-49* I.04* 1.87%
1975-76 - 13.95 3.66 2.81 2.30 2.64 I.IT I.43
1974-75 14-00 391 3:06 2-63 2-42 1-12 0-86

*Provisional.
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Compensation to Victims of derail.
ment of G.T. Express

1210. SHRI SUSHIL KUMAR
DHARA: Wil] the Minister of RAIL-
WAYS be pleased to state:

(a) whether any compensation is
being paid to the persong injured as
a result of derailment of G.T. Express
near Nagpur in May, 1977; and

(b) the details of immediate help
given to the injurcd and other passen-
gers?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No claim for compensation has
been received so far from the persons
injured in this accident. The claims
wil] be settled, when preferred, as
per rules.

(b) One passenger who was
grievously injured, and one passenger
who sustained simple injury were
treated in the Railway Hospital, Nag-
pur. The other six passengers who
sustained trivial injuries were given
medical aid on the spot and they
continued their outward journey.

All the passengers of the train were
accommodated in the first eight
coaches at the site of aceident. At
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Wardbh, eight more coacheg were
atiached for the convenience ot
passengers.

The one passsnger who  was
grievously injured was given Rs. 750/-
and the other passenger who sustain-
ed simple injury, was given Rs. 250/-
as an eR-grabia payment.

Functioning of Railway Users’ Zonal
Cousultative Committeeg

1211. SHRI SUSHIL KUMAR
DHARA:
DR. BIJAY MONDAL:

Will the Minister of RAILWAYS be
Ppleased to stete:

(a) whether Railway Users Zonal
Consultative Committees constituted
by the previous Government are
being allowed to continue or they are
likely to be freshly constituted;

(b) whether in view of the fact
that the previous Government did not
allow these committees to have any
effective say and the constitutions of
such bodies were so framed that even
the practical and yseful suggestions
went always on deaf ears, whether
there is any move to allow these
bodies to play an effective role, and
improve their working; and

(c) if so, whether any additions in
the membership is likely to provide
Janata representation in more effective
way?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
{a) to (c¢). The matter is under active
consideration of the Government.

’

Re-Constitation of Hindi Salahkar
Samiti

1212. SHRI SUSHIL KUMAR
DHARA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what are the reasons that the
Hindi Salahkar Samiti in the Ministry

of Railways hag not been recqpstitut-
eqd in spite of the fact that a period of
more than half & year has elapeed
since the last Samiti cessed function-
ing; and

(b) the steps being taken to reagne
stitute the same?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Although action regard-
ing reconstitution of Railway Hindi
Salahkar Samiti was initiated well in
advance, yet appreciable progress
could not be made in this direction due
to dissolution of Lok Sabha, as in
accordance with the extent rules
M.P.s are also to be nominated on
the Samiti, besides other eminent
persons. Action is now in progress
in consultation with the Official
Languages Deptt. (Ministry of Home
Affairs) and the Deptt. of Parliamen-
tary Affairs. It is hoped that the
Samiti will be re-constituted shortly.

Increase in hoarding and adulteration
of petroleum chemicals

1213. SHRI D. B. CHANDRE
GOWDA.: Will the Minister of
PETROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether there has been any in-
crease in the cases of hoarding, adul-
teration and Dblack-marketing of
petroleum chemicals during last six
months; and

(b) if so, what steps Government
have taken to check this and to punish
the guilty persons during this period,
State-wise?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No
specific cases of hoarding, adultera-
tion and black marketing of petroleum
chemicals have been brought to the
notice of the Government during the
last six months.

(b) Does not arise.
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Expenditure on improvement of
Railways in Andhry Pradesh during
the 5th Five Year Plan

1214. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether any amount has been
spent in Andhra Pradesh for the
improvement of Railways or to start
new lines during Fifth Five Year
Plan period; and

(b) it so, the
thereof?

salient features

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Accounts for expendi-
ture on Railway projects @are not
maintatained Statewise. The follow-
ing important schemes have been taken
up or progressed in Andhra Pradesh
during the 5th Plan:

1. Nadikude-Bibinagar new BG
line and conversion of Guntur-
Macherla MG line into BG.

2. Parallel BG line from Guntakal
to Dharmavaram and conversion of
Dharmavaram-Bangalore City MG
section into BG (Party in Andhra
Pradesh).

3. New BG line from Bhadra-
chalam to Manguru—included for
construction in this year’'s budget.

4. Secunderabad—Additional fa-
cilities in the MG yard.

5. Land acquisition for provision
of additional facilities at Hyderabad/
Secunderabad.

6. Rayna Padu—New BG wagon
repair shop.

7. Ramgundam—Provision of ad-
ditional lines in the yard.

8. Mandamari—Additional facili-
ties in the yard.

9. Land acquisition in connection
with the proposed chord line
between Maula Ali and Sanatnagar.
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10. Development ~ of . Terminal
facilities in Hyderabad—Secunderh-
bad area.
11. Doubling between Molanur
and Kuppam.

12. Patch doubling between Reni-
gunta—Balapalle, Bhakarapeta—
Guddapah, Copty—Guntakal and
crossing station between Razampeta
and Nandlur.

13. Bibinagar—Bhongir doubling.

14. Electrification between Madras
—Gudur and Vijayawada (partly
falling in Tamil Nadu).

Proposal to remodel Chittoor Rallwwy
Station

1215. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of RAILWAYS
be pleased to state:

(a) whether there ig any proposal
to remode]l Chittoor Railway Station
which is at District headquarters; and

(b) if so, when will the work be
taken up?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Not at present.

(b) Does not arise as no work has
now been sanctioned.

Closure of steam loco sheds at
Guntakal, Pakala, Nandalur and
Renigunta

1216. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of RAILWAYS.
be pleased to state:

(a) whether the steam loco sheds
at Guntakal, Pakala, Nandalur and
Renigunta are proposed to be closed;
and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). There is no proposal to
close down Guntakal, Pakala and
Nandalur steam loco sheds. Renigunta
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steam loco shed is proposed to be
Jclosed down during the Corporate
'Plan period. Renigunta steam locd
shed presently holds 9 Broad Gauge
steam locos and as a result of pro-
posed dieselisation and also due to
water problem at this location, this
shed is likely to be closed down with
additional diesel locos becoming awmil-
able.

Conversion of Katpadi-Tirupati line
into proad gauge line

1217. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is any proposal
with the Government to convery Kat-
padi-Tirupati railway line in South-
ern Railway into broad gauge; and

(b) if so, when would it be done?
THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). There is no proposal at
present under consideration for con-
version of the Katpadi-Tirupati
metre gauge line into broad gauge.
¥ q@’ w gwfeal w s
1218. o ATH HAET A=Y ¢
T Rfagw a1 WwWEA W AW
A ag aa F1 FA w4 fE e
(%) =1 fafrs ard & o9
Iyar ¥ fog faafa & s are
‘TTA W FY AT F HIgEA F
frg 5 fRuras fagwa a9
W@ g R afe g, @ awEd 9=
TOIQIG T §; "7
() ¥1 3% CAfedl F HEed
% a7 #1% foFad g gé @
A< afg g, a1 §9 I T ||y Fay
Fr af g7

@ifraw, o WR AT
W (st YRt AR agam)
(%) ww@T 1969 dF Ao
oYo ®lo WUAT USfEAl (TRE WY

98
fecfagzfay afew) arforfors s

W W dt) FamR, 1969
ﬁmmﬁm&mmq
mﬁ%ﬂﬁoﬂ}oiﬂ’omm
oo wiifear fr omg o &
Tl & AR AT
N AR Ay oag Ay =z
1971 IF 9T @Y1 fegmw, 1971
¥ 43 & 9/ @ Afw 1 sfwwor
FOF Ao FArE T few
WX W WAy ¥ gHAEE Ag-
fRres & fawifor o arfe wo
#o A Sref getfar wo df,
gg # AR ™ & A e, a7
#§ AR W Agar wwar dfAwi F
wfaat qaT qaqd df wr & @
I AT TH FNAT HT 1-2-75
 weafd @ T g 1-1-1974
g 3@ & ol (@ A T8I
25 sfawa weifert wgfaa sfaai
FaT Aot F IR
& fag srfem & o @ &

(@) 9 & 979 ¥ §a9 §
g frdmal #1 @R T i #67
STt & et Sfaa FrEETE Y Sdr g

Use of Luxury Saloons by Railway
Officials

1219. SHRI S. P. BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government are con-
sidering to stop the use of luxury
saloong by high railway officials for
their out-door duties; and *

(b) if so, when?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Instructions have been
issued that the inspection carriages
should be used only for inspection
purposes and not merely for journeys
to stations where adequate resting
places are available on the Railways.
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Kerala plea for seiting up of a Petro-
Chemical Complex

1220. SHRI K. A. RAJAN:
SHRI C. K, CHANDRAPPAN:

Wil]l the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state:

(a) whether the Kerala Government
has been making plea for setting up
a Petro-Chemical Complex baseq on
petroleum productg from the Cochin
Refinery since 1976; and

(b) if go, the facts thereof and
Certral Government's decision there-
on?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir.

{(b) The programme for petrochemi-
cals in the public sector during the
Fifth Plan is being limited to the
completion of the naphtha cracker
and the downstream units at Baroda,
Gujarat, and the Bongaigaon Refinery/
Petrochemical complex in Assam.
No new major programme for a pctro-
chemicals complex at Cochin or
elsewhere is currently contemplated
during the Fifth Plan period.

Setting up of new fertilizer plants and
curtailment of imports of fertilizers

1221. SHRI K. A, RAJAN;
SHRI s. R. DAMANTI:

Wil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have
decided to set up new fertilizer
plants;

(b) if co, the location of these

plantg and other broad outlines there-
of;

(c) to what extent imports would be
curtailed and gelf-sufficiency reached
in regard to fertilizer needs of the
country when these new units work to

capacity;
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(d) whether the Kerala Govern.
ment's request for setting up Cochin
II1 fertilizer factory is under Union
Governinent’'s consideration for the
last five years; and

(e) if so, what action has been taken
to expedite the decision thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(¢). In the revised Fifth Plan, pro-
vision has been made for four new
fertilizer projects, two each in 1977-78
and 1978-79. Action is on hand to
identify the projects to be taken up
for implementation keeping in view
the availability of feedstock, require-
ment of product mix, availability ot
market etc. In view of the advantages
of the use of gus as the fertil.zer
feedstock, preference would be given
for setting up additional fertilizer
capacity based on associate gas avail-
able from the Bombay High area
According to the present estimates, the
gap between consumption and produc-
tion by 1983-84 i< likely to be about
1.2 million tonnes of nitrogen. Addi-
tional fertilizer capacity is now being
planned to cover this gap and move
towards self-sufficiency in fertilizers.

(d) and (¢). Due to a severe con-
straint on resources, the Vth Plan
Programme for setting up of addition-
al capacity as envisaged at the time of
preparation of the draft plan could
not be taken up for implementation
in its entirety and some projects had
to be shelved as a result thereof. For
the same reason, Cochin Phase III
project proposed by FACT also could
not be considered. A project at
Cochin can be based only on fuel oil
as the feedstock, and, therefore, in
view of what js stated in (a), (b),
and (c) above, it will have a low
priority and may not qualify for
sanction in the near future.

Proposa] for Decontrolling FACT Ud-
yogamandal Production

1222, SHRI VAYALAR RAVI: Wwill
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

”
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(a) whether the FACT Udyogaman-
da)] has given any proposal for the de-
«<ontrol of their products; and

(b) if so, the steps taken thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). FACT Udyogamandal had made
a request to the Government for relief
on ammonium sulphate produced at
Udyogamandal either by way of its
decontrol or increase in the ex-factory
realisation.

The requcst of FACT has been under
consideration as a part of an overall
approach to the pricing of straight
nitrogenous fertilizers, namely. urea,
ammonium sulphate and calcium
armmonium nitrate whose prices are
controlled statutorily and for which
a uniform ex-factory realisation is
allowed to the manufacturers. Gov-
ernment had sct up a Fertilizer Prices
Committee to rccommend a pricing
policy that would cnsure a fair return
to the manufacure:s on the invesiment
made on a sustained basis. The Com-
mitle has since submitted Part I of
the FReport relating to  «.raight
nirogenous fertilizers which inciudes
ammonium su.phate. The report of
the Committee iz under consideration.

Problemg faced by Barauni Plant
of FCI1

1223, SHRI C. K. CHANDRAPPAN:
Will ke Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government’s attention
has been drawn to the problems faced
by Barauni plant of the Fertiliser
Corporation of India which are com-
missioned in November, 1976;

(b) if so, the broad outlines therco®;
and

(c) what action Government pro-
pose to take to set it right?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to

(c). The Barauni Fertilizer Project
has had mechanical problems both
during and after the commissioning
of the plant. There has also been a
major break-down in one of the car-
bon-dioxide compressors resulting in
the shut down of one of the two
streams of the urea plant from Janu-
ary, 1977. In addition, production in
this plant has also been limited due
to frequent power and voltage dips.

The Fertilizer Corporation of India
have already taken measures to over-
come some of these problems. Modi-
ficutions necessary for achieving and
stabilising production at the rated
capacity have also been jdentified and
a schedule for their implementation
drawvn up.  Action is also being taken
to overcome the instability in the
powes supply system and a number
of  modifications/additions are being
implemented by the Barauni Thermal
Power Project.

Stepping up of Oil Exploration

1224. SHR] PRASANNBHAI MEH.-
TA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government has de-
cided to step up the oil exploration in
the country which provides vital raw
material for the production of essen-
tial goods;

(b) if so, the broad features of
schemes which will be undertaken
during the current year in this regard;
and

(c) whether he has also stressed
that refining capacity should also be
increased for the purpose?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir.

(b) During the year 1977-78, ONGC
proposes to deploy 15 field geological
parties, 24 seismic parties;

(1) Additional Boiler for increas-
ed steam requirements;
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(2) Installing an electric crude
Desalter;

(3) Providing wax removal facili-
ties;

(4) Providing facilities for

LSHS handling.

{¢) As the sulphur content of
Bombay High Crude is lower than the
crudes imported from the Middle
Eastern countries, the corrosion pro-
blems are expected to be reduced.
The naphtha produced from the
Bombay High Crude will have a high
aromatic content, the utilisation of
which for the fertilizer industry is
being studied in consulation with
Ministry of Chemicals and Fertilizers.

Preventing the Rise in Priceg of Drugs

1225. SHRI PRASANNBHAIL
MEHTA . Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether he held talks with the
representatives of five associations of
drug manu‘acturers in April, 1977 to
discuss the ways and means of pre-
venting a rise in the price of drugs
and common medicines;

(b) what was the outcome of the
discussions:

(c) whether a long term pricing
policy on drugs has to be laid down;
and

(d) if so. the final decision taken in
this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). In the discussions held with
representatives of the Associations
of Drugs and Pharmaceuticals Indus-
try on 20-4-1977, Government’s keen
desire to ensure that the shortages of
drugs do not occur and that they are
sold to the consumer at controlled
prices was conveyed to them. The
Associations appreciated the Govern-
ment's concern and offered their sup-
port and co-operation in the matter.

They have issued detailed instruc-
tions to the trade in this regard.
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(c> and id). The prices of drugs
are regulated under the provisions of
Drugs (Prices Control) Order, 1870.
The Committee on Drugs & Phar-
maceuticals Industry (Hathi Com-
mittee) in their report thas made
several recommendations in regard to
rationalisation of prices of drugs. The
recommendations of the Committee
are in the final stages of consideration.

Bonus to Railway Employees
12286, SHRI PRASANNBHAI
MEHTA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether  Government  have
agreed to pay bonus to the railway
employees which was their long stand-
ing demand; and

(b) if so, whether any final de-
cision has since been taken?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) 2nd b)), As stated in revly to
the Unstarred Question No. 19 ans-
wered in this Housc on 5-4-1977, the
entirc issue relating to bonus is be-
ing examined in depth by the Go-
vernment.

Re-Instatement of dismissed Railway
Employees in Gujarat

1227, SHRT] PRASANNBHAI
MEHTA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a large number o° dis-
missed railway employees in Gujarat
State have not been taken back in
service till now:;

(b) if so, the total number of such
employees;

(¢) bv what time they will be
taken back and whether some of them
would have retired if they had conti-
nued in service; and

(d) what action or help is being
given to such employees?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No. All railway employees dis-
missed in the context of May, 1974
Railway Strike have been reinstated.

(b) to (d). Does not arise.
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Attaching of ACC Sleeper Coach with
K. K, Express

1228. SHRI S. KARIAH THOMAS:
SHRI G. M. BANATWALLA:

Will the Minister of RAILWAYS
be pleased to state whether there is
any proposal under consideration of
Government to attach an A. C. C.
Sleeper coach with the K. K. Express
train and if so, from what date?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
One air-conditioned two tier slee-
per coach is already running once a
week, each, between New Delhi and
Bangalore, and New Delhi and Tri-
vandrum Central by 125/126 Karna-
taka-Kerala Express.

Electrification of Railway Lines in
Kerala

1229. SHRI SKARIAH THOMAS:
SHRI V. M. SUDHEERAN:
SHRI G. M. BANATWALLA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have fina-

lised any plan for the electrification
of Railway lines in Kerala State;

(b) if so, the names of the sec-
tions of the Railways which are likely
to be electrified during 1977-78 and
1978-79 under this plan; and

(¢) the funds earmarked for the
purpose?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No.

(b) and (c). Does not arise.

Production of Crude from Bombay
High

1230. SHRI SKARIAH THOMAS:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) estimated quantity which is
daily produced from Bombay High;
and

(b) whether in view of the indi-
genous production of crude from

Bombay High, Government propose
to reduce the prices of petroleum?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS

(SHRI H. N, BAHUGUNA): (a)
35,000 barrels per day. ‘

(b) No, Sir.
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Value of Purchases made by Ministry

1235. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state.

(a) value and details of purchases
made or/and value of purchases con-
templated by - his Ministry during
25-6-75 to 25.3-77 from companies in
which the son/sons and other family
members of erstwhile Prime Minister
Smt. Indira Gandhi had any interest;
and

(b) details thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). In this connection, the
answer given on 14-6-1977 by the
Minister of Education, Social Welfare
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and Culture on behalf of Minister of
Law, Justice ard Company Affairs,
to Lok Sabha Unstarred Question No.
283 may be referred to. It will be
seen that as on 31-3-76 there were
43853 companies in the Private Sec-
tor. There is no record maintained
in any of the offices of the Department
of Company Affairs which would
show at one place the share holding
of the particular individual in various
companies. It is, therefore, not possi-
ble to say with certainity in which
companies the family of the former
Prime Minister had any interest.

So far as Minister of Railwavs are
aware, the companies intimately con-
nected with the family of former
Prime Minister are (a) Maruti Limi-
ted, (b) Maruti Technical Services
Private Limited and (c) Maruti Hea-
vy Vehicles Private Limited. XNe
purchase from these firms was made
by the Railways during 25-6-1975 to
25-3-1977.

Cell to Examine Complaints of Rail-
way Employees and Public

1236. SHR1 NIHAR LASKAR: Wil]
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have set
up a cell in the Railway Ministry to
receive and examine the grievances
of the Railway employees;

(b) Whether the cell is also exa-
mining and receiving the complaints
from the public against the Rail-
ways;

(c) if so, how many complaints
have been received and examined;
and

(d) to what extent this has helped
in the improvement of the working
of the Railways?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a): Yes.

(b): Yes.
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{(c): Total number of representa-
tions on staff and other matters re-
ceived in the cell during the period
from 26-3-77 to 13-6-77 is 37,892.
Prelimanary examination has been
completed on 31,377 cases and final
action has also been completed on
a number of cases.

(d). Setting up a cell with a no-
minated officer to receive the repre-
sentations from the Railway emplo-
yvees and complaints from the gene-
ral public has in the first place helped
to assure the affected persons that
their cases will receive attention at
the highest level and secondly the
streamlining of the procedure for
dealing with such communications is
conducive to a quicker disposal of the
grievances at appropriate level.

Report on Accident at Mugha] Sarai

1237. SHRI NIHAR LASKAR: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Additiona] Commis-
sioner of Railways in his report has
blamed the Railway staff for acci-
dent of Varanasi-Mughalsarai-Allaha-
bad passenger train at the Mughal
Sarai junction;

(b) if so, the other findings of the
report; and

(c) what action has been taken
against the persons he]d responsible?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The Additional Com-
missioner of Railways safely has con-
cluded that the accident was due to
the failure of railway staff.

(c) Suitable action has been initiat-
ed against the staff held responsible
by the Inquiring Officer.

Contracts with Foreign Companies for
Oft-shore Exploration

1238. SHRI VASANT SATHE: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how many foreign companies
have been assigned contacts for off-
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shore exploration and the main fea-
ture thereof;

(b) latest progress of exploration
by these companies in Cauveri, Kutch
and Bengal Orissa basin; and

(c) what steps have been taken/
proposed to achieve self-sufficiency in
oil?

THE MINISTER OF PETRO-
LEUM, CHEMICALs AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Three groups of foreign com-
panies have been awarded contracts
for offshore exploration. The main
features of these contracts are given
in the statement attached.

(b) Ater conducting necessary sur-
veys in the Cauvery basin, the Asa-
mera group of Canada are presently
drilling the first well there. In the
Kutch basin, the Reading and Bates
group of U. S, A. conducted surveys
during 1974-75 ang drilled one well
in the area, in which no commercial
accumulation of hydrocarbons was en-
countered. Under the terms of the
contract. the contractor has to de-
clare by end June, 1977 whether it
intends to continue further explora-
pions in the area. In the Bengal-
Orissa basin the Carlsberg group of
U. S. A. conducted surveys during
1974-75 and drilled two exploratory
wells there, which did mot indicate
evidence of commercial accumulation
of hydrocarbons. This contractor also
has to declare by end June, 1977
whether it intends to continue ex-
ploration operations in the contract
area.

(c) Oil exploration efforts have
been intensified both on-ghore and
off-shore.

Statement

The main features of the three
contracts for exploration in offshore
are.

1. Cauvery Basin

The contractor for this basin is the
Asamera Group of Canada, The con-

tracted area is approximately 26,000
oquare Kilometres. The contract is
for 24 years, effective from November
1, 1975. After seismic surveys, the
contractor is to select within a period
of 18 months from 1-11-1975, an area
of 5000 Sg. Kms. for exploration
operations and surrender the rest.
By the end of the third year, the area
will be reduced to 2,500 Sq. Kms,,
and at the end of the Tth year, the
contractor will be left with only the
producing and producible area. The
contractor is to commit himself to
a work Programme and a minimum
expenditure programme. The ONGC
has a 35 per cent participating interest
in this contract and on the commercial
discovery of oil, the Commission will
have the right to increase its share
by another 15 per cent. The con-
tract inter-alic provides for maxi.
misation of the employment of Indian
personnel gnd for their training; the
maximum use of Indian goods, ser-
vices etc.

11, Kutch Basin

The contractor for this basin is
Reading and Bates Group of U. S. A.
The contracteq arca is approximately
28,000 Sq. Kms. The contract is for
24 years, effective from August 1,
1974. After seismic surveys the con-
tractor is to select within a period
of two years from 1-8-1874, an area
of 5,000 Sq. Kms. for explorations ope-
rations and surrender the remaining
area. By the end of the third year the
area will be reduced to 2,500 Sq. Kms.
and at the end of the 7th year, con-
tractor will be left with the produc-
ing area. Upon commercial discovery
the ONGC can purchase upto 10 per
cent. of the interest in the contract.
Here also the contrator is to commit
himself to a work programme and
a minimum expenditure programme.
The contract inter alia provides for
maximisation of the employment of
Indian personnel ang for their train-
ing: the maximum use of Indian
goods, services etc.



115 Written Answers

111. Bengal-Orissa Basin

The contractor for this basin
is the Carlisberg Group of U. S. A.
The contracted area is approxi-
mately 28,000 Sq. Kms. The con-
tracted is for 27 years, effective from
August 1, 1974. After seismic surveys,
the contractor is to select within a
period of two years from 1-8-1974, an
area of 5,000 Sq. Kms. for explora-
tion and surrender the rest. By the
end of the thirgd year the area will
be reduced to 2,500 Sq. Kms, and at
the end of the 7th year, the contractor
will be left with only the producing
area. The contractor is to commit
himself to a Work Programme and a
minimum  expenditure programme.
Natomas India also a US Company,
are the operators for this contractor.
Natomas have assigned 15 per cent of
their interest in the contract to
ONGC with effect from August 1 1975.
This is in gddition to 10 per cent
under the contract to which ONGC
has the option on commercial dis-
covery of oil. The contract inter alia
provides for maximisation of the em-
plovment of Indian personnel and for
their ‘training; maximum use of
Indian goods, services etc.

Proposal to extend Pink Express to
Ahmedabad or to start Super Fast
Train from Delhi to Ahmedabad

1239. SHRI D. D. DESAI: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether there is anyv proposa’
to extend the present Pink Express

to Ahmedabad or to start a super
fast train to Ahmedabad from De'hi:

and
(b) if so, salient features thereof”

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No.

(b) Does not arise,
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Manufacture of Bulk Drugs by Larger
Drug Producers

1240. SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleaseg to state:

(a) whether the Government have:
plans to compel the larger drug pro-
ducers to manufacture some of the
117 bulk drugs identified by the
Hathi Committee;

(b) if so, whether these manufac-
turers have agreed to produce these
drugs; and

(c¢) whether they have also asked
for certain liberalisations in regard
to the application of the MRTP Act?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). On the basis of the recommenda-
tions of the Hathi Committee viz.

(1) Increasing the production of
bulk drugs requireq for production
of 117 essential formulations identi-
fied by the Hathi Committee for
mass consumption; and

(ii) Assignment of  relevant
lines of production to the public
gector, the Indian sector and the:
foreign sector.

Government have drawn up three
lists of bulk drugs to be manufactured
in “Public Sector” , “Indian Sector”
and ‘“Open to all Sectors”. The appli-
cations which are received are con-
sidered on merits of each case keep-
ing these lists in view.

(¢) The President of the OPPI in
its 11th Annual General Meeting is
reported to have urged upon the Govt.
to have a review with a view to re-
moving certain restrictions under

MRTP Act.
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Setting up of Petro-Chemica] Plants
at Baroda

‘1241, SHRy D. D. DESAI:
PROF. P. G. MAVALANKAR:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government propose
to set up more peiro.Chemical plants
in addition to the Baroda plant;

(b) if so, the broad features thereof;

(¢c) whether the comparative eco-
nomics of expanng the Baroda plant
and setting up new plants has been
worked out in arriving at this decision;
and

(d) if so, fact thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). In addition to IPCL’s Petro-
chemical complex under implementa-
tion at Baroda, proposals for addi-
tional plants to manufacture Vinyl
Chloride, Polyvinyl Chloride, Acry-
lates, Propylene Oxide, Propylene
Glycol, are under consideration of
Government.  Another Petro-chemi-
cal complex in public sector is we-
ing set up at Bongaigaon in Assam,
comrrising a Xylenes Complex, a
DMT Unit and a polvster Fibre Unit.

(¢) and (d). This wi'] be considered
at the appopriate timec.
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Cost of production of Petrol and other
Products

1243. DR. BIJOY MONDAL: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the cost of production including
refining and transportation of petrel
per litre and other petroleum products
per tin or other measure; and

(b) what are the reasons for charg-
ing ‘rom the users more than double
the cost of production of products?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS.
(SHRI H. N. BAHUGUNA): (a) The
average cost of production including
refining and transportation of petrol
per litre and of four other major
petroleum products and their retail
selling prices at Bombay and Delhi
are indicated in the enclosed state-
ment which is being laig on the Table
of the House,

(b) The statement showing that
there are other elements such as ex-
cise duty, sales tax etc. forming part.
of the end selling prices is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-465/77]. It is only
in case of moter spirit that the retail
selling price is more than double the-
cost of production.
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Proposal to reduce running time of
G.T. Express anq Tamij] Nadu
Express

1244. SHRI C. N. VISVANATHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whethey there is any proposal
to reduce the running time of G. T.
Express and Tamil Nadu Express
running between New Delhi to Madras;

and

(b) whether any new Air-condition-
ed sleeper coach insteag of chair-car
is proposeq to be attached to G.T. Ex-
press daily and phones installey in
both the trains?

THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE):
(a) No.

(b) No.
‘Representations from Chairman,

Maharashtra Bar Councjl] (Bombay)

1245, SHR] R. K. MHALGI. Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have re-
ceived any representations from the
‘Chairman of Maharashtra Bar-Council
(Bombay) during the period of last
‘three years;

(b) it so, how many and when were
they received; and

(c) the action Government have
taken or propose to take on them?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes, Sir.

(b) Ten, between October, 1974
and May, 1977.

(¢) All the pointg covered by the
representations are under considera-
tion of the Government.
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Trains running behind Schedule

1246. SHRIMATI MRINAL GORE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is deterioration in
running of trains; and

(b) if so, the number of trains foung
running behind schedule during the
first two weekg of April, 1977?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Punctuality performance
of Mail Express trains ‘Not losing
time’ during the first two weeks of
April, 1977 as compared to corres-
ponding period of previoug year has
shown that there has been a slight
deterioration in the punctuality per-
formance of trains. The average per-
centage of these {ruins losing time on
all Railways (uring this period was
7.4 per cent on B, G. and 6.4 per cent
on M.G.

Payment of Project Allowance to Em-
ployees of F.CI, Haldia Division

i247. SHRI GANGADHAR APPA-
BURANDE: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Government ar, aware
that the management of FCI, Haldia
Division, conceded to grant the project
allowance w.elf, 1-1-73 to the
employees posted at project sites at
the existing rates on the revised scaleg
of pay and the Boarq of Directors
approved this proposal in the month of
November, 1875; and

(b) it so, whether the present Gov-
ernment is considering to approve pay
of project allowance on the revised
scaleg of pay>

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). The Haldia Division of
FCI recommended to the Corporation
the proposal of the workers for pay-
ment of project Allowance w.ef.
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1-1.73 at the existing rates but on the
revised scales of pay. The Board of
the FCI considered the proposal in
November 1975 and decided to refer
the proposal to Government since it
involved a general question of policy.
The proposal was not accepted by the
Government on the ground that this
would have been a departure from
the general instructiong of the Gov-
ernment regarding the revised scales.
Under these instructions, the project
allowance with reference to the re-
vised scaleg is to be paid only at the
new rates which were lower than the
carlier rates, However, where pro-
ject allowance was already being
paid, the same was to continue at the
old rates but only on the pre-revised
scales.
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Setting up of Petro-Chemicals
Complex at Haldia

1249. SHRI M. KALYANASUN-
DARAM:
SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleased to sfate: '

(a) whether the request for setting
up a Petro-ciicmical complex at
Haldia is under Centre’s consideration.

for a long time; and

(b) if so. what steps are being taken
to expedite the decision?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI 'H. N. BAHUGUNA): (a)
Proposals have been received from
the State Government of West Bengal
from time to time for the setting up
of a Petro-chemical complex at Haldia
and for the expansion of the capacity
of Haldia refinery to provide for
higher availability of naphtha.

(b) The programme for petro-chemi-
cals in the public sector during the
Fifth Plan is being limited to the
completion of the Naphtha Cracker
and the downstream units at Baroda,
Gujarat, and the Bongaigaon Refinery/
Petrochemical complex in Assam. No
new major programme for a petro-
chemicals complex at Haldia or else-
where is currently contemplated dur-
ing the Fifth Plan period.
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Jan Nyayalayas

1250. SHRI G. Y. KRISHNAN: Will
-the Minister of LAW. JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Governrment propose to
-establish ‘Jan Nyavalayas’;

(b) whether ‘Jan Nyavalayas’ have

been set up in some States on experi-
-mental basis; ang

(c) if so, the names of such States
angd the succesg achieved by them»

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR]I SHANTI BHUSHAN): (a) to
(¢). The requisite information js being
collectegq and will be placed on the
Table of the House as soon as possi-
ble.

Low Wages of Staff of the Eastern
Region of Bharat Refineries

1251. SHRI DINEN BHATTACHA-
RYYA: Will the Minister of PETRO-
LEUM CHEMICALS AND FERTILI-
ZERS be pleased {o state:

(2) whether wages and earning: of
the clerical and labour staff in the
"Eastern Regicn ¢f Brarat Refinerizs
Limited are the lowest as compared to
all other oil companieq ipn the region;
and

(b) if s0, what steps are conterap-
lated to achieve parity and unifcrmity
in wages and earningg of those
workers?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir. The wages of clerical and labour
employees of Bharat Refineries Ltd.,
in the Eastern Region are. by and
large, lower than the wages of similar
employees in other oil companies in
the region.

(b) It is the long-term objective of
the Bharat Refineries Limited to bring
about, gradually over a period of time,
~as near a parity as practicable bet-
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ween the wages of its employees and
those of other public sector concerns
in the Eastern Region. The Manage-
ment of Bharat Refineries Ltd. has
initiated discussions with the Unions
for the next Long-Term Settlement.

Reports on Legal aid to Poor

1252. PROF. P. G. MAVALANKAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have com-
pleted the study of the Reports of
Justice Bnhagwati and Justice Krichna
Iyer Committees ang other allied
bodies, if any, regarding free legal aid
to the poor;

(b) whether Government hove
accepted the recommendations of the
said Committees and have started
their implementation; ang

(¢) if so, facts thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY' AFFAIRS
(SHRI SHANTI BHUSHAN): (a) No,
Sir. The Government zre awaiting
the final report of the Bhagwati Com.-
mittee.

(b) and (c¢). Do not arise.

Repairs, Restrengthening and Restruc-
turing of Railway Bridges in
Gujarat

1253. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
undertaken the repairs, restrengthen-
ing ang restructuring of minor or/and
major railway bridges in Gujarat
during the years 1976, 1977 and 1978;

(b) if so, particulars thereof, inciu-
ding costg and gperational facilities,

(¢) whether the Railway Authorities
are carrying out regular inspections of
all bridges; and

(d) if so, how and with what re-
sults?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) During 1975-76 and 1976-77 Yes.

1977-78 Repairs, strengthening, etc.
have been programmed.
(b) Railway: Bridges in Gujarat

Heavy repairs, rebuilding, strengthening regirdening etc.

Amount spent on
Year ordinary repezir.!

No. of bridges
¢n which «uch
meintensnce works  were
undertiken

Cost of such Amount spent on bridge
werks works during the vear
(excluding ordinary
repairs/ maintenance)

Rs. Rs. Rs.
1975-76 2740 lakhe 62 49317 lakhs 20317 lakhs
1976- 77 30-15 lukhs 35 8o1-61 lskhs 302-61 lakhs
1977--78 31 -oc* ]:khs 29* 567 1o* lakns  157-10 lakhs
7 *Proposed  for 1‘977-78. .
(c) Yes. {b) if so, the steps proposed to be

(d) It is obligatory on the part of
the engineering officials to inspect the
bridgeg in their jurisdiction regularly,
and it has to be done at varioug levels.
The Permanent Way Inspector who is
incharge of his scction should inspect
all the bridges once a year before the
monsoon and has'to record his re-
marks against each bridge in the
Bridge  Register. Similarly, the
Assistant Engineer incharge of a Sub-
Division has to inspect all the bridges
in his jurisdiction again once in a
year. These Bridge Registers are
scrutinised by the higher officials and
remedial action, wherever required,
for strengthening the bridges, is
‘taken.

It is only when the engineering offi-
«cials are fully satisfied that the brid-
geg are in perfect and sound condition
that trains are allowed to run at nor-
mal speed on them.

Confirmation of Employees in Central
Railway

1254, SHRI K. MALLANNA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether 3 number of railway
employees in Central Railway are
still temporary even after having ser-
«ved for more than 5 years; and

taken bv Government regarding con-
firmation of these temporary em-
ployees?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
{a) Yes.

(b) Constant efforts are being made
to convert as many temporary posts
into permanent oncs as possible to
fricilitate confirmation of eligible
staff. The pace of confirmation has
recently increased.

“Foreign Experts engaged in Oil Ex-
ploration in India”

1255. SHRI K. MALLANNA: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the names of the countries
whose experts have been invited and
are engaged at present in oil explora-
tion in India; and

(b) the terms and conditions of
their assignments and the period for
which they have come to India?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Services of companies of UK,
U.S.A., Norway, France, Hungary,
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etc. are being utilized for oil explora-
tion in India.

(b) The contractors receive re-
muneration in cash for the services
rendered, for specified periods, as
agreed upon in each individual case.
It is not in the commercial interest,
of the oil exploration organisations,
to disclose the terms and conditions
on which the services have been
procured.

File regarding setting up of High
Court Bench at Meerut

1256. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it has come to the
notice of Government that the file
containing the proposal for setting up
a High Court Bench at Meerut in
U.P. has been missing;

(b) if so, whether Government pro-
pose to trace that file; and

(¢) the circumstances under which
the file is missing?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
The file is not missing.

(b) and (c). Do not arise.

Extension of Saharanpur-Shahdara
Railway Service upto New Delhi

1257. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any scheme
to extend newly started Saharanpur-
Shahdara Railway service unto New
Delhi to remove inconvenience of the
daily commuters comiug to Delhi for
duty on that line; and

(b) i to, by what time the decision
is likely to be taken?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Extension of Delhi
Shahdara-Baghpat Road passenger
trains to and from Delhi/New Delhi
is not feasible at present as the
Shahdara-Baghpat Road line is not
linked with the Ghaziabad-Delhi/
New Delhi main line. As and when
the direct link with the main line is
provided this suggestion will be
considered.

Shareholders of Maruti Limited

1258. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the names of the shareholders
of M/s. Maruti Limited, Gurgaon
alongwith the number of shares held
by cach of them;

{b) the amount of loss suffered or
profits earned by the company dur-
ing the last 3 financia] years, year-
wise: and

(c) who is the Managing Director
of the company, the amount of his
salary and other perquisites provided
to him?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS -
(SHRI SHANTI BHUSHAN): (a)
According to the latest Annual
Return made upto 30-9-1976 filed
with the Registrar of Companies,
Delhi & Haryana, there were 988
shareholders in M/s. Maruti Limited
as on 30-9-1976. The names of these
shareholders together with the num-
ber of shares held By each of them
are given in the statement laid on the
Table of the Sabha. {[Placed in Lib-
rary. Sec No. LT-466/71.]

(b)y As per the Profit and Loss
Account of the company filed with the
Registrar of Companies, Delhi and
Haryana, the amount of losses suffer-
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ed by the company during the last
three financial years are as under:—

Financial Year ended Losses
ST Re.
31-3-1074 26,£0,873
31-3-1975 48,185,614
31-3-1976 53,11,069

NoTE. —In the yeuar ending 31-3-1976 n»
provision has bDeen made for deprecistion
amoounting to Re, 13 18 Lakis.

(¢) The company, at presnt, has no
Managing Director.

Excess pruvduction over Licensed Ca.
pacity by Foreign Drug Firms

1259. SHRI S. D. SOMASUN-
DARAM: Will the Minister of
PETROLEUM AND CHEMICALS

AND FERTILIZERS be pleased to
state:

(a) p-rticulars of excess produc-
tion, if any, over licensed capaciiy by
the foreizn multi-national drug flrms
operating in the country; and

(b) the action taken or proposed to
be taken in respect of unauthorised
production?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) A statement giving requisite in-
formation in respect of bulk drugs for
the year 1974 is laid on the Table of
the Sabha. [Placed in Library. See
No. LT-467/77.]. Similar information
for the years 1975 and 1976 is being
collected and will be laid on the Table
of the House as soon as possible. The
production of drug formulations is not
being monitored at present.

(b) The question of excess produc-
tion of drugs and pharmaceuticals
was considered by the Commitee on
Drugs and Pharmaceuticals and the
Committee’s reconmmendations on

733 LS.—5
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the regulation of excess capacity in
regard to bulk drugs are under the
consideration of Government.

Breakdown of Ammonia Pplant at

Barauni
1260. SHRI S. D. SOMASUN-
DARAM; Will the Minister of
PETROLEUM AND CHEMICALS

AND FERTLIZERS be pleased to
state:

(a) whether there has been recen.
tly a breakdown of the Ammonia
Plant at Baraunj if so, the particulars
thereof and the extent to which pro-
duction hag been affected;

(b) whether the breakdown is due
to technical or personnel failure; and

(c) if so, whether
has been fixed?

responsibility

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(2) No, Sir. However, on 8th Janu-
ary, 1977, there was a major failure
of the Carbondioxide compressor  in
the urea plant and one of the two
urea plant streams had to be shut
down. The production loss on this
account is approximatelv 11,000
tonnes of Nitrogen.

(_b) and (c). The FCI are investi-
gating into the causes of failure of the
compressor.

Intensive Training of Officers

1261. SHRI 'S. D. SOMASUN-
DARAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Railways have no sys-
tem of intensive training of officers
apart from the initia) training provi.
ded to probationary officers;

_ (b) the scope offered by any exis-
?mg system of in-service training to
Improve skills; and

(q) whether Government propose
to introduce suitable refresher and
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reorientation courses to motivate gnd
help officers up-date knowledge, atti-
tudeg and skills?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Indian railways have
well-established system of in-service
training which is imparted to officers
at different stages of their career with
a view to improve their skills.

(c) The existing system of training
ailready provides refresher and re-
orientation courses to motivate and
heip officers up-date knowledge, atti-
tudes und skills.

Cost anq time to complete the
modernization of Sindri Plant

1262. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
‘be pleased to state:

(a) the estimated cost and time to
complete the modernization program-
me of the Sindri Fertilizer Plant;

(b) whether any foreign exchange
of technical assistance is employed
and, if so, their broad outlines; and

(c) the details of changes and im-
provements that are aimed at in the
working of the p.ant after modernijza-
tion?

THE MINISTER OF PETRO-
LEUM. CHEMICALS AXND FERTI-
LIZERS (SHRI! H. N. BAHUGUNA):
(a) The Sindri Modernisation project
i3 estimated to cost Rs. 152.04 crores
and the mechanical erection of the
plant is expected to be completed by
November, 1977.

(b) The foreign exchange compo-
nent of the project cost is Rs. 53.71
crores which includes licence and
know-how fees, assistance in design
engineering, procurement, erection
and commissioning and purchase of
certain equipment.

(¢) The existing plant at Sindri
which is based on coke and coke oven
gas as feedstock and on technology
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which is now obsolete, has outlived
its useful economic life. The moderni-
sation plant which is based on fuel
oil as feedstock is expected to im-
prove ammonia availability and
thereby overcome the principal limi-
tation to production at the existing
p.ant.

Companies registered in 1976-77

1263. SHRI S. R. DAMANI: Wiill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state the number of new companies
registered in the year 1976-77 in pub-
lic sector and private sector, cate-
gorised under Industry, Trade &
Commerce and Public Utility units?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Fifty-
four new companies were registered
in the Public Sector and 2645 com-
panies in the Private Sector during
the year 1976-717.

The distribution of these companies
according to their main industrial
activity as shown in their object
clause at the time of registration is
given separately for the Public Sector
aond Private Scctor companies as
under:

Muain Industrial Puhlic Privste
activity  Scector Sce or
Compa- Com pa-
nes nies
1. Agriculture &
Allied Activities - 5 7o
2 Mimning & Quar-
rving . 2 29
3. Processing  and
Manufacture 31 1427
4. Conmstructions &
Utilities . A 69
5. Commerce (Trade
& Finance) - 4 672
6. Services of all
kinds . 6 378§
TOTAL - 54 264
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age awt ¥ freme
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§ qieT FO WK & qqEINE
qUTHT & fAg 1% SrRTaT T FT WA
| gk & dae@ & q@ g WN
3w geE ¥ g fag @i gwa
g SEE FEWHI & wed
Fgifaa f&ar s &%)

Railway employees compulsorily re-
tired during Emergency

1265. SHRI K. KUNHAMBU:
SHRI KRISHNA CHANDRA
HALDAR:
Will the Minister
be pleased to state:

of RAILWAYS

(3) the number of railway em-
ployees, Zone-wise who were compul.
sorily retired during emergency
period;

(b) the number of employees out
of them who belonged to Scheduled
Castes and Scheduled Tribes, cate-
gorywise i.e. Class I, II III and IV;

(c) whether any steps have been
taken for reinstatement of these em-
ployees; and

(d) if so, the salient features there-
of?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (d). Information is being col-
lected and will be laid on the Table
of the Sabha.

Drinking . water facilities in long gdis-
tance trains

1266. DR. SARADISH ROY: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government are coil-
gidering to provide drinking water
tank in each compartment in long
distance trains; and

(b) if not, what alternative arrange-
ments are proposed to provide drink-
ing water for the passengers?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) In certain selected long distance
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vestibuled trains with limited stop-
pages, this has been done.

(b) Adequate arrangements for
supp.y of drinking water to passen-
gers have been made at all railway
stations, Apart from taps/hand pumps
and water coolers at important sta-
tions, watermen are deployed to sup-
ply drinking water to passengers in
trains as well as at platforms. Trol-
leys mounted with cool drinking
water in ‘Matkas’ are also plied from
one end of the train to the other to
serve drinking water to passengers in
compartments. In summer, special
arrangements are made to augment
the water supply by deploying addi-
tional watermen.

In addition, “In service™ supply of
water is being provided in certain
selected long distance fully vestibuled
trains with limited stoppages, like
Karnataka-Kerala Express, Tamil
adu Express, Mangalore/Cochin-
Nizamuddin Jayanti Janata Express,
Mangalore/Ernaculam-Bombay Janata
Express etc. in which water con-
tainers/thermal urns are provided
in all coaches, inciuding second class
sleeper coaches, filled with potable
water. These containers are filled at
stations en route. This arrangement
provides the facility of drinking water
for the passengers when the train
is on the run.

The facilities for provision of drink-
ing water are constantly reviewed
and augmented as necessray.

vAgfaa wfadl & safedl W& R
G &1 QT

1267. st Sav Wiy : Fw
e 1 wEw Wit IETw
AT Tg FA &Y FU4T & fF

(F) ®=r g@ 7 gqgfaa
aifaat & foau dw g wiafex
FR T % Frer frag fear &
L8
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T (E’):
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Inquiry into purchase of West German

Cranes by O&NGC

1268. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Government have com-

pleted the enquiry into the question
of purchase of cranes by the Oil and

Natural Gas Commission’s from West
Germany; and

(b) if so, the findings thereof?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(ay and (b). The matter is wunder
cnquiry by the Central Bureau of
Investigation.

Issue of licence to multi-national drug
firm against advice of M.R.T.P.
Commission

1269. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether any multi-national
drug firm was given any licence
against the advice of the MRTP Com-
mission during the Emergency; and

(b) if so, details thereof?

THE MINISTER OF PETRO-
LEUM. CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) No, Sir. No licence for the manu-
facture of drugs has been granted to
any multi-national drug firm during
the period of Emergency against the
advice of the M.R.T.P. Commission.

(b) Does not arise.

Petro-chemical Complex a; Barauni
Refinery

1270. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS will be pleased
o state:

(a) whether there is any proposal
to have a petro-chemicals piant
attached to the Barauni refinery; and

(b) if so, the broad features there-
of?

THE MINISTER OF PETROLEUM,
CHBEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). A study group has been set up
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to investigate the feasibility of
setting up new aromatics production
facilities based on Assam crudes.
Barauni will be one of the lacations
to be considered by the study group
for setting up such a unit. The
study group has not submitted its
report so far.

The setting up of any new petro-
chemical unit wiil ultimately depend
upon availability of resources.

Expansion of Trombay Fertllizers by
an Italian Firm

1271. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether the expansion of
Trombay fertilizers known as Trombay
V wag given tg the Italian firm SN-
AM-Progetti;

(b) if so, whether the Italian firm'?
wag the lowest tender; and

(¢) if not, the reasons for giving
the contract to this firm?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir, -

(b) and (c). The offer made by
Snam Progetti for the Ammonia
Plant was not the lowest among the
tenders received by FCI. Negotiations
were held with them and they agreed
to match the price with the lowest
quotation and also offered to export
Indian equipment and services worth
$ 10 million and for this purpose
agreed to receive payment in rupees
equivalent to $ 10 million. In the case
of the urea plant tenders were not
invited and the contract was awarded
to Snam through negotiation. In re-
gard to the urea contract also, Snam
Progett; agreed to an export obli-
gation of $ 6 million.
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Extension of suburban area from
.Burdwan to Asanso}l

1272. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether Government are con-
sidering to take positive action for
extension of suburban area from
Burdwan to Asansol; and

(b) if so, the salient features there.
of?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No.

(b) Does not arise.

Auction of Junk and condemned
articles lying with Railways

1273. SHRI KANWAR LAL
GUPTA: Will he Minister of RAIL-
WAYS be pleased to state:

(a) the total amount of junk and
other condemned articles with all the
Railways;

(b) whether the condemneq goods
have been lying with Railways for
years,

(c¢) the reasons why the Railways
do not auction it immedijately; and

(d) what is the policy of Govern.
ment regarding the auctioning of such
material?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The value of scrap lying with all
the Railways as on 31-3-76 was
Rs. 11.33 crores.

(b) No.

(c) Does not arise as auctions are
held regularly.

(d) Scrap materjals not required
for Railways use are surveyed by ®&
Committee consisting of senior officers
to make sure that nothing is allowed
to be sold as scrap which can possibly
be used by the Railways themselves
in some way or other., The recom-
mendations of the Survey Committee
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are approved by competent authori-
ties at higher levels and public auc-
tions are held only for those materials
which are recommended and approv-
ed for disposal. Such public auctions
are conducted either departmentally
or through recognised auctioneers
selected by individual Railways from
time to time for specific periods not
exceeding two years based on most
advantageous offers received against
advertised tenders issued for this
purpose. Wide publicity is given to
the public auctions conducted by
advertising in al] leading newspapers
etc. The offers received in these auc-

tions are accepted on the basis of

competitive bids.

Overbridge on Shakti Nagar crossing,
Delhi

1274. SHR] KANWAR LAL
GUPTA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government propose
to construct an overbridge on Shakti
Nagar crossing in Delhi;

(b) whether most of the time there
is a traffic blockade over this cross-
ing; and

(¢) when do Government propose
to start the construction of this over.
bridge and what will be the cost of
construction?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Proposals for the construction of
road over/underbridges in replace-
ment of level crossings are to be
sponsored by the State Government
(Road Authority), who have also to
bear a portion of the cost as per ex-
tent rules. Delhi Administration had
made a proposal for a road overbridge
at Shakti Nagar in 1963. but this was
not accepted by the Delhi Develop-
ment Authority. Since then no pro-
posal has been received either from
the Delhi Administration or from the
‘Delhi Development Authority. No
proposal for a road overbridge at
Shakti Nagar crossing has since been
received from Delhi Administration.
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(b) There is traffi: hold up at this
level crossing.

(c) The proposal for the construc-
tion of the road overbridge can be
considered only after a firm proposal
is received from the Delhi Adminis-
tration and preliminaries such as pre-
paration of drawings, designs, esti-
mates etc. are completed and accepted
mutually by the Road Authority and
the Raiway. As the essential
features of the scheme are yet to
be finalised by the Delhi Administra-
tion (Road Authority), it is not possi-
ble to give at this stage the cost of
the proposed road overbridge.

Petro-Chemical Complex at Haldia

1275. SHRI CHITTA BASU:.
SHRI P. K. KODIYAN:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the present progress of the
Petro-chemica! Complex at Haldia;
and :

(b) the main features of the pro-
ject?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b). There is at present no
petrochemical unit i.e. chemical unit
based on petroleum feed-stock,

operating or under construction, at
Haldia.

Implementation of new slogan ‘medi-
cines for millions’

1276. SHRI CHITTA BASU: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government have ad-
vanced a new slogan “medicines for
millions”; and

(b) if so, what specific measures
the Government propose to take to
implement it?
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THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b). It is the intention of
Government to ensure that drugs are
wvailable in abundance in the country
to meet the health needs of the people
both in urban and rural areas and at
reasonable prices. The Hathi Com-
mittee has also identified 117 essential
medicines which should be made
available at reasonably low prices
throughout the country. Government
have during the years 1975-76, and
1976-77 i<sued 169 licences/letter of
Intents for the manufacture of bulk
drugs and formulations etc. It is ex=-
pected that when the licences are
implemented the availability of drugs
will increase. Hathi Committee has
also made various recommendations
in regard to rationalisation of Price
Control and these recommendations
are being considered by Government
and a decision is expetced to be taken
soon.

Cases pending in High Courts and
Supreme Court

1277. SHRI RAMANAND TIWARY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS  be
pleased to state:

(a) the number of civil and crimi-
nal cases pending ‘or (i) less than one
vear (ii) more than one year but less
than two vears; and (iii) more than
three years in the various High Courts
and the Supreme Court as nn Ist
April, 1977; and

(b) Steps taken by Government to
clear the arrears?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR1 SHANTI BHUSHAN): (a)
The information in respect of
High Courts as on 1-4-1977 is not
available. A statement giving the
number of civil and criminal cases
rending in the Supreme Court on
1-4-1977 and in the various High
Courts on 31-12-1976 is placed on the
table of the House. [Placed in Lib-
Tary. See No. LT-468/717.)
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(b) Government are considering
the steps which should be taken for
speedy disposal of cases.

Proposal to set up a paraffin wax
; plant

1278. DR. BAPU KALDATE: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government prcpose
to set up a new paraffin wax plant;

(b) it so, whether Government
have selected any site for the same;
and

(c) whether this product will be
exported?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). Studies are presently under
way by Madras Refineries Ltd. and
Indian Oil Corporation for the setting
up of paraffin wax p.ants ot Madras
and Buarauni respectively. A decision
on the setting up of paraffin wax
plants will be taken after Government
have received and examined the
T'easibility Studies.

(¢) If there is surplus of product
after meeting the domestic demand,
the possibility of export will be
considered.

Allotment of wagons for coal, cement,
wheat, salt industries

1279. DR. BAPU KALDATE: Will
the Minister of RAILWAYS be

pleased to state:

(a) whether Government have laid
down guide-lines for the allotment of
wagons for important industries/
priority like coal, cement, wheat and
salt;

(b) it so, what are the details of
these guide-lines;

(¢) whether any departure is made
from these guide-lines; and
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(d) if so, when and under what
circumstances?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b), Allotment of wagons to
different commodities is governed by
the Preferential Traffic Schedule
which specifies priority for various
commodities on the basis of their
importance to {he national economy.
Within the priorities allotted to each
commodity. allotment of wagons is
done in accordance with the principle
of ‘first come first serve.’

(¢) Normally, no.

(d) Does not arise.

Doubling of portion of Raipur-Vizia-
nagram section (South Eastern Rail-
way)

1280. SHRI P. K. DEO: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether there is any proposal
for doubling the portions of the Rai-
pur-Vizianagram section of the South
Eastern Railway;

(b) if so, which portion and the
cost involved; and

(¢) when will the work Le taken
up and completed?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) There is no proposal at present.

(b) and (c). Do not arise,
Income of Railwayg

1282. SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Income of the Rail-
ways during the months of March to
May, 1977 has decreased; and

(b) if so, the total sale of railway
tickets during the above period and
how does it compare with the sale of
rail tickets during the corresponding
period last year?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No.

(b) Question does not arise.

Re-instatement of Railway Employees
in Tamil Nadu

1283. SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether ali the dismissed em-
ployees of the Railway in Tamil Nadu
have been reinstated by the Govern-
ment;

(b) if not, how many have been
taken back;

(¢c) when will the left over emp-
loyees be taken back: and

(d) the reasons for delay in taking
them back?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
ta) Yes All railway employees dis-
missed in the context of May 1974
Railways Strike have been reinstated.

(b) to (d), Does not arise.

Derailment of 14 Up Bombay Janta

Express
1284, SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS

be pleased tg state:

(a) whether four bogies of the 14
Up Bombay bound Janta Express
from Madras derailed at Kem station
on the South-Central Railway on 4th
May, 1977;

(b) if so, whether a number of
Railway employees were killed as a
result thereof;

(¢) whether the enquiry has re-
vealed that this accident was due to
negligence of the Railway employees;
and

(d) if so, the action taken in the
matter?
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THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) Yes. The accident took place on
3-5-1977,

(b) Only one railway employee wasg
killed. There was no other casualty.

(¢) and (b). According to the find-
ing of the Inquiry Committee, the ac-
cident was due to the failure of
human element. The report of the
inquiry committee is under scrutiny.
Suitable action will be taken against
the staff held responsible, if any.

Modification of Caltex Refineries to
refine Bombay High Crude 0il

1285. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the Caltex refineries
have taken up a Rs. 130 lakh worth
modification programme to refine
crude oil from the Bombay High by
1979;

(b) if so, what are the main fea-
tures of the proposed programme; and

(c) whether the Bombay High crude
will minimise the problem of corrosion
but there would be the problem of
naphtha production?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a). Yes Sir.

(b) The modification programme
envisages the addition of the follow-
ing facilities at an estimated cost of
Rs. 127 lakhs so as to enable the refi-
nery to process 1.25 million tonnes of
Bombay High Crude.

(1) Steam heating facilitieg for
crude tanks, modification of
some piping, steam tracing
and insulation of some of the
pipe lines:

(2) New storage tank for Naphtha;

(3) Additional Boiler for increas-
ed steam requirements;
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(4) Installing an electric crude

Desalter;

(5) Providing wax removal faci-
lities;

(6) Providing facilities for LSHS
handling.

(¢) As the sulphur content of
Bombay High Crude is lower than the
crudes imported from the Middle
Eastern countries the corrosion pro-
blemg arc expected to be reduced.
The naphtha produced from ‘he
Bombay High Crude wil] have a high
aromatic content. the utilisation of
which for the fertilizer industry is be-
ing studied in consultation with
Ministry of Chemicals and Fertilizers.
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Increased Royalty on Crude for States

1289. SHRI K. LAKKAPPA:. Will
the Minister of PETROLEUM AND
CHEM'CALS AND FERTILIZERS
be plrased to state:

(a) whether Government have re-
cently increased royalty on crude pay-
able lo State Governments;

JUNE 21, 1977

' 'Written Answers 152

(b) whether there have been any
representations by 0il producing
States in this regard; and

(c) if so, facts thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
royalty gn crude oil and casing head
condensate was increased from Rs. 15
per tonne to Rs, 42 per tonne with
effect from 8th September, 1976.

(b) and (c). The Government of
Gujarat have represented pointing out
that the increase made is inadequate
and even the benefit of a limited in-
crease in rovalty has been partially
taken away by reducing the Sales Tax
leviable on crude oil to 4 per cent
through an amendment in the Central
Sales Tax Act, 1956. The State Gov-
ernment have requested that the
royvalty should be fixed at least at
10 per cent of the full posted price of
analognus Middle Eastern crudes.

Unmanneq Level Crossings .n Bihar

1290. SHR] RAMANAND TIWARY:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of unmanned rail-
way level crossings in Bihar State;

and

(b) the number of accidents occur-
red there and the persons died in
these accidents during 1975-76 and
1976-777

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The number of unmanned level
crossings in Bihar State is 1507.

(b) Non. «f accidents No'll'l{ crsons
21lle

1975-76 1976-77 1975-76 1976-77

8 6 s 2
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Railways are Back to pre.Emergency
Days

1291. SHRI RAMANAND TIWARY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government’s attention
has been invited to the news item
published in local dailies ‘Railways
are back to pre-emeigency days’; and

(h) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes,

(by The matter wag investigated.
Partial 3-tier sleeper coach No. 5902
having 32 berths ang 40 seats which
was scheduled to run by 20 Up Dehra-
dun Express on 1-5-77 was marked
sick. Thig was replaced by partial
slecper coach No. 1445 having 11
berths and 81 seats which was avail-

able. The failure on the part of the
staff to indicate this change in the
chart caused confusion and inconve-
nience to the passengers and has been
taken up. Railwayg have instructions
to replace sick coaches by the same
type coach as far as possible,

Regarding unauthorised occupation
ol berths/seats ip trains in yards by
anti-social elements, checks have been
intensified with the help of Vigilance
Department, Anti-frauq squads, R.P.F.
and G.R.P. to eradicate malpractices.

Scheme of Gauhati Refinery to reduce
number of Workers

1292. SHRI RAMANAND TIWARY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the management of
Gauhati refinery has introduced a
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secret scheme to reduce the number of
workers and increase the number of
officers;

(b) if so, whether a memorandum
has been submitted to his Ministry in

this regard by Indian Oil Corporation
Mazdoor Unit; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to (c).
There were 155 workmen surplus at
Gauhati Refinery as on 31-3-77. There
has, however, been no compulsory
retrenchment of surplus workmen,
This number includes 60 workers of
the  Security Deptt, who were
rendered surplus in January, 77 as a
result of induction of Central Indus-
trial/Security Force. The Refinery
Management held discussions with
the recognised Union, called Gauhati
Refinery Workers' Union and reach-
ed a gettlement to retrench the sur-
plus security personnel on payment
of generous retrenchment compensa-
tion. Representations against this
settlement were receiveq from the
non-recognised Union, called the
Indian Oil Corporation Mazdoor
Union, Gauhati.

The Ministry of Labour have,
however, disapproved the above
settlemient and have advised the
Indian Oil Corpn. to reach individual
agreements with the workers con-
cerned in terms of the Industrial
Disputes (Amendment) Act, 1976.
In the meantime after obtaining
the approval of the concerned autho-
rities 3 security personnel who
volunteered for retrenchment on
payment of generous compensation
have been retrenched on 15th June,
19717.



15§ Papers Laid

12 hrs.
PAPERS LAID ON THE TABLE

REPORT oF THE UNION PUBLIC SERVICE
COMMISSION FOR 1975-76, A MEMORAN-
DUM AND A STATEMENT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On
behalf of Shri Charan Singh I beg to
lay on the Table—

(1) A copy each of the following
papers (Hindi and English
versions) under article 323(1) of
the Constitution: —

(i) Twenty-sixth Report of the
Union Public Service Commis-
sion for the period 1st Apri],
1975 to 31st March, 1976,

(iiy Memorandum explaining
the reasons for non-acceptance
by Government of the Commis-
sion’s advice in certain cases
referred to in the above Report.

(2) A statement (Hindi and
English versions) s<howing reasons
for delay in laying the papers
mentioned at item (1) above.
fPlaced in Libraru. See No. LT-412/
77).

SHRI M. KALYANASUNDARAM
(Triuchirapalli): This report is an
important document dealing with
disciplinary action on Government
officials, It has beep delaved for
over a year. Under the rule 305(a)..

MR. SPEAKER:
read (c) gqlso?

Why don't you

SHRI M. KALYANASUNDARAM:
My point is that the committee has
not yet been constituted, That is
why I have to raise it here. 1 am
only bringing to your notice the
lacuna. Since there is delay in
constituting the committee, jt had no
opportunity to go into the report and
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find out causeg for the delay. Of
course, they have submitted a report
regarding the delay also. Whether
the reasons given for the delay are
Justified or not who is tg examine?
I want to know when the committee
is going to be constituted and
whether that committee will go into
this question also. Having been laid
on the Table of the House how
can that committee go into the
matter? That is why I say, 1 object
to it being placed now. Let it wait
tiill the committee is constituted and
goes into the matter.

MR. SPEAKER: It has
been laid on the Table.

already

SHRI M. KALYANASUNDARAM:
I want to know whether you will
allow the committee to examine this.

MR. SPEAKER: I will constitute
the committee. We will discuss the
matter between us and if there is any
irregularity, We will certainly ask
the committee to go into it and point
out to the Ministey so that it may
not be repeated.

Parrks UNDER COPANIEg ACT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): On
behalf of Shri HO N, Bahuguna, I
beg to lav on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section
(1) of scction 619A of the Companies
Act, 1956:—

(1) (a) Review by the Govern-
ment on the working of the Ferti-
lizer Corporation of India Limited,
New Delthi, for the vear 1975-76.

(b) Arr-url Prport of the Ferti-
lizer Corporation of India Limited,
New Delhi, for the year 1975-76
along with the Audited Accounts
and the Comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No.
LT-413/77.)
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(2) (a) Review by the Govern-
ment on the working of the Madras
Fertilizers Limited, Manali, Madras,
for the year 1975-76.

(b) Annua] Report of the Madras
Fertilizers Limited, Manali, Madras,
for the year 1975-76 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, [Placed
in Library. See No. LT-414/77.1

(3) (a) Review by the Govern-
on the working of the Hindustan
Organic Chemicals Limited, Rasa-
yani (Maharashtra) for the year
1975-176.

(b) Annual Report of the
Hindustan Organic Chemicals
Limited, Rasayani (Maharashtra)
for the ycar 1975-76 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor Getneral thereon. [Placed
In Library. See No, LT-415/77]

(4) (a) Review by the Govern-
ment on the working of the Indian
Drugs and Pharmaceuticals Limited,
New Delhj for the year 1975-76.

{b) Annual Report of the Indian
Drugs and Pharmaceuticals Limit-
ed, New Dellii, for the year 1975-76
along with the Audited Accounts
and th” ceooments of the Comp-
trolle;r ang Auditor General there-
on. [Placeq in Library., Sce No.
LT-416/77 )

(5) (2) Review by the Govern-
ment on the working of the
Hindustan Insecticides Limited,
New Delhi, for the yvear 1975-76.

(h) Annual Report of the Hin-
dustan Insccticides; Limited, New
Delhi, for the year 1975-76 along
with the Audited Accounts and the
commentg of the Comptroller and
Auditor Genera]l thereon, [Placed
in Library. See No. LT-417/77.]

(6) (a) Review by the Govern-
ment on the working of the Hin-
dustan Antibiotics Limited, Pimpri,
Poona, for the year 1975-76.

(b) Annua] Report of the Hin-
dustan Antibiotics Limited, Pim-
pri, Poona, for the year 1975~
76 along with the Audited Accounts
and the¢ comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No.
418/77.]

NOTIFICATIONS UNDER COMPANIES ACT

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): I beg
to lay on the Table:—

(1) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section (3)
of section 642 of the Companies Act,
1956:—

(i) The Cost Accounting Re-
cords (Polyester) Rules, 1977
published in Notification No,
G.S.R. 126(E) in Gazette of India
dated the 24th March, 1977.

(ii) The Cost Accounting Re-
cords (Nylon) Rules, 1977 pub-
lished in Notification No. G.S.R.
157(E) in Gazette of India dated
the 1st April, 1977.

(iii) The Company Law Boarg
(Bench) Amendment Rules, 1977
published in Notification No.
G.SR. 601 in Gazette of India
dated the 7Tth May. 1977.

(iv) The Public Companies
(Terms of issue of debentures and
of raising of loans with option to
convert such debentures or loens
into shares) Rules, 1977 published
in Notification No. G.S.R. 602 in
Gazette of India dated the Tth
May, 1977,

(Y Tho Componies  (Central
Governments) General Rules and
Forms (Amendment) Rules, 1977
published in Notification No.
G.S.R. 627 in Gazette of India
dated the 14th May, 1977.

(vi) The Companies (Secre-
tary’'s  Qualificationg) (Second
Amendment) Rules, 1977 publish-
ed in Notification No. G.S.R. 628
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[Shri Shanti Bhushan]
in Gazette of India dated the 14th

May, 1977. [Placed in Library.
See No. LT-419/77].
(2) A copy of Corrigendum

(Hindi ang English versions) to the
Draft Order No. 33/39/76-CL. III
regarding conversion of loan into
equity capital by M's. Mining and
Alliegq Machinery Corporation Limi-
ted. [Placed in Library. See No.
LT-420 77].

(3) A copy of the Bihar Hindu
Religious Trusts (Second Amend-
ment) Ordinance, 1977 (Hindi and
English versions) promulgated by
the Governor of Bihar on the 9th
April, 1977, under article 213(2) (2)
of the Cecnstitution read with clause
(¢) (ivy of the Proclamation dated
the 37th Avoril. 1977 issued by the
Vice-President acting 35 President
in relation to the State of Bihar.
[Placed in Library. Sce No. LT-
421/77].

REPORT ON PROGRESS MADE IN THE

INTAKE OF SC & ST PERSONS AGAINST

VACANCIES RESERVED FOR THEM ON THE
RaiLways vero 30-9-1976

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
1 beg to lay on the Table a copy of
the Report (Hindi and English ver-
sion<) on the progress made in the
intake of Scheduled Castes and Sche-
duled Tribes against vacancies re-
served for them in recruitment and
promotion categories on the Railways
for the half year ending the 30th
September., 1976. [Placed in Library.
See No. LT-422/77].

PROCLAMATION REVOKING PROCLAMATION

ISSUED BY VICE-PRESIDENT ACTING AS

PRESIDENT IN RELATION TO THE STATE OF
WEST BENGAL ON 30-4-77.

SHRI RAVINDRA VARMA: On be.
half of Chaudhuri Charan Singh, 1
beg to lay on the Table a copy of
the Proclamation (Hindi and English
versions) dated the 21st June, 1977
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issued by the Vice-President acting as
President under clause (2) of article
356 of the Constitution revoking the
Proclamation issueq by him on the
30th April, 1977 in relation to the
State of West Bengal, published in
Notification No. G.S.R. 388(E) in
Gazette of India dated the 21st June,
1977, under article 356(3) of the Con-
stitution. [Placed in Library. See No.
LT-423/771.

1215 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, 1 have to report
the following message received from
the Secretary-General of Rajya
Sabha: —

“In accordance with the provi-
sions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Buzinesg in the Rajva Sabha, T
am directed to return herewith the
Appropriation (Railwavs) No. 2
Bill, 1977. which was passed by the
1.ok Sabha at its citting held on the
17th June, 1977, and transmitted to
the Rajva Sabha for it recom-
mendations and to state that this
House has no recommendationg to
make to the Lok Sabha in regard to
the said Bill.”

12.17 hrs.

GENERAL BUDGET, 1977-78—GENE-
RAL DISCUSSION—Contd.

MR. SPEAKER: The House will
now resume the general discussion on
the General Budget. The time avail-
able for each party has been calcula-
ted. The Congress Party has got 1
hour 1 minute left whereas the Janata
Party has still 3 lot of time—5 hours.
Therefore, to compensate it, two mem-
berg from this must be calleq for
every member from that side.

SHR]I N. SREEKANTAN NAIR
(Quilon): There are many indepen-
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dents. All of them should be clubbed

'toaether and on every subject, a
portion of the time should be allottea
to them, go that some of us may get
a chance to speak.

MR. SPEAKER: I entirely agree
with you and I have been doing it.
But unfortunately there is very little
time available to the independents and
al] the 20 of you cannot be accommo-
dated on every subject. But on each
subject, one of you can speak. I have
been doing it and will continue to do
it.

SHR] HARI VISHNU KAMATH
(Hoshangabad): 15 hours were allot-
ted for the general discussion, Just
now you said that 1 hour and 1 minute
are left for the Congress and 5 hours
for this side.  That makes up to 6
hours 1 minute. Yesterday about 5
hours were spent and the total comes
to 11 1/2 hours. What about the 3 12
houre still available?

MR. SPEAKER: There are other
parties also. Let us not have a dis-
cussicn on the calculation of time. The
office has done the calculation very
carefully to the very minute. They
have not made any mistake.

Shri Bedabrata Barua may continue
his speech. He has already taken 13
minutes.

SHRI BEDABRATA BARUA (Ka-
liabor): Sir, vesterday 1 expressed
surprise over the conservative estimate
for agricultural development and the
massive outlay for industries. I also
said that the money has gone to the
large scale scctnr of our industries
angq inspite of the increased foreign
aid, economy in expenditure, with-
drawal of Rs. 800 crores from foreign
exchange reserves and enhanced cus-
tom: duties on bidi and other articles
as well as the lack of additional pro-
vision for the public sector, there has
been no extra allotment for agricul-
ture. In fact, the proportion of alloca-
tion for agriculture, rateably
and otherwise also, has not
improved at all, in spite of the

733 LS—4.
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fact that there has been a lot of re-
source mobilisation including foreign
aid. I did not expect the government
to produce a socialist budget, but I
did expect a budget in keeping with
the ruling party’s own professions. In
spite of the extra outlay of 27 per
cent, the outlay for agriculture has
not improved. Today the ‘Economic
Times’ carries an assessment of the
total allotment on investment allow-
ance, total grant to industries which
would bave come from the Central
Budget and they have headlined this
information that Rs. 213 crores would
be the benefit the big industries will
get because of the investment allow-
ance alone. It is good to mobilise the
resources.

Regarding the previous govern-
ment’'s policy regarding multi-national
corporations, it is well-known that
“the Congress Government tried to
curb the activities of multi-nationals
by means of the Foreign Exchange
Regulations Act which is still in ope-
ration and Sir, the whole policy so
far as licensing is concerned, was to
keep the multi-nationals out of the
consumers’ field. And now the glo-
bal multi-nationals are going to sell
goods in our country. This is a com-
plete reversal of the policy that was
pursueqd by the Congress Government
where multi-nationals were not al-
lowed to produce consumer goods
Now, the multi-nationals who were
not even coming within the four walls
of the country are allowed to send
goods to this country. Even if indi-
geneous capital goods are available,
multi-nationals -could supply -capital
goods to our country direct. Wrist
watches which are produced by multi-
nationals will be imported. Provi-
sion has been made for import and
that is the way in which Rs. 800 cro-
res of foreign exchange is likely to
be frittered away. The proposal is
not to utilise the foreign exchange on
any investment, not really to increase
the capability to produce more goods
and not even purchase foreign shares
which are now going abegging be-
cause the previous government has
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said that the foreign companies have
to dis-invest their shares in India.
Now, it would have been possible for
Government to utilise this money to
purchase their shares in all these very
lucrative companies which are pro-
ducing consumer goods.

Sir, a genuine policy for small-scale
industries pre-supposes a bias even
against Indian industries. Why this
bias for multi-nationals then? This
appears to be a part of the policy to
help Indian industries as well as
multi-nationals. Even though it has
not been stated, it is certainly bound
to be at the cost of Indian small-scale
industries. Any policy for small-scale
sector would certainly have to keep
out even big Indian industries from
the consumer field or from any field
whatsoever except those where the
small-scale sector cannot go. And
this sort of policy will compel multi-
national corporations tc stop the ope-
rations inside the country,

Sir, it is well-known that big in-
dustries in India are not able to com-
pete with the multi-nationals even
today, whether it is cigarettes whe-
ther it is chocoletes or whether it is
lamps. 1 know companies like the
Bengal Lamps which are not gble to
compete in spite of the fact that they
have all the technical know-how and
capacity because of the marketing
technology the multi-nationals have.
So what prospect is there? The po-
licy that the Government is pursuing
is to help the multi-nationals inside
the customs barriers of India znd to
help Indian industries by the conces-
sions that 1 have mentioned yester-
day. 1 don’t see any genuine pros-
pect for the small-scale sector. 1
hope the Janata Party would reverse
the policy. Otherwise there is bound
to be wiping out for the small-scale
sector that has been built up in spite
of the fact that the large sector also
did grow in the country,

_ Sir, the development of agriculture
1s not the same as helping the rural
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poor. In the previous budgets, mas-
sive concessions were made to the
extent of Rs. 50 to 100 crores for pro-
viding subsidised water supply. But
most of these concessions went to the
big sector in agriculture. The Con-
gress Party did try to reverse this
trend, I would say that this big sec-
tor in agriculture must be counter-
balanced, must be curbed, and en-
couragement must be given to the
small-scale sector in agriculture, I do
not say on the Socialist model but on
the Japanese model. That has to be
done.

Coming to the incentives given for
the provision of employment, there is
no discrimination. Incentives are
given to both labour-intensive and
capital-intensive  industries.  There
are industries in India which are
large-scale; to that extent they have
to compete unfavourably with the
small-scale sector. DBut there are
some such industries where, even
though the capital sunk is heavy, they
provide employment on 5 large scale.
I have seen the Lalimli woollen mills,
which is employing 3.000 to 4,000 wor-
kers and produces fine woollens. It
may make good profits also, though 1
do not think it is properly managed
all the time. If it is properly manag-
ed, it will give more profits. At the
same time, with the modern techno-
logy it is possible to produce the same
quantity of cloth of the same quality
with just 200 workers. If we encour-
age that type of technology, it will
mean z completeg defeat of our ob-
jective of increasing employment op-
portunities. Therefore, we should
give encouragement only to that type
of technology which will help to uti-
lize uynutilized man-power, or better

know-how or increased efficiency
without any reduction in employ-
ment,

Coming to the utilization of foreign
exchange, formerly there was pres-
sure on the Government for the im-
port of items which are detrimental
to our public sector. For instance,
there was a proposal at one stage to
import super thermal plants. I do
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mot know what has happened to that
proposal. When Bharat Heavy Elec-
tricals is producing thermal plants
and when it has capacity which is
not being fully utilizeq for want of
orders, this type of proposals are ad-
vertised. These things should not be
allowed.

Finally, I would request the Gov-
ernment to have a second look at the
proposal of allowing amalgamation
with the condition that the Jlosses
could be written off against the pro-
fits earned by another unit. This is
a dangerous proposal. Amalgamation
could be alloweq by reducing the ri-
gours of Company Law. I have no
doubt that the Company Law is rigo-
Tous. Amalgamation could glso be en-
couraged by facilities for re-schedul-
mg of debts, payment of taxes etc.
But taxes should not be allowed to
be set off for take-over of sick units.
There are some units which they have
made sick and now the big business
would take them over with grade
consequences to the budget of the
country,

Shri Mohan Dharia has stated in a
speech that 1,000 shops will be open-
ed all over the country and that they
will be given Rs. 2,000 each, which
will come to Rs. 20 lakhs. Do you
really want to have a public distribu-
tion gystem with Rs. 20 lakhs? Hin-
dustan Lever has production worth
Rs. 200 crores. Indian Tobacco would
be selling as much. If you provide
Rs. 20 lakhs for the whole country,
how is it possible? In spite of the
good intentions of Mr. Dharia, what is
going to happen is a few small shops
jn the countryside, that is all, be-
cause Government have to acquire
the goods ang make them available
to the common people.

1 hope that the tendencies which
have been in evidence, to which 1
have referred, will not become per-
manent, because that will be disas-
trous for the country. Reversal of
the policies which were followed till
now will have repercussions, The
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Congress Government may not be
there, but these policies were basic to
our existence, and based on them the
country has made progress so long in
spite of the criticism that has been
offered, in spite of the hygeness of
the problems that have confronted wus.

VISHNU KAMATH -
(Hoshangabad): Permit me at the
outset to invite your attention and
the attention of the House to a mat-
ter which has not been touched uypon
by my colleagues on this side or by
my hon. friends on the other side.
There has been a steady erosion in
the jllotment of time for the general
budget discussion during the past se-
veral years. I have got before me
figures compiled by the Research and
Reference Branch of the Lok Sabha
Secretariat, and I find from them that
while in the earlier years in the
Third Lok Sabha, more than 118, 119
and 127 hours were allotted for the
budget discussion on Demands, since
Mrs. Indira Gandhi became Prime
Minister. there has been a steady ero-
sion, steep erosion, of the parliamen-
tary time for such discussion. From
102 1/2 hours in the first year of her
Prime Ministership, it went on dec-
lining to 94, 90, 89 92, 97 and 92
hours, but last year there was 3 sud-
den spurt, I do not know why. Per-
haps there was not much fillip or spi-
rit in the discussion, and so Members
were asked to go on. Last year it
was 111 hours. So, [ suggest and se-
riously propose that there should be
more time gllotted for budget discus-
sion this year, marking as this year
does, a departure from the previous
year which is now in the limbo of
forgotten things.

SHRI HARI

The Janata Party, after the pheno-
menal election of early spring and its
natural logical follow-up action in
mid-summer, now occupies in the
T.,0k Sabha and the State legislatures
almost the same place which the Con-
gress occupied in 1972, jfter the elec-
tions of 1971-72, except for the fact
that there are still State legislatures
in the South—your own State, Sir, has
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not gone to the polls for the Staiz le-
gislature—and one or two others in
the North and the South. But this is
only the beginning, because the Ja-
nata Government will be judged not
by the number of seats that they have
acquired in the Lok Sabha and the
State Legislatures, but by their per-
formance. by results. And for that
purpose, the chief objective of the
Janata Government must be to ac-
quire and develop an image of grea-
ter cohesiveness, unity and greater
coherence, and for that purpose the
trinitv—I will not call them trinity
because it means three separate enti-
ties—the triune entity or the three
Ministers at the top, Nos. 1. 2 and 3,
should set an example of greater co-
herence, greater cohesion and unity.
1 am going by rumours all over the
country. I hope they will set an ex-
ample to the rest of the Janata Party
and Governments. I hope and pray
that the Janata Government in the
euphoria of its success in the elec~
tions and exuberence of its enthusiasm
will not tend to be complacent and
will not tend to gc the way of the
ramshackle, motley crowd of toadies
and flunkies that the Congres:z be.
came in its latter davs. It was a slight
variant of George Orwell's Animal
Farm’.—~where all animals were equal,
some more equal than others and one
most unequal. That was what the
Congress became in the later years of
its decline and fall.

MR. SPEAKER: Now, please come
to the Budget.

SHRI HAR] VISHNU KAMATH:
The Janata Party must function as a
united team: otherwise the Budget
will go to pieces.

The Finance Minister in his speech,
part (B) has said: “With this I have
come to the end of my labours”. 1
am sure his labours have just begun,
not ended. What are the tasks ahead
of us? To me, they are three-fold.
The commissions that have been ap-
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pointed must go about their work
more speedily, in a more business-like
fashion, more quickly and not give
the impression of shilly-shallying and
dilly-dallying about their work. Un-
less it is done, the people of this coun-
try will lose confidence in the bona-
fides of the Janata Government, I am
sorry to say that.

Having said that, I would empha-
sise that I do not wish the Janata
Government to become prisoners of
the past. But they should address
themnselves to the tasks of the present
and the future. The present task, as
such, i« to achieve unity and also to
see and ensure that surajmukhis—
satta-ke-surajmukhi—those who are
fair weather friends, who jump on the
band wagon and try to get in by fair
means or foul—there are hundreds
and thousands of them—are not able
to create complications for us. I am
sorry to cay that the Janata Govern-
ment also iz not wary about such
would be entrants who are trying to
get into the Janata Party keeping in
view the elections in Karnataka, An-
dhra Pradesh and Maharashtra.

The most important task for the
future for the Janata Government is
to provide a clean, good, efficient and
honest administration. And if we can
obliterate the wrongs, the sins, the
follies and the crimes of the prede-
cessor Governments committed by
them jn 30 years, within 30 months,
that will be fairly good accomplish-
ment to be proudg of a feather in our
cap. For that purpose, the adminis-
tration has got to be geared up. May 1
ask, what has happened to the reports,
20 of them, submitted by the Ad-
ministrative Reformg Commission over
which the present Prime Minister pre-
sided in the first yecar of its existence
and subsequently 5 former Minister,
who is not now a member of the
House. Mr. Hanumanthaiya, presid.
ed for the next four years. The pre=-
sent Prime Minister was the author,—
as a matter of fact, he gave the highest
priority to the Lokpal scheme, our own
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Ombudsman scheme. Unless we era-
dicate corruption, root and branch,
there will be no improvement in ad-
ministration and all your plans
will fail and all the budget pro-
posals wil] fail. 1 am sorry to -say
that the Lokpal Bill has not seen the
light of day yet. Sir, you were there
in the Fourth Lok Sabha and you
know what happened to the Lokpal
Bill introduceg at that time. It was
allowed to lapse in 1970. It was then
resurrccted and introduced in 1971
.and, again, it was allowed to lapse.
Now, I hope, the Government will
Jbring it very soon after 10 years of
total eclipse.

I am glad to say, by an irony of
fate, Mr. Hanumanthaiya, when he
was the Railway Minister, failed to
implement the recoemmendations of
the Administrative Reforms C(omms.-
sion on railway administration and it
was left to his successor, my good old
colleague and friend, Prof. Madhu
Dandavate, to implement the recom-
mendationg of the Administrative Re-
formg Commission on Railways. Mr.
Hanumanthaiyva himself was the Chair.
man of the Commission after Mr.
Morarji Desai. I am glad to note that
the Janata Government has done the
right thing. ...

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): May I bring to the
notice of Mr, Kamath that it is being
violateq precisely now. One of the
recommendations is that no Addition-
al Member should be appointed, that
is, the vacancies must not be filled up.
Recently, 1 hear qn Additional Member
(Staff) has been appointeq which jg
against the recommendation of the
Administrative Reforms Commission.

SHRI HARI VISHNU KAMATH:
We will rectify it, if it is so.

Now, the Finance Minister has said
in his speech, and rightly so, that the
most fundamental problem in the
Indian economy continues to be in-
adequate rate of economic  growth,
that it js only 2 per cent and it should
be raised to 5 per cent, and that an-
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other disturbing feature in the econo-
my is, uneven distribution of growth.
That is the key to the growth ijn the
future and I for one would feel that
the great task, the historic task and
the historic role which the Janata
Government and the Janata Party
outside the House should play is the
accomplishment of a non-violent socio-
economic revolution. You may call it
Survodaya, Antyodaya or you may call
it Gandhian gocialism. Whatever it is,
I think, the content is the same. For
that, two things have to be borne in
mind, production and distribution, that
1s, the production of foodgrains, the
production of goods and the produc-
tion of services and the equitable dis-
tribution of all these things produced.

1t js unfortunate that even after 30
years of the Congress mis-rule in this
country, the agricultural production,
the average productivity, is not even
half, perhaps it is only one-third, of
what is in Japan or in Israel—I am
talking of Asian countries, like Japan;
I am not taking of American or Euro-
pean countries.

It is unfortunate that because of the
predecessor Government’s idiotic, stu-
pid or moronic policy towards Israel,
the agricultural experts of that coun-
try could not be invited to India to
give us some guidance on agriculture
and desert development. I remember
it because when our ex-Finance Min-
ister, Mr., C. Subramaniam, was the
Agriculture Minister in 1966—Sir, you
were also then in the House as Minister
-—a Desert Development Board was
formed. I had raised a question a point-
ed question asking why Israel—necause
the only country in the world in mo-
dern times which has made the desert
bloom is lsrael—could not be invited
to help us in agriculture and desert
development. He said, “The hon.
Member knows very well why we
cannot do so. We have no relations.”
That was a stupid policy. I hope it
will be changed.

As regards production of other com-
modities, I for one am of the view that
the Congress Governments in the previ-



171 Genl. Budget,

[Shri Hari Vishnu Kamath]

ous years, last few years, made a cari-
cature of socialism. It was not nation-
alisation, but only governmentalisa-
tion and bureaucratisation. That was
no socialisation at all, what the Con-
gresgs Government has done. We do
not want that kind of socialism. I
would prefer the model or near model
of either the Yugoslav pattern of

socialism—we do not want Russian
socialism; it is State capitalism—or
the Israeli democratic socialism.

(Interruptions) I have been to Isreal
twice. You better go and see there
for yourself.

Coming to other aspects of this
matter regarding under-production of
foodgrains in our country, it is not a
problem of over-production of babies
but under-production of foodgrains.
There is no over-population in our
country. It is only a bogey which hag
been exploited; it is an incubus which
is weighing on the chest of some per-
sons who are trying to exploit the
situation for their own ulterior pur-
poses. I would like to quote certain
figures regarding density of population
per sq. km. of surface area. I have
got these figures from the Lok Sabha
Reference Branch. These are pub-
lished by the United Nations in their
Review. The density in India in 1974,
the density per km. wgs 179, while
the density in Belgium was 321; in
Netherlands it was 302; and in Englang
and Wales—leave out Scotland-- it
was 326. (Interruptions)

Some years ago, Dr. J. B. S. Haldane—
Mr. Patnaik perhaps knew him well
when he was working in Orissa—Dr,
Haldane, who died recently, had join-
ed issue with the then Food Minister,
the then Congress Government. He
said that the central issue in India was
production of foodgrains and no other
problem. I am glad to say that the
Finance Minister has laid emphasis on
agriculture. May I jnvite your atten-
tion to what Dr. Kurt Waldheim had
said in his address to the World Popu-
lation Conference in Bucharest. In
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1974, the Secretary-General of the
United Nations addressed the World
Demographic Conference in Bucharest,
Romania. He said that the earth's
potential resources would provide for
76,000 million people that is 78 billion.
These are the earth’s potential re-
sources that is, the terraqueous resour-
ces—‘terraqueous’ means land and
water, Dr. Kurt Waldheim hag said:

“The earth’s potential] resources
could provide for 76,000 million
people (i.e, 76 billion). They are
more than adequate....”

It is a responsible person making thege
remarks, those observations:

“They are more than adequate if
we bear in mind the estimateg of
the demographers who say that the
world population will never reach
that level but will become stabilished
at 10,000—12,000 million (that is 10
—12 billion) people in some distant
future.”

But today there are only four billion
people in the world, and the earth's
potential resources can support a
population of 76.000 million people
according to Dr. Kurt Waldhem.

So. I am convinced that the bogey
of over-population and all the crimes
committeq in its name last year and the
year before during the Emergency
were really crimes which are abso-
lutely inexcusable and unpardonable
anti-humanity crimes, and the crimi-
nals should not go unpunished.

One last word and I have done.
About the taxation proposals, I would
make a brief suggestion. The Finance
Minister has sought to impose tax on
bidis and cigarettes. I am not a
smoker; I do not smoke bidis or ciga-
rettes or cheroot or pipe or anything
of that kind; nor do I chew tobacco.
But I do not, like the Prime Minister,
think that anybody who is smoking
bidis is doing a wrong thing or some-
thing which is bad. The Prime Min-
ister is supposed to have observed—
it ig reported in the press; I do not
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know whether it has been reported
correctly—that bidis  have been taxed
in the interest of the poor because
they ruin their health. I say: who
are we to judge what ruins whose
health? There are people who drink;
there are drinkers and drunkards. I
do not drink myself, but I do not mind
sitting in the company of drinkers—
‘drunkards’ are a bit unpleasant. So
also there are eaters and gluttons;
there are people who eat normally and
there are gluttons also. Some people
do eat well even in a gluttonous way,
they look prosperous and nothing
seems wrong with them; nothing is
wrong with their health apparently.
Rut the Prime Minister seems to think
that bidis are bad for the health of
the poor people. But I would say
that the tax on bidis must go. I be-
l.cve that itisagood foreign exchange
earner also. Crores of bidis are ex-
ported to foreign countries—to Ame-
rica and Europe. They might increase
the tax on costlier brand of cigarettes,
leaving out the cheaper cigarettes. I
do not know whether Charminar is a
cheapter cigarette; I am not sure.
But cheaper cigarettes could be left
alone.

The excise duty on two-wheelers
and three-wheelers, which are used by
the middle-income group, should also
go.

Before I close, I would only hope
that the Janata Government would
last, if it is a good government, effi-
cient and clean government,—I am
sure it will last—and see the
turn of the Century, 2,000 A.D. If the
Congress could last 30 years, it can
certainly last 23 years. Do you agree,
Mr, Patnaik?

THE MINISTER OF STEEL. AND
MINES (SHRI BIJU PATNAIK): Yes,
I agree.

SHRI HARI VISHNU KAMATH: Let
ug hope that by then we will have
taken a major step tewards coverting
this largest democracy on earth—India
ig the largest democracy—into the
greatest democracy on earth. It is for
the Janata Government to take a
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major step towards making India the
greatest democracy on the earth.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Sir,
yesterday only Mr, Subramaniam
spoke. Mr. Subramaniam was the for-
mer Fingnce Minister of India and has
also been the former planning Minister
of India, the Minister of Science .and
Technology, the Minister of Agricul-
ture and the Minister of Steel also.
So he was one of the men in the Con-
gress Government having the widest
administrative experience of Govern-
ment.

If 1 may say so, Mr. Subramaniam,
as was expected of him started well
by defining the different disciplines of
the Budget, the pit-talls of the Budget
etc. and by admitting, quite correctly
that no economy is free from troubles.
He tried to point out the difficulties
that he himself had been facing as a
planner, as Minister of Planning. as
Finance Minister and as whatever he
hag been from time to time. But to-
wards the end. I am afraid what I had
hoped from him—-some. constructive
and direct suggestions which would
have moved the Budget further towards
the national cause--appeared to have
been thrown out of the window, while
he made an unfortunate thrust or dig
at the Finance Minister, saying that
the Budget looks like a Swatantra
Budget. It is for that reason that I
am forced to intervene. I have no
doubt that the Finance Minister, in his
lucid. quite way, will give figures and
facts demolishing Mr. Subramaniam’s
arguments, but since he is not trained
in politics and in thrusts and counter-
thrusts of a viciousness which Mr.
Subramaniam can muster at will, I
am afraid I will have to support my
colleague only in that respect. (Inter-
Tuptions), They talk of a Congress
Government; we also talk of Congress
Government: we saw thirty years of
rule. But when, at present, we attack
the Government of the last two years,
it is not the Congress Government but
the Indira rump which js said Cong-
ress to belong to that Congress: it
is not an attack on Gandhiji’s/or the
concept of Congress.
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Now, let us see. When you say that
this Budget is a Swaiantra Budget and
that the Swatantriteg raised Tata's and
Birla's capital control from Rs. 50
~rores to a thousand crores, who actu-
ally raised it? Mr. Subramaniam Was
the Finance Mimster. what did he do
about it? In the last three vears. cach
house of Tatas and DBirlas jumped to
Rs. 400 crores. Who is responsible
for that—Mr. Subramaniam who was
the Finance Minister and who was the
Planning Minister. and his coileagues
and friends or somebody else? Who
:s responsible? They say that this
Government and this Budzet is going
to agsist the capitaiists. Having 1 aised
the eapitalists’ control of capital tc an
extent which is urheard cf in eany
¢ountry where (he Government rrofes
ces even a semblance of sociulism,
irrespective of the tywne of socinlism it
12, Mr. Subramaniam has chosen to
attack Mr. H. M. Fafel as o yperscn,
saying that this is & Swatanira Budget
Lecause he happened to ke, at a point
of time, a Member of the Swatantra
Party. It is an uafortunate observa-
tion coming from Mr. Sutramaniam.

13 hrs.

They talk of monopol:- rouses.
Suddenly, one fine morning these
centlemen wake up and say s> 1.:d so
is a monopolist. When vou talk of
monopoly, that means they have
monopoly of a product. All the anti-
trust laws against monopoly in Eng-
land, America, France, G(ermany c1
Japan only take note of a particular
product monopoly and control nof the
prices to the detriinent of the consu-
mers. By that definition, norne of
these houses are monopoiy houses.
They have only acquired a certain
number of cumpanies by whatever
means; they have the control of man-
agement of varieties of companies, but
no particular vrodict having been
monopolised in this country. And,
they have defined that any organiza-
tion with over so many crores sales
hecomes a monopoly house. This is
the funny situation to which this coun-
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try has been landed and they are go-
ing on saying monopolists, monopolists,
as if they are controlling the monopo-
lists. In fact, as I have said earlier,
they are, they have been, the previous
Government have been totally, utterly
anq pathetically controlled by these
so-called monopoly houses. Let me
give you some exarmples.

They talk of this Government being
a supporter of the capitalists, being a
supporter of the monopolists. After
we came out of the prison. they in
their collective wisdom thought that
the opposition had been totally in dis-
array and cannot face the election and
that they would have an easy walk-
over. They had the money of the so-
called capitalists. or the monopolists,
because 1 do not think. they are capi-
talists or monopolists: thev are a piti-
able lot. The whole lot of them, as
soon as the emergency was declared
trooped round Indira‘'s house and stond
in a bee-line saying: we have cuine to
salute you. yvou are our qgueen or ems-
press. Nobody came to any meinber of
the Janata Party when we came oul
of jails. They were scared. George
Fernandes in the FICC! meeting cclled
them rats: Indira, we know for a fact,
used to call them worms. She told me
when I left finallv. because 1 did not
agree with her nolicies. seven-eight
vears ago: Biju. they are worms, 1
treat them as worms. And she actu-
ally treated them so. I have no sym-
pathy for them: thev ave a piticble
lot, and I have told that to Birlas,
Tatas, Singhanias and «thers. And
vet, these gentlemen who hove taken
their bounties shamelessly and conti-
nuousls over the vears znd fattened
themselves have to tell us that this 1s
a Swatantra budget, and that we are
sponsoring the capitalists. 1 can un-
derstand Sathe using language like
that, but 1 cannot Subramaniam using
that language xnowing full well the
mechanics of the budget. Mr. Suvtra-
maniam while controlling the finances
of this nation and the vplanning of this
nation permitted, in fact, initiated and
managed to raise the rate of tobacco
from 8 per cent to 164 per cent and
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sometimes 18 per cent. The inter-
bank borrowing rate two years before,
I have known, wag going.at 36 per cent
or 40 per cent. Was Mr. Subramaniam
managing the’ finances of this country?
By this rise of interest rates, what is
the rise in the commodity price? Did
he ever bring it to this House? What
has causeq this inflation? Why a
sudden rise in inflation? He never
bothored to take this IHouse mmlo con-
fidence. Yet theyv chose to attack us
leaving the so-called legacy of a heal-
thy economy on which we have raised
this budget of Rs. 10.000 crores? You
call it a ‘healthy economy’ when bank
rate operates at this rate, when all
commodity prices go up?

You nationaliseq the coal industry.
The cost went up by three times.
Power cost went up. Railway costs
went up. Every cost went up. But if
you nationalise any industry. run it
well. Why don’t yvou provide the in-
{rastructure and cther things? To-Cay
there are 12 million tonnes of coal un-
sold. Did you provide the infrastruc-
ture to consume it? You have no
power in the countrv and half the
industries are jdle. Is this vour plan-
ning you are vroud of as Finance
Minister and Plannmgz  Minister of
India? Look inside for a while before
vou attack us. Mr. Subramaniam, you
chase to finance the Food Corporation
operations not from the Consolidated
Fund but from the banks. You started
two sectors—industrial and commercial
and it is known to provide millions of
jobs. You got Rs. 2100 crores from
the banks and vou have assimilateq it
and vou have paid to the banks more
than Rs. 200 cror=s as interest annu-
allv. Did you ever tell this House?
All that cost is borne by the consumer.
Did you bring ‘his fact to the House?
Did you ever take the House and the
nation into confidense¢? And that is
why the prices are going up and the
cultivater is not getting his dues. These
are the contradictions of a shattered
economy left behind by the government
which wag manned by Mr. Subrama-
niam as Finance Minister of India al-
though he had anly a part of it. The
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other part, the revenue and taxation—
he was not concerned with. The Fin-
ance Minister of India would not be
knowing anything as to what were
going to be the revenues! This is how

the Indira government was function-
ing. ;

Then why did vou ever build up a
buffer stock of 18 million tonnes?
Even in the leanest year in this coun-
try we never consumej more than
11 million tonnes. Your public «istri-
bution system even in the worst year
distributed only 11 million tonnes. Now,
here Mr. Subraman:am, functioning as
Minister of Economic Affairs buill up
a buffer of 18 million tonnes. 7 million
tonnes of foodgrains were given virtu-
ally free by the Americans which Rr.
Subramaniam took. Is it free? Have
you not paid all the shipping charges,
the port charges. the transport charges,
the rail charges, the godown churges
and the storage charges? What a
waste that is going on. For two years
the stocks have not heen sold and in
the third and the fourth vear they all
deteriorated and had to be thrown out.
Did vou ever put up the godown before
vou got the 7 million tonnes? You
did not provide any sheiter for them.
You are getting it fre2 and vou take
it free. By the end of July yvou will
have 22 million tonnes. This is the
economy which is bursting at seams
and which is healthv economy which
they have left behind. It is for you to
consider if it is a healthy or a totally
derelict economy. This country can
manage with 12 million tonnes for any
difficulty. Now. what to do with the
extra 10 million tsnnes? How to sell
it? And then the bank's mouney 1s
locked up. It will take the Finance
Minister of the Janata Party some
years to have it released from the
banks and financed {rom the Consoli-
dated Fund which I hope we will do 1n
the next five yeatrs.

In the case of the Congress govern-
ment established during the emer-
gency, there was no Ma-Bap of any-
body. Only one Ma and one young
Bap. Beyond that there was nothing.
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We have been finding that all the pub-
lic sector institutions had been con-
verted in to a den of thugs—It may
be M. M. T. C., S. T. or any other such
institution whichever you may touch.
We were the instruments for the
political bosses to  make unlimited
gains.

I shall give one instance. Chrome
is exported every year. They fixed
the export quota at 250,000 tonnes of
Chrome.—low grade and fine. Iin the
last three years, outside this year,
they have exported 250,000 :ionnes.
The average price varies irom
Rs. 1,300 a tonne f.o.b. 1o Rs. 708.
The average is taken at Rs. 1,000 a
tonne amounting to Rs. 20 crores a
year. No duty—excise, customs or
export duty-—had been paid. 1his
year, as soon as we came 1o, I intro-
duced export duty in consultation
with the Ministry of Commerce and
the Finance Minister, only three days
back got a Resolution passed ia this
House and it was passed in the Rajyva
Sabha yesterday, and we put an ex-
port duty which would earn the ex-
chequer a sum of Rs. 3% crores.
Even though the market has fallen a
bit, this 3% crores will come to the
revenue. I want to put a small gques-
tion—where did this amount of loose
money go in the previous three years?
You can draw your own conclusions.

Similarly, the Finance Ministar
brought a Resolution on Saturday,
where he put the dxport duty on tea
to Rs. 5 a kg. i.e. Rs. 5,000 a tonne.
In terms of tonnes that had oeen ex-
ported, the amount should run into
crores. Where did it go? Why was
it not there? My colleague Shri
Dharia is trying to catch hold uf the
hair. It is a blanket. He does not
know where and what to plug. They
had converted the whole business of
Government into as if it is a per-
sonal zamindari. More and mcre
information will come to us. If all
the information is placed before the
House, ] am sure, you will shiver
with disgust in the manner in which
this Government was functioaing.
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While they were going on, they were
keeping a facade.

13.12 hrs,
[MR, DEPUTY-SPEAKER in the Chair]

Most of you even do not know the
fact. We are just beginning to leain
the fact. Some day we will come out
with the schedule of all the facts.

Half of them did not even know a
bit of what was being done. Mr.
Subramaniam was taking pricfe 1n
saying that the Minister of Technolo-
gy menticned about the wonderful
things done in the country. 1 agree
technology ad science is the basis of
modern development. Nobody dis-
agrees with him but has he botnrred
to check how much small tools has
science and tcechnology really given—
in the hands of the small farmers? The
answer is ‘nil’. Has that little cart of
the farmer which pulls a load with
the pair of under-fed bullocks, got
a bearing in the wheel so that the
friction may be less and the same
pair of bullocks can carry twice the
load and thereby increase income
capacity? No. Has he provided small
tools, small tractors, power tiller to
every hand? The answer is ‘no’. May
I ask Shri Subramaniam, has it really
served the national purpose?

SHRI C. SUBRAMANIAM (Palani):
He does not know the developments
that have taken place in the area.

SHRI BIJU PATNAIK: I come from
the rural India. Shri Subramaniam
comres from metropolitan city of Mad-
ras,

SHRI . SUBRAMANIAM AND
OTHER HON. MEMBERS: No, no.

SHRI BIJU PATNAIK: I know
where he cumes from. He has for-
gotten his village. I have to deal
with them every day. He calls me a
tribal chieftain. So, I must come from
the village.

So, Mr. Subramaniam, it may have
been your desire; it may have been
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your wish. But, the entire machinery
of science and technology has not
been developed to that extent to
serve the national purpose of 400
crores of poor people. This is what
I am talking. We have developed
scientists; we have built up engineers
at great cost to the nation but, mast
of them are unemployed or under-
employed. You have not provided the
infra-structure to see that the natural
resources and manual labour are com-
binegq to create wealth. Mr. Subra-
maniam you have not done it. What
is the picture that you have seen?
To-day thousads of engineers and
unlimiteg fertiliser plants are remain-
ing idle. You have not provided the
infastructure to combine these.

That is the definition of the infra-
structure. That has not been done.
It is not a year’'s job. As you said
correctly yesterday it —might take a
century to evelop that. It can be
done to change the pattern. I agree
there. But, do you see any light?
While the Finance Minister—Janata
Party Finance Minister—trieq io give
the percentage direction, you were
tryng to demolish. Look at the 1tems
that you have added in this 40 per
cent. Look at the items consumed
which comes to 30 per cent Even if
18 items are added, it will come to
20 per cent not 40 per cent. So,
these are matters of examination of
the items.

SHRI C. SUBRAMANIAM: I gave
from your own publications ¢nly.

SHRI BIJU PATNAIK: What you
said was 44 per cent which provided
for far more items than what has been
provideq for here. These are matters
of facts. You were talking of self-
reliance. Because you were a spokes-
man from the party on the budget,
you talked of self-reliance. You were
saying that this has become a Swa-
tantra budget because he has given
A, B, C facilities. Mr. Subramaniam,
you took over sick mills; you declared
certain mills as sick mills and so you
took them oer with an amount that
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had gone from the Consolidated Fund
of India. You knew this very well,
the mills agre still sick and more sick
mills are added on the list. As 3 pru-
dent Finance man would you suggest
that we draw another couple of 100
crores of rupees from the Consoli-
dateg Fund which is needed for ‘the
development of villages or rural
development? Or would you allow
the public and private sectors both
to utilise their present finances to see
if they can manage and run the sick
mills without interference? If Rs. 60
crores turnover is the limit for the
monopoly houses here, in other coun-
tries only those having a turnover of
the order of Rs. 6,000 crores would be
calleg monopoly houses. If Rs. 60
crores js a turnover for the definition
of monopoly houses, another Rs. 2
crores is added to it in terms of turn-
over and yet, these silk mills are furc-
tioning with an employment potential
of 1,000 or 5,000 men. Does this call
for a definition of Swatantra Govern-
ment? Does it really become a free
enterprise? In fact. if someone gets
some tax benefits, it was unbecoming
of you to dig at us in that fashion and
make it appear that you were merely
hitting below the belt and not as a
financial technocrat. In this fashion,
You said that the public sector would
be neglected at the hands of the pri-
vate sector. From which part of the
budget provisions did you get that?

SHR] C. SUBRAMANIAM: You
have not listened to me.

SHRI BIJU PATNAIK: 1 was
listening to you. I have gone through
your budget speech. You did some
home work. But, that was not enough.
Pardon me for saying so. At the end
of your budget speech you did falter
yourself, you knew it and it was
noticeable. The public sector as was
left by the Congress Government must
go through normal expansion. The
investment in public sector must go
up by itself. Much more amenities
are required to make it economical, to
make it competitive gnd so on: So,
this- Government hag not provided
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anywhere for depletion of the invest-
ment of the private sector; nor dves it
propose to do that. If you make in-
sinuations like that, it will add to
your dis-comfiture when the Finance
Minister will give the reply supported
by facts and figures. Mr, Subrama-
niam, you made labour laws for play-
ing to the press gallery right from
Khadilkar till the same labour and
the same janata turned you out of
office. Dig you ever seriously want
that labour should participate in the
management? That would not suit
you. You wanted to have direct parti-
cipation as government with the big
business. It is still there very much
yours. We do not needq them. Mr.
Subramaniam. You needed them for
financing the resources. So, the
labour lawg propounded by you were
a mere eme-wash. This government
proposes to have direct labour parti-
cipation from the board level down-
wards to shop level. This is the de-
termination of this government and
vou shall see the change in production
and productivity, in stopping the pil-
ferage and in misuse of funds. You
will see¢ that in a yvear's time this
change will come about.

SHR] O. V. ALAGESAN (Arko-
nam): Will it be in equity also?

SHRI BIJU PATNAIK: Yes.

SHR] C. SUBRAMANIAM: 1 will
be only too glad. I will welcome it.

SHRI BIJU PATNAIK: You were
there for 25 years. We are only ask-
ing for 5 years and you shall see the
results. Mr. Subramaniam, you were
in the government when you devalued
the Indian rupee. Untold harm has
been done to the country as a result
of this. On the basis that Mr. John-
son, the then President of United
States of America, would give you a
soft loan of one billion dollers you de
valued the rupee. That has done un-
told harm to this country. At that
time you huad no production to export.
You had 110 engineering base except
the tradititmal items of export to sup-
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port your exports to meet that one
billion dollars which you were to get
and, as such, you devalued the Indian
rupee. You had nothing to export at
that time. It is only much later that
some machinery and all that develop-
ment took place which brought India
to a position when you can export
your engineering products which has
boosteq your export balance, Mr.
Subramaniam, you said, you have left
a healthy economy because there are
2,500 crores of cash surplus in the
trade balance.

AN HON, MEMBER: Sir, I rise on
a point of order.

SHRI BIJU PATNAIK: I accept
the point of order of the hon, Mem-
ber ang will address the Chair. 1 will
ask Mr. Subramaniam through the
Chair. Mr. Subramaniam, when you
talk of heavy industries as the base
in the Nchru era—It wag said that Mr,
Charan Singh was decrying the Nehru
era as being the era of wrong plann-
ing and the nation which is leq to
this position. You followed generally
the Russian pattern of industries at
the base, and yet tried to run this
country on the foundation of demo-
cracy two contradictory things and
therefore varioug contradictions, varij-
Ous pressures on development zs are
visible tuday.

Now, Mr. Dcputy Speaker, would
you kindly, on our behalf, request
Mr. Subramaniam, to convey to this
House as to how he proposes to advise
this House and the Government to
rapidly develop the heavy industries
which wer. termed as steel, alumi-
nium, power, oil anq fertilisers—5
items. 1 say thijs because there is a
need for a very heavy concentrated
investment. Sir, he hag left the Gov-
ernment with Rs. 3000 crores of
foreign exchange, but he has denuded
the country in such a fashion that
there is not a rupee left in the Fin-
ance Ministry.

SHRI C. SUBRAMANIAM: Rs.
10,000 crores on plan.. ..
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SHRI BIJU PATNAIK: But that
Rs. 10,000 crores, if you divide among
62 crores of people would only work
out to Rs. 160 per head. If you are
all responsible, you should have talk-
ed in that fashion, Therefore, as I
saig in the beginning, he started very
wel] but later on he tried to look at
the back benches 'by attacking per-
sonally the Finance Minister which is
most unfortunate and unbecoming of
him and hence my intervention.
Otherwise 1 have no cause for inter-
vention.

Now, we are left with this exercise
in this Government and I would be
requesting the House to assist  this
Government. Today we have got
Rs. 3.000 crores of foreign exchanga., 1
can get another Rs. 10,000 crores of
credit to back that in these heavy in-
vestment scctors. Now you have 1:ft
this amount of Rs. 3.000 crores. But
please advise my colleague, the Fin-
ance Minister, here how to generate
this amount of Rs. 3000 crores in
these five years exclusively for the
heavy sectors in the public sector.
From the present  investment of
Rs. 5000 crores, the figure can go up to
about Rs. 15,000 crorcs in the next
five ycars. provided you can find this
amount. Give ug the items of con-
sumption. give us the methodology by
which this can he created. This was
expected from you. Mr. Subramaniam.
You did not touch on this subject. I
hope vou will at some time or other
give this information, if you are still
in this country. I hope you are not
going on holiday, as I understand you
are going somewhere. (Interruptions).
I propose to go with him Sir, this way,
I would have said that this Janata
Party truly wants a democratic pat-
tern in this country. Two major
parties are functioning as the two
wings of the nation’s welfare govern-
ment., That is whv Sir, in the first
meeting of the Cabinet we proposed
that the leader of the opposition shall
be of Cabinet rank and given the faci-
lities of Cabinet Minister, We wish to
give them honour, dignity, in spite of
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the fact, they tried to dishonour us,.
reduce us to the dust mentally, psy-
chologically and physically and we
are here inspite of them anq because-
of the great people of India. It js to
them we salute. That is why it is-
their express desire that democracy
must function in this country and the
instrument of democracy must also
function responsibly. So, from the
Government in the Tresury Benches
and the Opposition party on the op-
posite side, if somebody from the
Indira rump can really again convert
himself to the Congress Party which
had turneq in this form....

AN HON'BLE MEMBER: Will you
join us? May be you have a chance.

SHRI BIJU PATNAIK: No, my
joining is only a hope. You have
more managers on your side. If you
want. we can depute some from here.
The Janata Party will help you for a
while. If vou sO desire we can cer-
tainly send somecone on deputation to
you.

SHRI M. SATYAYANARYAN RAO:
I would like to know  whether after
vour release from jail  you have not
issued a statement supporting the 20
point programme  of Mrs. Indira
Gandhi.

SIIRI BIJU PATNAIK: Not at all.
You must read it. T said there was
nothing wrong in the programme but
it could not be implementeq by force.
The programmes are all there in the
plan: there is nothing new; 20
point or 5 point or fifty
point, thev are all part of the
plan drawn by by Mr. Subramaniar.
They picked up some of them and then
there was the 27 point of the mother
and 5 point of the son. It started with
4 and then 20 were added; it became
420. We wi'l not go into it now. Now,
we have a budget of Rs. 10,000 ciores
which is the largest ever in India. Mr.
Subramaniam will agree that it really
amounts to a miserable Rs. 160 per
head of the Indian population. It te-
comes the busines of this House in its
entirety to think about it. to work for
it and to plan for it instead of picking
holes at each other, so that in the
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next ten years it can become Rs.
20,000 crores or Rs. 40,000 crores a
year budget; without that the 40 cro-
res of people who are below the
poverty line can never have any hopes
in future. To that I commend the en-
ergies of the opposition, and not in
the manner that Mr. Subramaniam
commended it, which I really regret.

SHRI HITENDRA DESAI (God-
hra): Sir. we have heard a number of
speakers from both sides on the bud-
get. some supporting it. some of them
saying about the jnherent wecakness in
the budget. I was really surprised to
hear my hon. friend not speaking on
Mr. Patel’s budget but on Mr. Subra-
maniam’s budget last year. . . . . ..
(Interruptions) There are a few good
points in the budget. The main ‘acuna
in the budget is lack of direction. It
is wrong on the part of my friend who
spoke before me to say that whatever
was done in the last 25 or 30 vears
has not produced anvthing and so in
this country the economy is in 5 bad
shape. I should refer to a few remarks
by the Finance minister himself ia
his budget speach. It is a little diffe-
rent from the stand he has taken in
the interim budget. He has got to
admit that something substantial has
been done during the last 25 years. He
says: it is wrong to assert that our
country has not made significant pre-
gress since independence. He is right
in that opinion. It is in that light that
we should consider this budget. Nei-
ther Shri C. Subramaniam nor any-
body else asserts that there is no we-
akness is in the Indian economy. He
himself referreq to the Economic Sur-
vey presented by the Finance Minis-~
try.

He has pointed out not only certain
weaknesses but also certain strong
points of the economy. Therefore, it
would not be proper for anyone ta
suggest that the economy is in a very
bad shape. I am rather surprised to
fing that speaker after speaker from
that side saying that 30-Years mis-
rule hag ended, a new are has started
mot only in the political life but even
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in the economic life. But more amus-
ing is the fact that those persons who
are sitting there, at leas’ some of
them, were holding responsible posi-
tions for more than 25 Years. So it is
not right for them to come forward
and say that whatever was done was
not in the interest of the country.

I will discuss the basic direction in
which this budget seems to go. There
i$ no question of personal allegation.
It is wrong for my learned friend to
say that Mr. Subramaniam had any
personal allegation against the Finance
Minister. The Finance Minister is a
friend of every one of us. He was a
m ~mber of Gujarat Legislative Assem-
bly. He was the Chairman of the
Gujarat Electricity Board. He manag-
ed things well. At that time his views
were well-known. That does not mean
that he cannot change his views.

What we are considering in this
budget is what exactly is the direc-
tion in which the budget tends tn take
thig country. But before I discuss that
aspect of the budget, I would like to
point out the basic policies of the Con-
gress party itself, because there has
been some confusion, created by the
last speaker. He said we are now
having the primacy of agriculture.
As Mr. Subramaniam himself pointed
out, we were equaly concerncd with
the primacy of agriculture. All these
aspects have been discussed in a num-
ber of resolutiong passed by the All-
India Congress Committee, right from
the year 1931, Sir, I remembcr the fa.
mous resolution of the Karachl con-
gress passed in 1931 when Sardar Bal-
labhbhai Patel was the present—Ma-
hatma Gandhj was there, Jawaharlalji
was there. I will only read a part of
the pre-amble of that long resolution.
It was clearly stated that “This con-
gress is of opinion that to enable the
masses to appreciate what Swaraj, as
conceived by the Congress will mean
to them, it is desirable to state the po-
sition of the Congress in a manner ea-
sily understood by them. In order to
end the exploitation of the masses, po-
litica] freedom must include read eco-
nomic freedom of the starving milliong
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The Congress therefore declares that
any Constitution which may be agreed
to on its behalf shall provide or ena-
ble the Swaraj Government to provi-
de. . .... ” I will not take ithe time
of the House in reading this well-
known charter for politicai fundamen-
tal rights and the eronomir freedom.
But needless to say, the idea was there
even when we were fighting for the
freedom of this country. It was ciear
in our mind, Gandhiji made it clear in
our mind, what we arc supposed to do
after independence, after we get power.
Therefore, we envisaged a soctal or-
der where there would be economic
freedom for the starving n:illions. I
will go a little earlier and read out a
few lines from the resolution passel
in 1929 by the AICC at Calcutta:

“In the opinion of this Committee,
the great poverty and misery of the
Indian people are due, not only #to
foreign exploitation in India but
also to the economic structure of
society, which the alien rulers sup-
port so that their exploitation may
continue. In order, therefore, to re-
move this poverty and misery and
to gmeliorate the condition of the
Indian masses, it is essential to make
revoiutionary changes in the present
economic and social structure sf so-
ciety and to remove the gross in-
equalities.”

This was stated as early as 1929 long
before the Karachj session was held.
I had the privilege to go to Xarachi
and I remember very well the enthu-
siasm of the Congress Member at that
time. So, what I am pointing out is,
these were the policies laid lown by
the Congress long before independence
angd it is on this basis that the Con-
gress Government ultimately tried to
govern the country. There might have
been some distortions but the basic
policy of the Congress has remained
what it was. That is exactly where the
present budget lacks in telling the
country in what direction they should
£0. Mr. Subramaniam has pointed out
a number of details and I will not
repeat his arguments but it is clear
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that there are many things lacking in
budget.

For instance, while the Finance
Minister was talking so loudly about
the primacy of agriculture, he could
have certainly referred to the number
of lang reforms carried out since m-
dependence. His speech ig completely
silent on the question of land reforms.
If we really want to have integrated
rural development, it is not enough *o
spent more on agricultural production
or rura] development. The main thing
is the socio-economic changes which
have already taken place in the rural
areas. That process is still continuing.
This House would like to know what
are their views on this subject. But
unfortunately they have been quite
silent on the question of land reforms.

It is a well-known fact that the Jand
reforms started as early as 1937 when
provincial autonomy was first intro-
duced in the country. I remember the
present Prime Minister was Revenue
Minister in Bombay and he introduced
a Bill called Bombay Tenants and
Agricultural Lands Bill. It gava some
security to the tenants. A small be-
ginning was made as early as that.
Since then the Congress Government
has abolished zamindari. Even with
regard to the rights of the tenants, it
gave security of tenure and ultircately
it gave proprietory rights on payment
of a nominal annual rated value, by
which tenants became the owners of
the land. Not only that. Later on, a
ceiling law was enacted in most of the
States.

AN HON. MEMBER: Was it imple-
mented?

SHRI HITENDRA DESAI: Ceiling
laws have been implemented and the
process is going on. It is correct to
say that some of them did not like ix,
but the Government of India was try-
ing to see that land reforms were im-
plemented and the ceiling was made
more stringent.
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And my friend who said that it was
not implemented did not bhother
about the statistics, but I would I'ke
to come to those statistics now. So
far as the implementation of the ccil-
ing law was concerned, actuatly,
48,775,000 acres of land were to be
surplus of which already 29.08,000 ac-
res have been declareq as sur
plus, 16,17.000 acres have been al-
ready taken possession of 10.51,000
acres of land have been distributed,
and about 6.78.000 acres pending. But
the process is till continuing. It is
expected of the Finance Minister to
have come forward to this House &nd
informed the House that ther are
equaliy keen on the implementation
of land reforms. At least I don’t find
it in the Budget or anyv reference in
the Budget speech itself. What we
have been feeling is that when theyv
are ta'king of the integrated rural
deveiopment thev have in mind
mainly the rich peasantrvy. [ don't
think, Sir. Men bers opposite should
take any objection to what we are
saying. There is nothing pcrsonal
about it. We honestly fee] that be-
cause most of them huave been brought
up in that atmosphere., they have in
mind only the rich peasaniry. But
the fact remains that millions of pueoa-
ple were smal! holders, ngt only sma.l
holders, but marginal hnolders and
above all, in some districts in Gujarat
I find more than 50 per ceni ¢i the
people are mere agricuitural labour-
ers. They do not have even an inch
of land. But apart from that, Sir, it
is a truism today that agricultural
labourers and small and marginal far-
mers have been completely leit cut.
For instance, there is a scheme for
the ailotment of house-sites for the
landless labourers. If they are aller-
gic, they may not take it as included
in the 20-point programme, but even
before that the Government of India
had that scheme for the allolment of
house-sites to the landless labourers.
For the information of the House, I
may say, Sir, that there are families of
which ag many as 1.12 crores were
eligible far the house-sites and houze-
sites to a'most 72 lakhs of those fami-

JUNE 21, 1977

1077-78—Genl. Dis. 192

lies have already been given, but no
mention has been made as to what
would be done for the rest of the
families. Actually, Sir, in Gujarat
practioally all the agricultural labou-
rers have been provided house-sites.
Not only that. The Government was
considering that it is not enough to
provide them with house-sites, it
should also provide for them building
activities because in most parts of this
country these agricultural! labourers
belong either to the Scheduled Castes
or to the Scheduled Tribes, and this is
very necessary. We had expected the
Finance Minister to at east come for-
ward with a scheme for the housing
activities of the agricultural labour-
ers, of the adivasis and of the Schedu-
led Castes. It is not a State subject.
It is wrong to state thaot it is a State
subject. Rcallv, the scheme was in
the Central sector in the yecar 14971,
When we were discussing this I was
feeling. and I am making this vaiuable
suggestion to the Finance Minister
because he has said we arc not mak-
ing any suggestions, that even now
it is not too late tn come forward
with the suggestion that there must
be some provision in the budget for
housing of the agricultura! labourers
with piots which have already been
allotted to them. If the finunces are
found to be very tight [ would sug-
gest, just as we have the Housing and
Urban  Development Corperation
(HUDCO), we should also have a
Rural Housing and Development Cor-
poration, which was actually contemp-
lateq by the Government. 1 remember
when the Housing Ministers met in a
conference. they also made *his una-
nimous suggestion of having a Rural
Housing Corporation or Board. It
should bhe entrusted with mobilising
resources and seeing that at least
agricultural labourers are provided
with prope¢r housing.

1 am sorry to say that nothing has
been done in this budget, so far as
housing of the agricuitural labour is
concerned. To talk of agricultural
production and integrated rural deve-
lopment is meaningless, uniess we
take stock of the fact that the socio-
economic structure has already chang-
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ed and will change further in the
years to come is unrealisticc. What we
are concerned with millions of mar-
ginal farmers, miilions of people who
are engaged in agriculture as labour.
It is there that the budget ceems to
be lacking in direction.

When this budget was to be presen-
ted, very high hopes were raised in
the minds of the public. Take, for
instance, their manifesto. For want
of time, I will not take the time of
the House to refer to the various
points mentioned in their manfesto,
but I will certainly refer to two or
three items which they have made
in their manifesto. The first is the
deletion of property as a Iundan:ent-
al right. Now nobody bothers about
it, nobody speaks about it.

Another was the affirmation of the
right to work ahd a full employment
strategy. I am sorry to state ihat
there is no mention whatever of ihe
right to work, which is mentioned in
the Constitution itself. On’y a few
lines about it I find in the budget
speech. The right to work is a very
important right. At least we shculd
have expected the Finance Minister to
come forward with an integrated
strategy for the solving of the prob-
lem of unemployment in the rural
areas, and equally the problem of un-
employment among the educated.

My friend was asking “what have
you done in Gujarat”. I would not
waste the time of the House, but I
will refer the Finance Minister to a
publication of the Gujarat Govern-
ment entitled Towards a Socialistic
Patern of Society, which was publish-
ed in 1969. I would like to read a
few lines from that. It says:

“With a view to providing emp-
loyment in rural areas the scheme
‘Right to Work’ which covers major
medium and minor irrigation pro-
jects, district level roads, soil con-
servation works and the capital pro-
ject included in the Fourth Plan
has been evolved angd put into
operation from 2nd October 1969.
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It is estimated that on an average
over 97,000 unskilled workers can
be provided with jobs on these
works for 200 days in a year luring
the Fourth Plan period.”

With regard to the question of un-

employment among the educated it,
says:

“For tackling the problem of the
educated unemployed, Government
has recogniseq the need for orient-
ing the educated youth towards
gainful employment through inten-
sive short-term training program-
mes. With a view to providing
modern enabling tools to the youth
to build up capabiiities for such
employment which exists or is like-
ly to come up in the near future,
a scheme of ‘Educated Unemploy-
ment Relief’ has been evolved and
a special provision of Rs. 1.5 crores
has been made in the State’s Fourth
Plan.”

Therefore, the Government of Gujarat
had already made schemes as early
as 1969. While they have talkeg very
loudly about the right to work, there
has been no mention worth the name
of any ambitious scheme to provide
employment opportunities to the
rural masses or even to the educated
unemployed. It is from this angle
that we say that the Budget really
lacks proper direction.

It is very difficult to describe this
Budget. When Shri C. Subramaniam
callel it a Swatantra Budget, they did
not like it. An hon. Member from
their own party has said that it has
a Congress body with Janata cosme-
ticss. The hon. Member has only
looked at it from one angle. 'If he
looks at it from: all directions he will
find that it is not a single body. It is a
body composed of spare parts of
Congres, Swatanfras, Jana Sangh,
Socialists and BLD, all put together,
and above all, with a terylene Gandhi
cap on its head. I do not think this
Gandhi cap can deceive the people
of this country.
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Therefore, it has no colour, it has
no direction, and that is the tragedy
in which we are landed. I think the
Janata Government has lost a very
valuable opportunity of enthusing
millions of people in this country with
an economic programme.

SHRI K. S. HEGDE (Bangalore
South): I rise to extend qualified
support to the Budget proposals. 1
was expecting a dynamic Budget
from the Finance Minister. As many
speakers have said, considerable
hopes and aspirations had been raised
in the minds of the people that a new
direction would be given t5 our eco-
nomy by this Budget. I will not be
true to myself that if ] say I am very
enthusiastic about this Budget.

I do realise that the Finance Minis-
ter had several constraints before
him in formulating his proposals. He
could not cut himself away from the
past for various reasons. As men-
tioned in his &peech, there were va-
rious commitments made earlier.
Those commitments have to be car-
ried out. There are many built-in
difficulties in his way. Therefore, 1
take it that in a sense this is only
an interim Budget and that in due
coure the real Janata Budget would
be prescented to Parliament.

14.00 hrs.

The main object of this Budget, as
mentioned by the Finance Minister,
is that he wants it to be a major ins-
trument for shaping the country’'s
social and economic policies, but he
has qualified it later in his speech and
said that he wants to improve the
economic growth, and finally, in para-
graph 14 he says:

“The taks ahead is to de-
vice an effective stategy for
dealing with the problems of inade-
quate growth, crushing poverty, un-
employment, growing regional im-
balances the rising prices. These
are all inter-related problems and

JUNE 21, 1877

19771-78—Genl. Dis. 196

have to be tackled simultaneously,
though the emphasis laid at any
given period of time may vary in
degree.”

Therefore, the main purpose of this
Budget is to see how to improve the
annual growth in our economy. It has
been pointed out in the Finance
Minister’'s speech that in the year
1976-77, the annual growth rate was
only 2 per cent and in the last five
year, the average growth rate was 3.5
per cent. He now hopes for a growth
rate of 5 per cent anually. Even
if we achieve 5 per cent growth rate,
it is substantial. For that, we have
got to be thankful. We hope, we will
be able to achieve it. In order to
serve that purpose, he has presented
to the House several proposals and he
thinks that if these proposals are
implemented in the manner they are
expected to be implemented, we can
expect a growth rate of 5 per cent
annually. His main approach is to
improve our rural economy. In rural
India, more than 80 per cent of our
people live. It is there the imple-
mentation is called for and he wants
to improve oldr “ttonomy and enrich
our rural economy. For that purpose,
he placed before the House several
schemes. Earlier Government also
had proclaimed that they were going
to improve the rural economy of this
country. They had made certain pro-
posals in that direction. But in the
implementation of those proposals,
there was misreable fajlure. It is
true that in the last year’s budget also
substantial sums nearly Rs. 300 cro-
res, were allotted for the development
of village economy, but while imple-
menting the proposals, they have not
been successful to a large extent. Why
have they failed in the past; how
can we improve it in the present
year, that is the question that we
have got to consider. No develop-
ment is possible without an honest
Government. If our economy has not
improved to the extent that was ex-
pected, it is because, by and large,
we were unable to give an honest
Government to the country. The va-
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rious enquiries that are going on now
both at the central level as well as at
the States level, show how our Gov-
ernments have not risen upto the ex-
pectations of the people and how they
were not as honest as they were ex-
pected to be. That was one of the
main reasons for the failure of our
. economy. Unless and until we are
able to give an honest administration,
any improvement in the economy can-
not be expected. A dishonest Gov-
ernment cannot improve the economy
of the country because it invariably
tries to improve the economy of the
individuals who are incharge of the
Government. Now, for that purpose,
various schemes are put forward by
the Janata Government. The Janata
Government is anxious to enact the
Lokpal and Lok Ayukta Bill imme-
diately. You remember, Sir, that the
proposal for the Lokpal and Loka-
yukta was made by the Administra-
tive Reforms Commission ten years
ago. It was modelled on the pattern
of Ombudsman in vogue in the scan-
dinavian countries. The institution of
Ombudsman has functioned success-
fully in Sweden since 1899. It has
also functroneq successfully in Den-
mark, Norway, New Zealand and now
England is also having that institu-
tion. Now despite the Bill having
been introduced in the Parliament to
implement the proposals of the Com-
mission, that Bill was never pushed
through. Twice over it had lapsed. It
is the objective of the Janata Gov-
ernment to enact that Bill as early
as possible. Probably the Bill will be
introduced in this very session. I do
not know whether we will be able to
cnact that into law in this session. If
. it is not possible in this session, we
are bound to enact it into law in the
next session., This will be an impor-
tant step for the purpose of develop-
ing the economy of this country.

SHRI VAYALAR RAVI (Chiray-
inkil): Why withdraw the case
against Mr. Badal after an inquiry by
the CBI?

SHRI K. S. HEGDE: We have more
,important cases to proceed with,
_agminst Mrs. Gandhi and others.

JYAISTHA 31, 1809 (SAKA) 1977-78—Genl. Dis. 198

(Interruptions). Let Mr. Ravi cleanse
his own home first.

The importance of having an honest
Government cannot be over-emphasiz-
ed. Not only an honest Government
is necessary but also an efficient Gov-
ernment is necessary.

Then, the implementation of land
reforms was rightly emphasized. No
rural development is possible without
the effective implementation of the
land reforms. The question is,
whether the land reforms have been
effectively implemented or not. My
experience is mainly confined to the
Karnataka State. 1 would just tell
you what is my experience in my
State of Karnataka in order to show
whether there has been an implemen-
tation of the land reforms at all. The
new Land Reforms Act came inte
force on 1lst March, 1974. In my dis-
trict of South Kanara, as many as
1,60,000 applications have been filed
for the registration of tenants as
occupants. Out of these applications,
only 2000 tenants have been register-
ed as occupants during the last four
yvears. Still 1,58,000 people remain
to be registered as occupants. They
have not been registered at all.

AN HON. MEMBER: Is there any
stay order?

SHRI K. S. HEGDE: There cannot
be 1,60,000 stay orders.

I had an occassion to discuss the
matter with one of the members of
the Tribunal. He is a lawyer himself.
I asked him, “How many years do you
think it will take to implement the
land reforms?”. He said, “Not less than
10 years.” May I submit that he is a
member of the Congress Party. How
are the tribunals composed in the
Karnataka State? The tribunals are
all politically oriented. The Assistant
Commissioner is the Chairman, the
only official and there are four
members who invariably belong to
the Congress Party. They are the
paid workers of the Congress Party.
They are not interested in disposing



199 Gen!. Budget,

[Shri K, S. Hegde]

of the cases at all because they get
an allowance of Rs. 35 or Rs. 40 a
day. ..

SHRI TULSIDAS DASAPPA
(Mysore): There is one MLA also.

SHRI K. S. HEGDE: One MLA
and three other nominees. It con-
sists of one officer and four politicians.
They are not interested in disposing
of the cases.

I would like to share with you my
personal experience. In February,
1975, I wrote a letter on behalf of my
wife giving the Tribunal the names
of the tenants and saying, “We have
no objection whatsoever at all to
register all of them as occupants.”
Not only 1 wrote one letter but I
foilowed it up by =snother letter, a
reminder, to them. Up till today, not
vne tenant has been registered as
occupant. On the other hand, on 14th
December, they posted a case of one
tenant for consideration. Even after
we wrote the letter to the Tribunal
giving names and other things and
requesting them to register them as
occupants, telling them that we have
no objection at all, a notice was posted
to us on the 21st December and receiv-
ed by us on 24th December, last year
that a case has been posted on 14th
December. This is how the tribunals
have been functioning.

Let me quote the Chief Minister of
Karnataka- about the functioning of
the tribunals. In his speech in
Mysore, a few months back, he said,
“Many of the members of the tribunals
are corrupt and many of them have
encouraged false applications to be
filed.” This is the observation of the
Chief Minister of Karnataka,

It is well-known and nobody denies
that because of the politically oriented
tribunals, the land reform has not
been implemented at all. The tenants
have got no rights at all, even it they
are registered. It will take 20 years
before they become owners under the
Karnataka Act.

So Iar as old landlords are con-
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cerned, they have not received a single
pie as compensation. All landlords
are not rich people; most of them
are poor people. Under the circum-
stances, how do you develop the rural
economy? Who is interested in
the property? The tenant dJoes
not know whether he is going
to be the owner of the property.
Today, the Government is the owner
of the property. Therefore, in order
to develop rural economy, unless the
lands reform act is effectively im-
plemented and immediately imple-
mented, there can be no scope for
developing the rural economy. {
agree with my friends when they
said that the Central Government
must take this matter under its hand.
It must see that the reforms are
immediately and properly implement-
ed. On the other hand, what is
happening is that bogus claims are
being made for registration as
occupants in most places. There is no
appellate tribunil. Therefore, the
High Courts are flooded with petitions.
There are 80,000 writ petitions pend-
ing in the Karnataka High Court
which are directed against the pro-
ceedings of the tribunals. From that
you can understand what is exactly
happening in the matter of imple-
menting the land reforms. .

The Finance Minister has mention-
ed in his speech that at present every
year we are bringing under irrigation
scheme only 2 million hectares of land.
He also wants to raise it to 4 million
hectares. 1 am asking, how are you
going to do it. Today, in respect of
all major rivers, there are contro-
versies between the riparian States.
The other day, Mr. Kalyanasundaram
told the House that a large extent of
land is lying vacant because the
Karnataka Government is not allow-
ing water from the Cauvery to irrigate
those lands. So far as Karnataka
Government is concerned, its com-
plaint is that Karnataka is not having
enough water. I do not want to get
into the correctness of that contro-
versy. Mr. Dasappa got up and said,
“No, there is not enough water in the
Cauvery.” This dispute has been
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pending for years. So far as Krishna
river dispute is concerned, the com-
mission has been sitting there. There
is Goduvari river dispute, Narmada
river dispute and so many commis-
sions have been sifting to decide those
controversies. So far, nothing has
been done in this matter. Therefore,
if you really want to develop rural
economy what is necessary is that
these major rivers must be taken
over as central subject. They should
be taken uway from the State list and
they should be developed as river
valley basins. Then only there is a
possibility of improving the irrigation
facilities. As long as you do not do
thet there is little scope for develop-
ing the rural economy.

Another question is about minor
irrigation. We have seen how this
minor irrigation development has
taken place. According to my ex-
perience, these schemes wure utter
failures. What is happening is that
it has been given to contractors more
as political patronage than for efficient
working. The cultivators are not
getting even that quantity of water
which they were getting before the
schemes were implemented. There
has been total failure in the matter of
improving minor irrigation. TUnless
these defects are rectified, the develop-
ment of rural economy is not possiblé
at all.

Another proposal that the Finance
Minister has placed before the country
is to have a large number of small
scale industries, and in his opinion,
probably he is right those schemes
will provide censiderable scope for
employment. A large number of small
scale industries can provide substan-
{ia] scope for employment in the
rural area. Then there will be no
migration to the cities which in its
turn will avoid the growth of slums
in cities. But the real problem is the
proper implementation of the schemes.
Many times Government have made
many promises to the entrepreneurs
who are wanting to start small scale
industries. I know how these schemes
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are implemented. In the State: of
Karnataka they have promised to the
would be entrepreneurs of small scale
industries that the Government will
give them land at a concessional rate,
it will give them power, it will give
them water and it will 8lso give the
subsidy. But whenever a persoa
applies for land, it takes years before
the land is allotted, and the promised
subsidy is never given and if it is to
be given, money has to be paid under
the table; unless money is paid under
the table, subsidy is not given. So
many constraints are there for
developing small scale industries.
Therefore, a thorough review of the
matter is absolutely essential if we
are to implement the schemes in the
field of small scale industries as men-
tioned in the Finance Minister’s state-
ment. It is necessary that you must
have a foolproof method which pro-
vides for the effective implementation
of the schemes. The projects must
go into production quickly. No small
scale industry can afford to wait for
a very long time to put its product in
the market because its finance will
not permit it to do so; it will not haveé
the working capital etc. Therefore,
it is necessary, if you want to encour-
age the small scale industries, then
you must provide them with the
wherewithal at a very early date.
That, again, is absolutely necessary.

In the matter of holding of the price
line, it is important, that there must
be an honest Government; otherwise,
the price line can never be held. The
price line is not being held today
because so many people get the
patronage from the Government....

SHRI HARI VISHNU KAMATH:
On a point of order. I am sure, Sir,
you will agree that, when my hon.
friend, Mr. Hegde, is making this in-
teresting speech, there should be
quorum in the House.

MR. DEPUTY-SPEAKER: The bell
is being rung...Now there is quorum

in the House. The hon. Mgmber ma¥y
continue. ;
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SHRI X. S. HEGDE: In order to
hold the price line, it is necessary that
we must hsve integrity at the govern-
mental level. That integrity is not
available now. When the Janata
Party comes to power in some of the
States. 1 am sure there will be
integrity and that will increase fHe
administrative efficiency.

There is some divergence between
what the producer gets and what the
consumer has to pay you have a very
erratic economy in the country: the
producer does not get a proper price
and yet the consumer has to pay a
very heavy price. This is some what
regretable.

Now, look at the position today.
The cotton prices have gone up
enormously. What is the reason?
Last year it was not possible to sell
cotton at all. The prices fell down
enormously and the Government did
not come to the rescue of the cotton
growers. So this year many cotton
growers have shifted to other food
crops or cash crops. Unless you give
a minimum price for the crop and
assure the farmer that the minimum
price will be available for a number
ef years, there cannot be a stable
economy. The farmer is the most
neglected person in the country. He
#s merely used as an instrument for
serving the others. Today the entire
rural economy is utilised by the State
machinery for the purpose of serving
the urban people. This mentality
should be changed. Our Governments
have repeatedly been saying that they
will give a reasonable price to the
grower, but no such reasonable price
has been provided for, at any rate, in
practice. Unless this is provided for,
you cannot hold the price-line at all.
A rise in prices is inevitable in an
economy which is not well-balanced.
Therefore, if you want to hold the
price-line, you will have to provide
certain regulations and a certain dis-
cipline in the matter of trade. 1
agree with some of the speakers that
it is no use merely relying on the
promiseg of the traderg that they will
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be fair in their dealings. Human
nature being what it is: you will have
to have some lega]l constraints if the
trade is to be properly regulated.

The Janata Party has said in its
manifesto that it will provide employ-
ment for everybody within a period
of ten years. If this is to be achiev-~
ed—and it must be achieved—you
must take very rigorous steps for the
purpose of implementing that promise.
It is a very sacred promise which we
have given to the people and it will
have to be implemented. Yesterday
some of the speakers remarked that
it is well nigh impossible to provide
employment to everybody within ten
years and the promise given to the
people is more of a stunt than a
reality. I am sorry that this should
have been said by members of the
Congress Party. All of them support-
ed the ‘Garibi Hatao' slogan which
was raised in 1971-72. They then
thought that it was possible to ‘hatao
garibi’ immediately but now they
think that within a period of ten
vears it would not be possible to pro-
vide employment to everybody. We
may or may not be able to fulfil the
promise fully, but we must have a
goal before us and we pursue our
aim vigorously. Of course, some
measures have been; chalked out in
the Budget speech as to how to pro-
vide employment, but if the proposals
are meagre, the scope will have to
be widened to achieve the objective.

We have also mentioned in our
manifesto that the gulf between the
lowest income-earner and the person
who gets the highest income should
not be more than 1.20, and we have
further sajd that in about ten years
it should be reduced to 1.10. For
achieving that objective also, definite
measures will have to be taken. Some
measures have been suggested here
but the present Budget mainly con-
cerns itself with how to improve the
economic condition of the country. It
is a growth-orienteq Budget, but the
aspect of distribution of wealth has
not been sufficiently attendeq to. The
Finance Minister is probably under the
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impression that unless there in an
appreciable growth, there is no room
for distribution. But one thing is
certain: even when the growth s not
appreciable, concentration of wealth
goes on. We have seen that during
the last ten years the rich people have
become richer and the poor people
have become poorer. Yesterday,
somebody mentioned that in Bengal
in 1966, when Shrimati Indira Gandhi
came to power, there were 15 lakhs
unemployed people and by the time
she had to give up power, the number
of unemployed had gone up to 45
lakhs. Therefore, the last regime has
not been able to deal with the ques-
tion of unemployment adequately. We
have to devise measures to employ
everyone of those who are in a posi-
tion to be employed. This is abso-
lutely important. One of the Direc-
iive Principles in our Constitution is
that we must provide employment for
evervbody. That Directive Principle
has been completely forgotten by us.
1 am glad that the Janata Party has
mentioned in its manifesto that it is
going to implement that directive.
Now, ways and means will have to be
found out for doing that.

One of the great difficulties today
for the growth of industry and mgri-
culture is shortage of power. This
aspect has been completely ignored
in the past. The hydro-electric
potential which was available in some
States has not been fully tapped. To-
day, every State probably except
Kerala, is handicapped for want of
power. In many States, there has
been a fifty percent cut in power.
When this is the position, our rural
economy as well as the urban economy
cannot be developed. In order to
develop properly our industry and
agriculture, we have to pay immediate
attention for improving the power
position in the country. We have not
only to add to our hydro-electric
power potential we have to have more
thermal power stations super-thermal
power stations and nuclear power
stations. We will also have to see
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how we can tap solar power. Unless
we have plenty of power, develop-
ment is not possible, Power shortage
will continue to be a great restraint
on our economy. I am sure, the
Janata Party will do its best in this
direction also. We have very able
and competent ministers, who can
tackle big problems and I am quite
sure, they will rise upto the occasion
and tackle these problems as effec-
tively as they have tackled the ques-
tion of civil libertjes.

Before I conclude, I have just one
or two suggestions to make. The first
suggestion is that the tax on the two-
wheelers should not have been
enhanced. The two-wheeler ijs the
vehicle of the poor man and there is
no justification for increasing the tax
on the two-wheelers. The second
suggestion is that the raising of sur-
charge from 10 percent to 15 percent
should be confined only to taxable
income over and above the limit of
Rs. 25,000, because the people earning
between 15000—20000 rupees are
certainly within the category of
middle-class people. Such people will
not be able to pay additiona] tax.

The Finance Minister was good
enough to say that in the matter of
capital gains tax, he will take valua-
tion as on 1st January, 1964. This is
quite a good suggestion, but I would
request him to appiy this rule even
to pending cases, because there are a
large number of such pending cases.

SHRI VAYALAR RAVI (Chiray-
inkil): Thirty-seven lakhs cases.

SHRI K. S. HEGDE: It would,
therefore, be very helpful if it is made
applicable to them also.

With these suggestions, I conclude.

N aex T (WY ;s
wEd, § w0 FT Aol § fF e
w9 e w7 AEe fTar
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war qréf & fam Wt & oY AW
w firar ¢, & Sa% wadw § aer guv
£ w9 & =} qugwEy & AWi—IW
FY WTHY ¥ 4T QE-AIT K —JA
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T[T 1931 ¥ ME & | qZ 1000 Fe
Wo ¥ WY € T FFT 7, JafF qfw &
AT %1 99 &) A€ 47 | qg ¥T Ofaar-
H2frma § 1 gut wEedi w1 g & fag
I 2 & @1 «1fgu 91 | IFiA a
IR ¥ w1 6 w17 g g feamEn
T a7 waAT gur 1 & g@d gal A @
FE F@T E | Wy WY ad § R IEE
SN wT AwTHT gAT | Jgf as wfw &
Fzay 1w % Am A S
ATEAT g, TG T FI QAT E—, S0
Ry F UF EAYd AW A F
gya 7 faafye & o& Feifer @,
fom% 800 uxs wfw & | a@ W aF
aears ¥ AG wTE | FTU9 F WIHST &
SfFT g g ge A gt 1

wgT 7% gfomi &1 wfw 27§71 999
2 #7 gqut wiwi g 2w & fF SAw
Wiz #1 =1 a1 arEy faan man g, w7
AT T2 T fF IwE 21 gdr Ay
2q wrd | gftom ImEr 1T &Y A w®
MY FA-ammF Agr a1 qear | foafa
7z 3 f& s9" qvwr T wfw F qza?
T HEE ITAT R

397 oy # azvzF faa ¥ F9A
® U% 33 Wi qar 4 oF e
qATaT 2 1 w34 F7 A, 3T oA)w
frvaam<i @ A mew €1 %, A1 o 39
urr o fasey & amw ot #wimaefzy
gy § @ 2wy | me § oA
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A qrdf ¥ g § v IJmA QA &
TR F g% A fear § 1 T 3T W g
2 TE TR H1 7

AAAT qEFY X WA & A &
qT B Kgr § | wT IO SAw f
T TA—ag 2% gur, Wifs fag
AATFXE TEqT FT I7AT AT Y A
&1, 3% JrAT gy, — I7 qw agt
1 T34 & 3 T9Q q% AT 4T | {UX
FIAF ET TN FTHTT § ITHT 1T
FT 10 AT WX 20 Ta1 ® faar
framt & avar foar mar f& SFEY
v w1 wfgws femr snam
T ITHET MR Af q@m, Afew
10 AT qATA KX 10 A7 faFma-<
337 feat qar | K Ay 7 s EFA E
IR F &G W= { A9 wfemw Om,
1T AIAT &7 T I I AW F FAA
q7eg-Trew frat §

o 3w & f o gamaw ag A
& & auaa § f& ofandzd dfew
A1 7z ¢ fF afz w1 fet w1 53 2,
At 7z I AR ¥ faw WY gt Ivfeya
| Ay S oarfaw Y aw
37 AT NFA WA H weq |
A & fky ) 4T WA W oW
gt 7@ & Afsm A wvew
ZA1, IX IEW FTHAT fF g7 qw /Y
71 arefefes ol ZFAEIfaEw
AR e ) @@ @ "W
T 31 AT 9T & I WAOT KT GF T4
?, P & 3 wvwmar a1 fF fegram
¥ AT TA @ &, AT A qHAwH &
faaia gwAFT F1 oFET I TR 97 7
iz freza o7 Exafaees &1 &9
3 &1 3gr a1 | fom qrdf 1 g %
qATT J4 37 gAr g1, famwr s
g1y { war a2, s 9
F1 q¢ Fg4 F1 97 81 ¢ fF g 2w Y
A Fr-=zFa7 fagr | qor ag & % ez
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A I & TIHE-GHAL 4 747 91X I
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¥z onar § fr fra w=it & A€
fam 7 & g——g@ T & N ;-
I AEY ¢ | @A AR W §
v famra o —fo 2w &
&7 Efeay 39 AT T1fgg | W
ag femr At &, oY femm mT € 7 gEI
faq a7 wiwe 2 a%q ¥, v 2 wwA
& AfeT 57 Al £ gawd F foag v
A TAFAE

# zq ooz FT WIS FW@ Y
faq 7=t #Y ¥% qAA AT AT £
oF A1 A gAR faa v S g
® a9 & &, T[T 3F g, N Tfm,
afFa oFATHY F@ &Y, I TV Iav
g | 9 qTT 3" AT ATIS ZHT A 50
FUT €74 feda & %12 77 1 g oY 50
Fq3 TI7 FE T T AT FT

Fg gnm ? A qrw S omies §
IqF FAFIT :

The Ordance Factories would get
Rs. 17 crores during 1976-77.

g AT FiGg qWER F A A
fewa fafreex @ s wmag wifeas
R H qWd, g TE AR
gwq  FTar wE w1 faar ar 72
F qEF, Iq K Frar fxmm @
Tz wvel fFa1 afes aifsqg sl
F A AT Fdm g fF IM oAy
gl & fag gegfawd ad, ofszqdz
JOT #FX ¥ K wSAT AT A R
A & wgar g f& ag Jaw  oEET
T 21X ¥ AWM AT g F
gAq ITF G OoFHAT B 1 g AL
sed fadr & @ear AfeA gw ug
o 7& T1g7 fF w1 gw 9T ArEAW
FT | AT EH 45 A FT 45 A& QT
grreE | fF 4§ frdY g wr fwer
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T FQ AT & AT AT FY wEAT
N WE W F o 2w @
g Y, 3g ATT wEATE frw W
ifr & @ &)

¥ ow s ¥ owog
aﬁw%aﬁﬂwmiﬁm
§HT, S & wfT A W W g

‘El?im PLEEE L (L

We want to be a nation in arms and
we want to modernise the Chinese

Army.
T WY &1 wd oqr R oa
FAT FT TAEEAT FT W A7 wY

We want the nation to be a nation-
in-arms.

d W ag AT A A dfaw
gfc & &< fomr o w ¢
mnawvﬁﬁwﬁgﬁt Tt
m%ﬁq%’%ﬁwaﬁa’rqw
jufvee ofwdt 3 fms i
1962 ¥ g8 I T WTRAYT gw
Rifew  afedr & gaig w%
gefor wmif® - ¥ ¥®
T s f701 § v@ oife &
ST qg A T AT gwar 5 g
FC 6w qE gFm ) WR
ag fafes oeod @ @ afew o™
F ANEAT 2 )

oy § ot Coup-de-etat g
¢ ug sfeum oivm & T F am
oF Y T ST oW g wr g
I F WA gL F @1 wEgaw
fr earR M F <few fedw &
fig T @O S @O g
FEg ¥ UF T 97 | HOFA A9
o fafedr d %1 4w 7wy a@w
F ET W W/ g Fe
2ag Aaw AR gax wfafede §

It you Call a spade a Spade
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[+t ame= za)
A H W e ww T auwar
AfFw wroww AT GO @

You call a spade not a spade, but
a metallic instrument.

§ @ U F@ § I AN
19T A Fg9 9 |Y He g AT
grede § ok fegm whw ¥ @@
¥ I AT d@ AT FT 4T
At st & =gt ¥ Far
¥ § g Fg I JAE@r Ad4r 2
fe SR I a9 a9 *F1 FTEIAA
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g Wi @@ & fF o g
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fdzr s 5 Wt
iR ¥ wik fedw & aoe § wh
¥ & 99 T i w¥ W
T fe, W wA T g oA
T & A e wnit w faw
fow ®1er &, faw faw w T
AT @ ag AF AE w0 owrer
t fedra et 7t firw § 1 W g
N I T R T @A @
A TETAA AT A g AFAT | |1or *
T 9 1 Bae 4-6 BT F @)
ST HE 5-10 a9 Y qTTEAT ALY

“Modern arms are very destruc-
tive and modern warfare is very-
costly—it costs 2 million dollars a
day. Modern rocketry and missiles
are very destructive in war”.

I FT 9T AT A g AL & AfwA
HTHT FT 9T TG FeqAT A1igq, WHT &
FIRVA | W< AT AT STFYQ, WATHT
F1 Zfam ol qataa & fag o srawas
g ag & Fear Jrfgw | W Wt w6
g9 ®1E feqr T a1 {7 ATAT W
AT T FA & A7 @ ot ok §2
TEY & | FATIFT Y @ Ay
“Compact, heavily armed mobile

force poised to strike in a concen-
trated form for a break-through”,

R} ATCENT #Y 98y Kfesr g1 &
g e s fae w=l S @ O
fame w3

Tx Y & faq & Wi grng F@r
arg g—3frar & &< qw A v
TRTE W7 X7 ATQ Mg o dev
o & & Sad 2 sEger A wgan
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1973 & aifewr & g § @191 3%
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iz SAwr fear @, 99 SAF-ATHE
§ 99T T A T 9l @Ea)
frerer #T 4O 9w FET N—EF
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AT T ATATFAT BNl S I9 JRl
a7 ferl#rd TFTQ Y FTH 9 T EFS S
st 2 or Zfmforw st rfesww
tHfigd § s+  fau g s
o sfaifedt § 8 ®R w@fesa
qTaX NTEH AT AN /X IqH I
AT FY FTH FT FTIC | TF FTHI
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3T 65 AT ¥ FIT § WX § B BR
gfad F A E 1 TH T g
A ® quT 21 § AfFAA ¥ B2
B ofrd & amr §,  Taw wiw
qu w6 A€ 3 § 1 wies-uw dWw
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rafay I ag geTE & fF o ag s
1 WY 9o faeeft sfg ) o 2w ¥
TF FOT 43 & 91T T W 30
Wi & fag 9@ & @t w300
FA: 8% @4 &1 1,000 FAT
WY ¥ TAA A a9 A v Ew
300 FAT T IA% faw 78 fwr
ast & | zafve & frdzw ssm f
Ay faar w@et ST @ g7 fae
FLRT AR M A N aF & I Guw
... (=em)

SUTEY WEITW, FF AW IS ARA
FTWEN T FT ALT 3@ AT | 4 fufwa
§ afew 37 uw gvy wfgan & fag
g & 3|3 Q9 @ §

It was most unfair and ungallant of
him. He is a gentleman...

JITeT e WEIey, § gud wrAw q
3T & gIFEl § HIT AT F AN {
WY oF gt w31 wwgar 7 fF ome
TAAT A 30 AW F FWIGT ¥ 3T FT
Jaar i@ #Y maa fear & w @
fa.ama & fear @ % ag aumandy aamar
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frafas w2 § Ak 33 g z &
AHWA T ® g ¥ Y CF qwAA
qfadt N wifgn 1 i ow aret
F1 qg qrfadt 78 1 e F W W
T AN & IO F fag qawr qg-
Qr yAr T8 | cafwe & Fw@Aw
f& gn g7 faasx Fqad sFRATAR
Yo F¢ 1 WAT T TAET AL AT,
T qRt &1 wigsw w7y gor ? o wad
2qr fe o feaarz fesz3T wmm, ar
T gAT |
Here we hag to face a tin-pot dic-
tator. She was a tin-pot dictator in
saris and petti-coat. You might face

a real dictator more ruthless, more
cruel and cunning.

SHR[ VASANT SATHE: Once a
lady bucomeg Prime Minister, she be-
comes g man and you can say any-
thing und use any language?

SHRI YADVENDRA DUTT: Tin-
pot dictator is an expression used
against Mrs. Thatcher by the Labour
Prime Minister of England in the
House of Commons; ] am not using
something which ig unparliamentary.
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§ TR T T WY
qiq & srorr F3ar § fr g faer gay
#, #F 912 812 qArT fag § 97 @
faa 77 vk fagyry &z o ax
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SHRI A. K. ROY (Dhanbad): Bud-
get happens to show the political
character of any Government, Janata
Party has come with a new budget.
The lack of enthusiasm and the curi-
osity among the hon. Members sym-
bolises the quality of the Budget.

We searched for bread and freedom
jn the Budget. We did not get “read
and I was afraid we might go to lase
freedom,

Madam, Chairmian, my colleague,
Shri Bhattagharyya expressed his dis-
appointment withi the budget. I do
not wdnt to show that disappointment.
WVather, I should congratulate the
Findance Minister for coming forward
with' this budget because he dAs at
least honest to -his class and to his
people. The budget reflécts free enter-
prise;- the budget refleets moncpoly
gapithlism; rthe> budget reflects land-
Jordism, It ig true, But, when I
heard {he same crificism from the
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Congress Benches, I was amused be-
cause, last year, I was in jail and I
heard the reaction of the last year’s
budget in the country. I heard that
it was Shri Palkhiwala’s budget.

I remember that this time Shri Pal-
khiwalg is yet to open his month.
Last time I read that Shri Palkhiwala
opened his full mouth in praising the
Indira’s budget. When I hear that
the Congress Bench js criticising the
Janmata budget as being pro-capitalist
and pro-monopolist, I am reminded of
Sir George Bernard Shaw’s line in
“Man and Superman that while going
through the road 1 stopped some-
where. They call it a talking shop
or Parliament. And I found there the
pot is lecturing kettle about its back-
ness.”

Madam/Chairman, I was listening
with great attention the Congress
Bencheg and also the Janata Benches
and you were very kind to both of
them forgetting that the road from
right to left is through the Marxists
only, Madam, we are here with an
impossible task to be faced gs to how

‘o solve the problem of the country

without disturbing the status quo,
without touching the social structure
and without spoiling the fundamental
base on which the whole of the politi-
cal super-structure, the citadel, stands,
It iSs an impossible business, an im-
possible exercise.

The Congress people are also mak-
ing their own suggestions on the basis
of their own experience and the ex-
perience we had with them. They did
nothing. That is why they are now
in the Opposition. The Janatta peo-
ple have also, within a short time,
forgotten everything. Now, they are
going to gtart from the point and on
the time where Shrimati Indira
Gandhi had left.

I am coming from Dhanbad. In the
assemhly elections there, :they have
taught us some less¥ns,” We have
fouind that in Dhanbhad Parliamentary
Constituency, out of six seats, three
seatgs were ‘given to the ex-Congress
men as Janata Candidates, The
Jahatg ‘Party hag allotted three seats
to Congressmen. One of them was
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$0 jubilant that on 10th they made a
lathj charge on the Chhatra Sangarsh
Samiti in Bokaro Steel Plant. At that
time what was found in Dhanbad was
that the Congress lathis became over-
night Janata lathis and they went on
attacking the people who were in the
jail. Naturally, we expect that Indira
- Budget of 1976-77 would become Mr.
Patel's budget in 1977-78.

I would like to know one more
thing. They have told us about seit-
reliance. I also listened to Mr. Subra-
maniam. ’

Madam Chairman, we are here very
much confused about the Subra-
maniam affair. This side Subra-
maniam, that side Subrameniam and
when we are completely confused in
the Subramaniam affair we suddenly
heard a thundering noise of Kalinga
Airways and we are completely at a
loss.

Out of all this affair when we come
up, we are told about self-reliance 1n
science and technology. 1 had some
.experience in science and technology.
I saw Mr. Subramaniam ‘A’ at that
time visiting our research organisa-
tions.

Madam Cheairman, I would like to
sy in this august House that this
Congress government for thirty years
did a crime against the creative zeal
of this nation. I know that a fertiliser
factory can be designed, installed and
built by the Indian techniciang and
engineers. It wag demanded by 500
engineers and research workers of the
Planning and Development Division
at Sindri that either they should be
given a chance to make a swadeshi
fertiliser factory completely based on
our own know-how or their resigna-
tiong be accepted. It happened some
eight years back. We forwarded these
representations to the Congress gov-
ernment and ultimately they made &
compromise. They gssured us that a
chance would be given. I believe that
sny of the major industries cap be
built 95 per cent by Indian techno-
Jogists and techniciang provideg they
are given a chance to do that.

After all these things, we have been
Jectured to that the Congress ministry
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had done a very good thing in de-
veloping the Indian know-how ard
the policy of gelf-reliance and tech-
nical independence, May I ask the
Congress friends uptil now what is the
percentage content of foreign ex-
change in fertiliser, steel, powar and
oil industry. It has remained 30 per
cent for the last thirty years. They
could not reduce it though the tech-
nologists are there. In India we have
got 10,000 scientific experts and 1,00,000
technicians in all these institutions
but they have %een rendered mere
ornaments and not used as means to
push this country ahead.

Madam Chairman, what I am trying
to drive at is that against thjs back-
ground of frustration the new Gov-
ernment started and we pinned some
hope opn them. But these Assembly
elections followed by this budget have
completely disappointed us. It is a
very good thing that....at least they
have not useq the term ‘socialist’.
That js a very good thing. I must
congratulate them. They are very fair;
at least they are very kind to that ex-
tent. Had there been Indira Government,
they would have taken that name also
and now what is our position? For ex-
ample, last year, the budget started
practically with the status quo in re-
gard to the per capita jncome. There
was some loss in the agricultural pro-
duction, some gains in the industry.
The unemplement problem has reach-
ed the maximum. Now, the Finance
Minister has writtep in his own
budget speech that our purchasing
power has fallen to the extent that
we cannot buy even the foodgrains
and the production of 120 million ton-
nes of foodgraing had become surplus
because we cannot buy our foodgrains,
we cannot buy coal, we cannot con-
sume steel, we cannot buy cloths and
this is the level of our purchasing
power. So, our problem is this. How
to increase the purchasing power and
what to do with this problem? Tha
solution our Janata Government has
given us is very simple, very simple
solution they have given us. Rely on
capitalists, they will be developing the
industry; rely on landlords, they will
develop agriculture; rely on the busi-
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nessmen, they will make fair distri-
bution of goods; and rely on foreign
powers, they will give aid. And ex-
cepting us, you rely on everybody
and your problem will be solved. In
the entire budget speech, I have not
come acrosg a single line about labour
and not to talk of any other socialism
or social concept, there is not a single
word about social reform or land re-
form or any reform, sbout participa-
tion of labour in the management,
etc. The whole. budget is the budget
prepared by the officials and perhaps
they reminded those who have for-
gollen that Mr. Patel was one who
was a civil servant, the entire
Mundhra and TTK affairs. After
re’ad;qg the budget, they will remem-
ber everything.

Madam, . Chairman, I would like to
emphasise on a.point that ‘after all the
budget is the mxrrg; to see the potlitical
character of the Government of today
ang picture of tomorrow. BuL of the
tomorrow we are finding nere. It is the
tomorrow of the landlords, it is the
tomorrow of the capitalists, it is the
tomorrow of the businessmen but
where lies the people of this country.
What about the workmen of {oday?
Not a single word is there about them.
There is no mention as to how !o in-
volve them in the national eman-:ipa-
tion. Not a word is there about the
tillers of the land. It appears that it
is the owning-class House here. It is
the land-owners, industry owners and
business-class owners who are sitting
with haldhar caps. But their mind is
very clear that they belong to the own-
ing class and they have been sitting
here to decide the future of the country
in this way the future of the country
cannot be decided. Madam, Chair-
man, simply change of power does not
mean anything. What is needed :s the
change in the system-and unless this
whole system is uprooted, no one can
solve any of the basic problems of
India. There is a great problem of un-
employment in India. It is impossible
to solve the poverty and unemploy-
ment problems. It is impossible to
eradicate ‘poverty in India or
the injustice or the distinction between
the rich and the poor and the disparity
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that separates them. At the end our
Finance Minister has stated that he has.
given a budget with a rural bias,
that means agriculture and that by
stressing agriculture those problems
can be solved. [ ask: how can it be
done? Merely by funneling money
into agriculture can the problems be
solved? Therc should be structural
changes to assimilate and consume and
do something creative so that money
could be utilised properly. There is
not a single word about structural
changes in the entire budget. I
observe that both the Congress and
the Janata benches were cautious in
not suggesting any fundamental struc-
tura] changes in our country’s agri-
culture. There is a line in the budget
in which thé Finance Minister accepts .
that per acre labour input in Japar is
four times that of Indis, rneanmg
thereby that there is scope for more
labour input in our country. This has.
scared my Congress friends because
their whole philosophy is based on the
theory that a lot of people are to be
shifted from agriculture to industry.
70 million families are dependent on
agriculture; it means approximately
140 million working people. 14 crores
labour force are on the land; out of
that 7 crores of labour is to be shifted
from land to industry and then only
can they see some solution to the pro-
blem of India. If India is to be emanci-
pated, it must start from the village ard
there should be proper mobilisation of
rural manpower and it can be done
by inspiring them, not merely by fun-
neling more money. You have to put
the social objective before them. Then
only people in the country can be-
mobilised and India cap move forward.
I can tell you that the problem in
India js one of the grip of feudalism
on agriculture. The solution the Con--
gress government give was the land
ceiling. It does not crush feudalism.
Whatever ceiling you may make it
only modifies, Share cropping system
is there. In some gseminar Mr. T. S.
Appu an agricultural expert from-
Bihar government read an article. He
said that share cropping system is feu-
dal mode of production; it has nothing
to do with socialism or even capitalist
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[Shri A. K. Roy]
mode of productions In India about 40
crores of acres of land are being culti-
vated and about fifty per cent of this,
200 n}i'llion acres of land is under
share cropping system which is a feu-
dal mode of production, Unless and
until that is changed no breakthrough
in agriculture could be made. That
can be done by abolishing all types
of proxy farming. There is no scope
for proxy working in an industry;
‘ihere should be no scope for proxy
working ip the field, in agriculture,
One-man-one-job theory must be en-
forced. As soon as that is enforced, you
unleash the productivity and at the
same time (you open up a scope for
the employment of a large number of
persons. In India, in the organised
sector, the salaried people are only two
erores and to this figure, if you add the
teachers, lawyears, doctors and others,
it comes 50 lakhs more i.e. nearly 2.5
crores, They have no touch with agri-
culture but they own at least 50 per cent
©of the land directly or indirectly.
1f thig theory is enforced, they will
have to either leave their job or give
away their land. And then yoa can
make use of the man power to ircrease
the productivity. The real tillers will
get boosted up and they will put all
‘their energy on the land. They can be
grganised i a co-operative sector. My
‘humble proposal ig this. As we have
‘got a public sector in the industry, we
‘must have a national sector in agri-
culture, because it is agriculture that
contributes about 46 per cent of our
national income. Agriculiure remains
outside the purview of planning. The
‘Government or the Planning Commis-
sion can do nothing. As land was given
to Soviets, so land can be given t6
Panchayats bud there must be some sort
of sociglisation of land and land must
be breught under a national sector. We
must wvge the extra man-power, We
«<cannot be at the mercy of the land
hclders. The energy of most of the land
owners is diverted. o solve the un-
employment problem and to unleash
the creativity, one~-man-one-job theory
must be enforced and all persons
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who are in service, government or
private, should be asked to zhoose
either service or land. They cannot
have both. The extra land obtained
from these persons must be brought
under a national sector, The rural
mayp power should be properly and
scientifically utilised. Therg should be
a census of the people giving their
actual profession. Unless and until we
organise the entire labour force and
plan the total man power of the coun-
try, it is impossible to solve any of
the problems of the country. I would
like to bring to your notice one more
thing. I heard people speaking about
agriculture in Soviet Union, USA and
other countries, But there ig a funda-
menta]l differerice between agricul-
ture in countries like Soviet Union,
China and that in our country. Nature
is not so kind to them as it js here.
In Soviet Union 60 per cent of land
receives only 400 mm. rain-fall, But
in India, 90 per cent of land receives
more than 500 mm, rain-fall. Here the
question is only conservation of --ater
resources. There are problems of frost
and ice. That problem is not there in
India. Not even 1 per cent of the land
ever goes under frost and jce. This
it is .19, in Japan .22, in Indonesia .26
capita land ijs less in India. It ig not
true. It is less compared to America but
not comparad to~ Asia. We have rot 46
hectares of land per person. In China
it is .19, in Japan .22, in Indonesia .26
and ip Bangladesh .16, So, compared
to Asian standard we are having more
land and most of our land is cultiva-
ble, We can grow double crops. But
the ownership must be re-modelled.
The structures must be re-modelleds
We do not want a two-party system
in power, as jn America because that
means the capitalist system can divide
itself into two groups, cne group being
in power this time and another group
being in power next time. Really it is
the rule of the gapitalist clasy which
remains intact. We do net want thal
system in Indih. .I heard some peaple
gaying that we will follow the German
modeél. What was the model in their
mind? They want to push the countrg
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towards the western road, What is the
tondition of the wesi? Is it free from
the problems facing us here like up-
employment, inflation, corruption and
politica] jmmorality? It is not. The
total number of unemployed in the
western world in the days of the
depression reached 25 million but in
1975-76 it was 17.8 million. There are
8 million jobless persons in America.
The problem was so acute that ulti-
mately it created a political crisis and
Nixon had to go. There was the
Watergate scanda] and so many other
scandals. We bought wheat from them,
but they robbed us in regard to price
and quality.

We cannot wait for conditions to
deteriorate, A decadent society ic not
our ideal towards which we want to
move, We do not want scandals like
Thorpe affair or Lockheed. The people
have put faith in the Janata Party.
Janata is very active. Let the Janata
Party not revert to the Congress Path
or the Swatantra path or the western
path or the path of the Grand Al-
liance. History never forgets and
never forgives.

18.34 hrs,

[SHRT M. SATYANARAYAN Rao in the
Chair)

st wafag ot w@w (NwE=T) -
qwrafa weeg, ARAw fam @ At
1977-78 &7 awz W fear & &
IW KT GWGT FAT E | S & WTH0T
¥ oo 13 97 Ffo-sm@A ®1 w|W™
# wavgEar o7 a9 fEar mw
fears & v G SR g1 £ & 58
ara faeaT wfafrm wim & &
fqaTE FY SIEqT I 1 AL @ AT
21 g w § 25 wlma feemd
gt 1 99 H gETT e H ATy
fpars ¥ 4 wfaww sl @@ oA
reafz & o sfawa fa=rs g &1 W
faer ®v 13 shwa fa=rg ETE §
g &1 wfag g e ¥ A
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£ T AT A7) 9g g W ¥ Iw
WRE waa TN RWH AR
fF 5 iy, s s, fee fregwer
¥ g &9 ST oy & ) &Y 399 Ky
#F$ wofar ge ar ag ? ‘

ez & faorelt A aga a@ w4
21 zafae  gEm @i g fR W
gag  fFar 9@

TITT H 6 A@ FC E 1 AT X
fas @ar @m@ gEi §  faoer o @,
o &T@ FC AT aF e § | afae
T3t faa= %7 9 g wer . AT

g2

faw Al W ¥ U 14 9%
UTZTH ATEY 47 & 100 FII1T &qAT
faaf ¥ fAu wsa &) faw g 260
FOg oo g9 gAfaw qur faem
fam & fou femm mar &, i 175
FOg war I e & fag
femm mr &1 AfFT R wT Aar oy
gme & 99§ W SamEd 4
THEAT 50 Sfqwa & | A 98 FAT
f& SOl & IART ¥ &g F qEY
q7E FT @47 W FC I § o7 g
I AT FT W T fFar Smar g
AfF og @€ 3@ A1 T1q ¢ 5 Fiw S
g9 & §39 ¥ 091 G QT ST W]
frae ¢ fr #f &1 uw 3T W w1 faar
T AT S T THEA FT A I FQ
THg TG U a AT aWl a7 ¥ @@=t
F1 fegma o 9@ | 99 R S A
AT dE I, T T 0T FT
QI FT AT QAT TG, I & q1E
fami & FZF QA W 4% AgAd
fgara @ STq, @@ Al #1 &
T Agd W IEE e Wi, T
FqrET AEY TE, faod F TS,
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[+# it g wrk 2]

g% aieg W &1 &=t wifgw fear
X7, 9T F FE@ Y T, fawwr
FE WIS A ANZ ANF g1 €7 @
T I, I EEA, THe
fog 41 a1 vy G=71 ¥ fau Wo
*3, T 97 77 fgama & =< pfw ¥
JATEA FT 9707 #1974 gAY Trfeg
foms 3@ 1 gwr W s S
Tfgg ) oF a7 HR oA § AR
aw ¥ @ faw o # 3 oud gz
I g AT e i o4 AT A
F7 & af  fF 1 quer I
® gE i FT owrE gdET W g
F@EI1TEITT@I AT

ag qama wan £ Fw are femy
Fgom g 1 qfFT I/ ¥ e feamEt
¥ g § 3ET. AT | T ATEL
G qamar § 5 A7 v F 20 #91%
R & 1w TR ) gfa warm A
ag UF T TEA AT 41 ;7 fEe
TEAT § A B 25 AT g AT
OF g9 F T FUT 92 q€ 0| g
F ag aamar o 5 921 7 15 wfg
WA, FIF, F AT, T{, I@AT 19
aife &1 a1 faar | q3TE 1 A
Fear 2fs g ST amaAN az g
A qram K29 ? gu foma a1 v
e, fan i Fgd d ) WA A
FT4 F1 Ja79 F7AT AT 1 37 F HAT4AT
g, AAEAY, AR, qTAT ;2 F I
/7 9 £, 3T F Frer AT a2,
I 8 A T2 73 ¥ faq S
ZATZAT AT TAATH FAT AMZT | FAR
g1 g1 9T 3 FY Sifaat FF I §,
I9 F1 QT4 FT WY g9 gAT TRY |

mﬁ;mim;"tm & &
fif ©F T5T 7 T ST T GAGAT H
AW AF & ST FHA AT AEY A7 FHA |
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W ¥ foq o<fee @ § 1 g
ST TF WA &, EHT /e OF framn
& T TS o s A sl
3 T AF AW oW uF 2 A1 aW
&'ﬂ&qq:wmamwfqrmm
=ﬁmafra~sﬁa’1'arﬂmsravr ¥ A
W ST AwAY E 1 W Al wgv d
g A R A& S gen
I

Fw F WEAT 9T A AR F
WA X foaq e § ow oW
W oY W 1 FfY F oI wew *
gfawa & s & fafafes &R
¥ HTER AVIH 7 IT 9 FAQ AQ
g:

(1) Sa=-41.66 fawa,

(2) FreamaT FAW-55. 00 wiavA,
(3) faser &t #1z{-26. 73 wfama,
(4) FFT—44. 74 wfamg,

(5) s TA-74. 47 wfama

g ARTH "Ygd FX FH fag
a wfgy + FEE AT R oqa
TgAT 15 TARX FUAT FT & | Iq #
TR FLTEF A FUT FT 21§ fam geft
¥ wiw 71 § ¥ az 77 g21 faar o9
@ F gw Fa g 5 oawe # ofw
ok gm-faam & fag 30 sfawm
g7 Y TaET A § 1 I A R
aw # 50 wfava e g 2 @
gfy & farvmw ¥ fag aoe & 50 afawa
& /Y T W@ AT ) EE wiator
Ffy ®Y oF IATT F ®7 F K T AT
wrd 1 AT ger @ fE iy o e
N AT F g gER T ¥
AAgT QAT FT qae" fRar and W
arae ¥ gfaw g |/ # =l
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6 o7 | TR T ¥ vAgd g
it gz Wi 7 @ & e
¥ BR Wi &g fFax fra g WX AR
WhafFrIZ I g s §fF 4
HT § I F feamt 1 gy aww
g oo ¥ @ fraw oF TEw
&1 zafad o or fram & A EieR
AR §——3I7 F "T qvF &7 fauy
& T JfEd |

™ WY gy § fa e s :
«ur 3T F AR wmw Fwar § -
mmﬁﬁ%mgwwﬁm‘(ﬁﬁm
JTqT |

/Y Tiw fag o amger (FUeaw) ¢
A awefa S, & oA faa
HeT St gTIT FRIT AT FT GAGT FIA &
fag @t 77 § 1 T W Y aymfew
W sifew Aifat #1 owmgw g f
o9 7 3w ¥ gg3=a #1 9 & faww
& 24T 7T AT 2 1 WYA FA HT
qAT 62 FUT FAAT &1 FT AT 2,
wifas "THAT § #9947 FAFT FAT B,
W F A H fRur 3|1 2 4 FwE 4y
@ M7 TFR X FAAT FT AAL
FHERHE I FE AT IR W
ot & 1 T ¥ few FEr I9oT SR
T 2, Afew w oawe @ fafe SR
TAF W A, TN ST F§ A
¥ IFET N, T FE AW 97 9K
q Ao F® FAr g | J@fE AT R
fawam a1 5 g ¥ fog qrdf &1 farar
g form #1 A foar 2, ag Hor e
t.maﬁrmﬁgmmﬁamt
Q@ & vz fam w& off oo o
q3 St ¥ gATR amHY Aw fRar @ S
Q% @3fem o § Wk e
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g1 ¥y ol fa wely Sy WY
FETE 3AT § W I FT @I FT@TE |
T fau w 3w ¥ ga fafafamw sl
g ¥ oo o 1 aga & 7w
&1 g @ ¢ | Tev fafafaa fasr
WAl #t Hro & W@ 91 W &
AN T IMF yuw faw AN 4
g8 faw &« %1 ag a9 SwaT el
T WY Jq0 G § 1 30 G & faw
FUG 7 & mEA 7 awe aw 5 &
Tg TE A g AN
Y & fael & fad & a9 #1 wR
FTT FZAT &1 aY F¥ Fg o0F | A
FET QI3 AR S & o JQ w=8 T
# Fgq £ f5 ag afd #1 T @
Ffefafes o 2, @&a ave &,
WA a@IRE F AW @ |, 9w
fF m a9 § 30 1 wgr @
& o qrem &Y &Y 9 A T faeelr
A FT AT | TN QIAT § 3G FT AG-
da 72X § 9T @raar 7 faarg &
Y 7 Aer @ag-mfa & dar g
WY Y FHa 30 7§ @ T @ AR
I 3w F A1GT & 94 7@ &
fo # W oF ZrEd St QU @ A
78 faear & 1 & & feAT § Ao oY
TR ¥ WU WX WEt § w1 a9
Te¥a@ i I maw dgg oAk @
FY afeat agay o, g 3w § 0 agdy
3, TS IWH IT T GT AT A4 T
1MW H A TE FAS WA
B¥ 2 N W AT FIT @7 99 F HIA
FTE T ORI § | Wl §
gquaT &7 AT & fqd ST A A
0 g & 1| AvwE ag § FF fow e
¥ = 3w N w-waeyr #Y fameT §,
oy famr fadm @Wr w9 39 Ao W
aFT FX Q@ I oA & TrAiawE F
TR H g8 W § | W IEA g
¥ IR T a<g ¥ Far S ¥ o gor
a7 fF 59 3w FY Fgr o7 W & ?
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{»fr wiw fag i arde)
oA ¥ gue Tl ¥ X e
TG AT AE qIRAT §, IO FT QT
™ # forer omar § W) B ow@r 2
STAT ¥ ATAA TEN qga ATHY /A,
ey 9 wsui ¥ wEl F <faam
W TG g o ¥ qw @ o
¥feT 0 I ofoome F qawn faan
for o & fawr & *idw & T F fraet
TRTWNAE | ST v § froag
FUAF —AR I ¥ amar §, JIfFET
T & T 1 TE FFET B A
qg g7ae g, w7 gfar § W
1 AW qua 7T fear

o {79 g F7 a9 fewwwe
A ¥ 93 @ 9T | 39 femwmm
q Fiafadi & wTai ¥ 20 ATEE N9IH
S TEEF-AAT A9 T #7OFTe
ariE 9, wrE difews  am
g oY | fom ¥ T9e 7 3T Tga ¥,
ATGHT FY AT qTRT AF | T AT
¥ TG AT §—ATH IAAT ATFTL KN
AWM A FT AT TN A
W 7 9g 9 o ar W
fewr T & &, wdasa F1 I FT
TR FT @Y 2 1 9 g iy Afaat
3, frm ¥ 2w #1 g #7 faar g,
I FAA A9 TG §F Y 3w N
gFdr ¢ ? fauga ® faq 37 wdaw
FIFFE AT TR H F7 30 7T
ar ofsr |

FAAT @I J94 & J1g WAL F
NI FEH AT Y, IFF qred fa=ae
g afgr 1 @@ AF ¢ fr o
¥ W 9= 412 FE ¥ 9% T,
afFrsaFaaw §1 gFEdfaay,
1974 ¥ ez g s g IA T2 19
% oy ¥, gAY ¥ AA-asred
TEn, 9@ HW, FE9En 39,
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gfera # arEr-ily, ¥ w1y ¥ vy
wofrr @, foad v qrar w0 §
¥ | AfeT wgw wiw ¥ AR § gfe
1960 ¥ &7 a7 Y IW AR F WA
T @Il & 9 @y A, i W y
T g a® @ &1 I w
TURY ¥ Y o9 UL g7 w7 oW
Af@d 1 1976-77 ¥ T W ¥
10 St & oy &% #Y gfg g€, foad
qedt FIT ¥ qga AW awt ¥ 3fy
1 7T 3.5 wfawa aw ANfaq @
1975-76 A TR AT ¥ 8. 5 Wfqoa
N wWEd &1 wwE g afer foew
g s ¥ sfa s ¥ s & 6
i %Y frae o€, 9@ fw 1975-
76'#% 15,6 Ffawa ¥ 3fg gd v
1976-77 F 9@ 10 WEAI & AT
IeqTE |10, 6 FfF9A #1 qfg 771 AAHH
219 1975-76 7 6.1 Wfawa agr 47
2T qoATE 7 17, 1 Wawa F1 agay
£ 3 7z wrEw TEw & fag famEn
g | gAY a9 F UgT B WEMI W
oF T FT 9% w5 11 Sfawa
T ) A1 FRAT FT GIF AF, AT 28
fagarar, 1974 F1 AT A AT
qaE H 183.4 91, FH FFL 20
Q. 1976 F1 AUTA Y AT TATE
¥ 162.2 7 WAT | W ¥ 8@ f®7
T T WX AT 26 WA, 1977 I
AT A ATy AAe ¥ T aw I
181.5 g m | @ wFt fouy
18T A gE FT & 26 ATH 1977
#! qATA gC a9 H 11. 6 qfawa A
afz g%, frg sareraT af s W 1976
wR feac 1976 o = g€
W7 A & wg weEi A fad afy
&t 7T sgrar agy 1« Fear ® gfE
&7 *7 4 FB TgHI ¥ @A &
i g o groor gk d 5 fEn-
guafer ¥ 17 wfawa # afg § q@r
qwaT § 1| g A AR gfr & i
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foe & w9 wEga ¢ @ waT Ay,
Tq ¥ o Fwa qQy

9% wrEl ¥ g9F 5% § afg
&R F FTIOU ITAT F9T 95 0F
¥+ afg gf aafe =g afg oremrga
FH 9 | A, 1976 A AT 1977
FdwqEr OF § 9.1 yAUA *Y
afg g5 1

1961-62 &1 a7 za¥ ¥ fram
Y, &1 AW WS TH AT gL
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1973-74 .
1874-75

254.3

313.8

2 fF wrEt &) afad o & few 7 5w
a7 @l g g & fau g9ar g
faemem ot & sf¥= SwaT a3
WAL F1 Fziad g fqfag sEc @ owx
T & fou o1 @Y waeq 77 wfgw a@w
F73 | faq sararfaat 1 SETedT 9
F FTH 8 W | /AT ATIL ATET FT
FI@HAG T@T AT I F FAC W

1961—-62 100 TFH HZ F1 TIN 9T AT |
1962—63 103.8 ﬁﬂﬁﬁﬁmmﬁqmﬁ
1963-64 110.2 fear @ 7 | = fa s g adET
1964—65 122.3 & &1 & foa1 § | fah @ &
196566 131.6 AT T T5T TATAT WL agT ARy
' ' ' t ST aeET ) faraa § faet 20
o f— . - .
1966-67 . - 149.9 & wwerar § fr 3 oY oA Y § W omar
1967-68 . - 167.3 T I qGATH Agl & 34 | F9q
1968-69 . 165. 4 FERIFEsmaT R i 1ag &
196970 . . 171.6 gatay FEaTE f awe F AT s W
197071 181, 1 F X g Tl o= 1@ FET HAr
' ' ¢ fapm & wri § @9 @ R
1971=72 . . 188.4 ™ & fay § 41¥ § wiF§ 90 & g
1972-73 . . 207.1 @ATg -
INDUSTRY AND MINERALS (In takhs of Rupees)
’ Budget  Revised
Mining and Metallurgical Industrgie . 381,48 329,35
Aigcraft and Ship-building Industries: Hindustan Shipyard . . . 2,31 1,98
Central Marine Design and Research Organisation 16 9
Telecommunication and Electronics Industries: Computer Maintenance
Corporation . . . . . . . . 30 15
Complex for production and Research and Dcvclopmcnt of Scm; Conduc-
tor Devices . . . . 25 4
Mines and Minerals 67 46
WATER ANDD POWER DEVELOPMENT 137,84 120,29
‘Water and Power Development Service 7,00 1,38
TRANSPORT AND COMMUNICATION 149,82 120,20
44,58 19,91

Ports, Lighthouses and Shipping
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[t wiwT faz ot anda)

7 mafy AEIET 93 OF Hafaa awe
A FHawa § faa wat ol I
FEEItagl § F1H a9 faar & o
agfaa fem @ ammea & feaw @
T F O QI gAY F Y AT § ITEY
W ZH AT QT | /TATEY A FAAT A
g Y AR AT FER T g 2 Y
&t & FfFa I AL 71 warT  ag o aga
TEAQH & 1 S FT I A% ;T A
2 3a% fqu amx 25 @@ Td &
ARy A A EN W = § aga
FHLITA® Q0 H AW &9 | T¢
SqTRT AT TIfEE | AR W &dr
FT qTHT 3T ATAT 48 TIW IA9E §
3 30.30. 4 97 WA FT I FT A
T & FTF #Y sq70qr AT 7€ § | WIAw
#Y #raT T77 F /AN I g HFT &
2 Y =TT AT € | WY AT W %W
I AL FT BT HT WO WG QT FT
w7 AT a7 W A T g

gwafs TRRT o # faw 72
Foe 57 fefefae femmmrmar &1 =@
& feffar sreAtar Y syaear 7 08
¥ g ST ST R FT T G
g mrzgaa ot a5 Afaa @ s
TAR qZA FAT VAT 9T THFT HIT 39 |
1971 72 & 517 =0z 1 fefefaz
grsAtaw fFaT maTar 1972-73 #
872 FT, 1973-74 # 319 FUTH
AT g7 1973 AF 541 FAT 7T
feqT AT 1 1974-75 & 650 FAT
1 fFar mar A 1975-76 ¥ 225
g 7 ) efaz wreatar A Aqz-
frIzd 21 e M d ad A AT AN
F AT
Inflation in thus the most regressive,
the most inequitous and the “meanest”
method, in a poor-country, of obtain-
ing command over goods.

anwar § f& frw st ot
faw 1 SraT awEl § W wOX A
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F AT ICAT 72 5% & vrE 7 Fafs-
foe € % 31 T H el W
gy FAFT ST FFAT

fore o a1z & g T arm & A
TR ¥ A7 A '@/l &0 2w wr
AT |ITHT AT HUAT WIEHT W)X
fram form s & 1@ T # v
F T AT I IJIFAT I9 H T @
1Y Iq% IAE & HAFY g TN AGY
2 3 auwm @ a1 fF wfrad o
arorT F1 @ew %1 faan amg, ag A frar
T g ) 7w AT TN e e aw g aw
faer arelY r@ ot T FaE E D
FIRA@AIITAIA WITAT 1 W
I TH F1 g 7 & fog T g Sy
FL TAGT AT § IFH  IAE TqgA &
AT 9Tfgd | 9T FT W W FB W
frat omT 91fg 411 qgs aTeTETET
¥ forret warfaat 1 & 8 By Y g
¥ ofers wiifaae Sa% fasme of
%1 3GT g0 gw A fgd @1 fv daw
FIW W I FA FW | AT T F
qm aga s Az few g awe
¥z o N Fww 97 @ A
TgraT AT § 9w Y § W X e
2R AEW fF gt g far war gan
1B AT | IAFT FTH TAF JEIATH FAT
2 1o FheT it oy gl 9@ wAeE ]
g1l & ¥ AT £ 1 ST B8 AT 1R

fra & o1 A frear @ e
& ¥ a® 39 IARX IF TP G
¥ga wias sror &7 2T 9T fawar g
9§ 791 qregw A & R 9w # aog
¥ feu % ogud qgEd oY % |
AT § A 997 q3 AT AT ANTE T
B et § fom &) fram @ i 72w
7Y O o framr vy @ frey anfge

17.00 hrs
oF % Wy sgy § fv wam
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Jarea & fad wamafas @@ 1 9T
QAT FT w1fgy 74 v @ d a7
ZATR NuTT Wt Y Fg7 ¢ fF wavafaw
AR W FT FA FT AFEH FA0 | A7
YA a1d OF gat ¥ fadia & ¥ | & awway
g f5 TaTafar @ o Ad aT T
FW O THT F fad g A
T aF f&a™ I #1 7 W FEATE
qq qF I9 F G=R FH IH W T
wTar # oY J1fgd | |@rer § WY 3 a7
& @I A faamEe gt g | Fwmaifes
g ¥ fawmae & dw fawa €
¥ I T A1fgy w17 frama Y gear
dror 5% faa faerae w1 aug o fasar
w1fed | )

wrr feam e qrER @ @ A
I RN AN I g T &
Q wret § Forad o2 ¥ fFm &1 agq
Fp«r s gy @ 1 zafag fam & faoe
R Areew & |19 A w13 97 fow &
IaEr AT A wx | faoeYy &1 fawew
% oy F AR Hifaw gow g e @
qfequ dz8 90 & | TR @ FE R
qx faara &1t &7 3z gw T

F T a4 fF 79 s FT oF QT
fasmadigar g1 & sgm f& =
aeFT7 WY TSl ¥ 1 7INE FIET
T 1 T AT T A FAT QY
ZAY FTHAT & | I F 9w ¥ wwaw
aFArd 9F FFad e gIL IH A
@A, e, Wi g, AT #1 qaedr
urfe & a1 & ¥+ &1 [T 1 F IS
T Tifgd | fow = ¥ ¥ AR faw
Y ot g § 3@ macwier  faer
Fgt afeqre qTeEe Atzar | wWrwaAT S
T} AT A A EED A gfe dag
AT & ¥ " &
wdyfora fasra #1 3T+ 0 {fie §
@ 398 95T ) FA woR fear o
fyT & 3 A FaFm ) %)

JYAISTHA 31, 1899 (SAKA) 1977-78—Genl. Dis. 270

FIE & TART & qUL H AW FgAT
2 fr wm faor fem vt w@ € 3w
G oFr wf ogw A@ €
wifF faw  wfes d1 # dW
TTAT AEN & | Ag WO GF FT G AW
FBTFT T I qGF7 § § AF A
21 TA a1 %1 jT FwAr Arfed
ga faA w=gr avE | 99, ao9ary
g o g fm @ wfed

TEIX JATH & g (oo mfawt
¥ FaE W@ U AT F92 K1 a@ Ar
g% | fET 7E F A F 349 Joow
gl & 1ar ‘08 auer w aFTE W
TF A9 A gt =fgd | fomat swe
¥ sgaedr Tgl §, SEFT Wl g9 @Y
g | w ¥ qR favaw ¢ fr fefwfaz
FEAT &1 aog { AL faw @elr Y
WAl &1 qg0 ag9 3T |

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Chairman, Sir, the
Budget presented by the hon. Finance
Minister is very discouraging. I am
really disappointed to see that there
is not a single word for socialism in
his budgel speech. This budget is
not a budget for the common people
nor a socialistic budget; this budget is

a budget for capitalists and business
people.

The budget of the Central Govern-
ment is the main instrument for ful-
filling the aspirations of the people,
but there is no indication in the bud-
get about the requirements of the
common people of India and how to
meet those requirements,

It appears that nationalisation of in-
dustries has been given a go-by. Thou-
sands of factories, jute mills, textile
mills and other mills are now lying
closed. The Directors of many Com-
panies have declared lock-out, as a re-
sult of which thousands and lakhs of
employees have been thrown out of
employment. This has caused much
hardship to them. It is surprising that
nothing has been done to remedy the
agonies of these people, althoug the
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Finance Minister has shed crocodile
tears in his budget speech. He hus
said:

“It was also a manifestation of
our people’s desire for a reorienta-
tion and a reshaping of our economic
policies so as to bring about speedy
elimination of poverty and destitu-
tion.”

But, in action, nothing has been done.
Many of the factories, including jute
mills, are lying closed. No step has
been takepn to have them opened; there
is no provision of funds for opening
those closed mills. If these companies
are not nationalised. I am sure, the
promoters and directors or the manage-
ment will pump out all the resources:
they have promoted the companies
only to take money from the financial
fnstitutions and the Government., We
should make a stop to this practice.

Now, what are the strong points in
our economy? These are, (l) infras-
tructure requireq for the growth of
the economy, (2) industrial develop-
ment and, (3) agricultural develop-
ment in villages and districts. It is
true that some funds have been pro-
vided fqr the agricultural sector, for
improvement of irrigation and agricul-
tural works, but sufficient funds have
not been provided. Much more funds
should have been provided to meet
the requirements. I would like to ooint
out that the Finance Minister himsclt
fias admitted this in his budget speech
on page 4:

‘“‘In the last two years, while
India’s exports have increased rapid-
ly. imports during 1876.77 were
restrained both on account of the
bumrer harvest of 1975-76 and In-
creased domestic production of such
eritical inputg as fertilisers. The
raold increase in inward remittances
hag riven added strength...”

The foreign exchange reserves stood
at Bs. 3.200 crores, We understand
what the Government will do with
this foreign exchange. They are en-
couraging a sort of trading policy:
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they want to issue open licences for
importing watches whereag in India
the HMT watches which our country
manufactures have proved to be ex-
cellent. The quality is up to the mark
and they can meet most of the require-
ments of our country. Government
should see that watches and such
goods are not imported, causing loss
to our own undertakings.

Then, our Finance Minister has not
forgotten to provide an adequate sum
in the Budget for paying compensation
to some companies. For instance. 1
would like to name one of the com-
panies—the  Braitwaite Comany,
which is reported to hgve assets nnt
exceeding Rs. 12 crores but for which
a provision of Rs. 16.25 crores has been
made towards payment of Compensa-
tion, Why is this so? Is it just to
sat‘isf! the promotors, just to satisiy
the rich pegple. just to satisfy the
capitalists?

Next, I may say that I am glad to
see the exemption limit raised frem
Rs. 8000 to Rs. 10000 for purposes of
income-tax. Jt is a good gesture; but
why should there be an increase in
surcharge from 10 per cent to 15 per
cent on jncome-tax? This is just to
deprive the middle-class people of some
more money. This will cause hard-
ship to the middle-class people aad
therefore I would request the Finance
Minister to withdraw this proposal.

Then, again, on Bidis which are
used by the common people or poor
people, excise duty at the rate of 15
per cent has been charged. This is {00
high. The Minister shed crocodile
tears, as if he feels for the poor: why
then, are the poor being hurt now? 1
propose that thig surcharge of 15 per
cent on income-tax and the excise-duly
on Bidis should be wthdrawn so that
the comman people may not suffer
more. It is very difficult for them to
maintain their livelihood, and this will
cause an addjtional burden on them
which they cannot bear.
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Then, I come to newsprint. The
Newspapers are doing an immense
.serivce to the coutry: they have been
serving a public utility purpose. But
ihe Finance Minister has been pleased
io reduce the duty from 5 per cent to
24 per cent. I feel that duly on news-
print should be abolished, particular-
ly for small and medium newspape:s
whose circulation does not exceed a
Jdakh.

This Budget should have been pre-
pared with the intention of seeing that
the aspirations of the common peopic
are met. But this has not been done.
It js a Capibilistic Budget: it has been
prepared by the Officers and the state-
ment has just been read out by the
Finance Minister. The Finance, Min-
ister shou]q recast some of the Budget
provisions as mentioned, Some of the
taxeg proposed to be levied should be
revised. The Finance Minister should
recast the budget on the advice of this
House. Most of the hon. Members of
thig House have suggested that con-
cessians should not he given to the rich
people, big industrialists like Tatas
and Biflas, but to the common people.
the poor people of this coutry. I
‘wauld, therefore, suggest that the
Finance Minister should withdraw
the cancessions allowed to the big
business men and industrialists and
with draw the excise duty proposed to
be levied on Bidis used by the cmmon
poor pepple

SHR[ RATANSINH RAJDA (Bom-
bay South): Mr. Chairman, Sir, I rise
to welcome the budget proposals of
the Finance Minister. The Finance
Minister deserves bouquets from all
parts of the country, and from the
poor masses of this country, because
he has presented a small and poor
man’s budget, a budget which is rea-
listic and which is the best under the
circumstantes

To evaluate the present budget, we
shall have to see the circumstances
under which this has been presented.
Our Finance Minister has had no
chance to consult the members of the
Planning Commission, because it has
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been reconstituted recently; he had no
chance to consult the State Gavern-
ments; there were elections is certain
States and the Governments are being
formed only now. Under these cir-
cumstances, he could not have the
opportunity of having consuliations
with all these persons and expioring
some possibilities and ynder these cir=
cumstances, he has come gut wi‘h this
budget. This is the background and
if my friends from the Congress side
keep this in mind, they would be able
to understand and apprecia‘e that
under the circumstances. this is one
of the best budgets. It is not merely
because of a formality that I rise 10
pay compliments to the Finance Minis-
ter for presenting such a budget, but
the fact is that this is one of the best
budgets and I make bold to sav that
this is the budget of the middle«class
people, thig is the budget of the povor
people and this is the budget of the
masses of this country.

Yesterday, I had the opportunity of
listening to the speech of the former
Finance Minister, Shri Subramaniam,
today I had the privilege of hearing
the speech of an ex-Chief Minister of
Gujarat, Shai Hitendra Desai. 1hey.
as also the other members from the
Congress side, have pointed their ac-
cusing fingers at the Government, but
they had no courage to do inis durmg
the emergency. They have, however,
become bold now. Yesterday, the ex-
Fmance Minister made a lengfhy
speeqh and came out with certain
allegations against our Finance Minis-
ter and the Janata Party. To-day the
same attempt was made by -Mr.
Hitendra Desai. When they are nak-
ing all tall claims and pointing an
accusing fineer they cannot be allowed
to go unchallenged. Their allegations
are that (a) this is a Budget iust like
a budeet of the Swatantra Party: (b}
they feel comvletely uneasy when we
take the name of Mahatma Gandhi.
Thev feel so hecaiise they know that
they have forefeoited the richr to take
the name of Mahatma Gan~hi. They
have betraved Mahatma Gandhi. That
is why they do not want us to take the
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name of Mahatma Gandhi. May 1 tell
them that we are deeply weddeq to
the tenets and principles of ‘>andhism
and no power on earth could deflect
us from the Gandhian path that the
Janata Party has chosen. Gandhiji is
an illuminating light and a guiding
light for us and we are going to fnllow
the Gandhian path whethar Shri
Hitendra Desai likes it or not and
whether Mr. Subramaniam likes it or
not. They have betrayed Mahatma
Gandhi. Poor masses of this ccuntry
will never betray Mahatma Gandhi. . ..

SHRI HITENDRA DESAI: History
will decide that.

SHRI KRATANSINH RAJDA: I
am coming to that, Please have
patience.

(¢) Then they say that we have
given a go-by to the public sector.
There is not a single word in this bud-
get where the Finance Minister has
said that we want to give a go by '
the public sector. The basic sector is
going to remain in this country. But |
am astonished when they take the
name of Jawaharlal Nehru. We might
have the right to take the name of
Mahatma Gandhi or not but may I ask
with all humility whether they have
got the right or whether they are enti-
tled to take the name of Pandit
Jawaharla] Nehru? Jawaharlal Nehru
is a national leader and there cannot
be any dispute about it. But when
these friends to-day talk in the name
of Jawaharlal Nehru, and behave so if
it is their monopoly to take the nuame
of Pandit Jawaharlal Nehru. May I
State that Jawaharlal Nehru was the
greatest democrat on earth. He was
a noble personality, When democracy
wag butchered in this country, where
were you? At that time you did not
take the name of Jawaharlal Nehru.
When a Gandhiap like Acharya Kri-
palanji was not allowed to go to Raij-
ghat and shout ‘Long Live Democracy’;
where were you? With what face you
are talking in the name of Shri Jawa-
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harlal Nehru? To pay lipservice to
Jawaharlal Nehru ig not going to help
you, Jawaharlal Nehru was a real
democrat. He was a real socialist. Wa
believe in the tenets of democratie
socialism. You do not believe in de-
mocracy. You do not bhelieve in
socialism.

When the future history of this
country will be written, it will be writ-
ten that if there was anybody who
betrayed democracy in thig country.
that was these Congressmen. If there
was anybody who betrayed socialism,
it wag these Congressman. History
will also note that these are the Con.
gressmen who stabbed in the back of
Jawaharlal Nehru. The writings op
the w-all are there and it is high time
that you read them. You must under-
stand the life of Jawaharlal Nehru and
then preach us what Jawaharlal did and
fought for . You have no right to
say that vou are Congressmen. Con-
gress was dead in 1969 when Indira
Gandhj proposed the name and signed
the form for Sanjiva Reddy and then
worked for Shri Giri and at that mo-
ment and thence the Congress was
dead. As far as you are roncerned,
your party is CP1 (II). Yours is the
party full of fellow travellers and
traitors of the country and peonle who
were indulging in personal aggrandise-
ment. Do not teach us what demo-
cracy is. Do not try to teach us what
socialism is. We know what is sqcia-
lism. We would not like to learn from
you as far as these principles of demo-
cracy and Socialism are concerned.

The former Finance Minister told
us that he had left a very rich legacy
to us. What was that legacy?

(a) 68 per cent of the people in this
country are living below the poverty
line. That was the legacy given to
us by the former Finance Minister.

(b) They could not sustain the ave-
rage rate of growth of 5 per cent. It
wag two to three and a half per cent.

These are historical facts which my
friends cannot deny.
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(c) 11 million unemployed educated
people are there on live register in
this country.

May I ask what was the incrcase
in  production during emergency?
There was a tall talk from the cppo-
sition side.

(d) There was inflation, people knew
what was being done in this country
in the name of production and ir. the
name of democrac;’.

During Congress regime prices rose
by 12 per cent in 19 months of emer-
gency. These ;re the ‘tasic facts
which my friends canr.ot deny oand
this is the legacy which was given to
Janata Party and these people are
now teaching us about Socialist Iud-
get and Swatantra budget.

The former Finance Minister had
presented a budget leaving Rs. 320
crores un-covered deflcit. Rs. 1400
crores were pumped into the economy
of this country. Innumerable conces-
sions were given during Shri Subra-
maniam’s regime to the private sector.
Cars were to cost less. Was it not a
Swatantra Party's Budget”

Our Finance Minister has provided
Rs. 40 crores for drinking water in
the villages in India. There are
1.60.000 villages in this country where
there is no orovision of water. No
Government up till now has provided
in the Budget fer that. This Budget
of Shri H. M. Fatel and Janata Party
hag for the first time made a provi-
sion of Rs. 40 crores for making water
available to 1.,60.000 poor people in
the villages.

The Congress Gcovernment was talk-
ing about the commanding heights of
economy. The hcights were so com-
manding that ‘hey could not see the
poor man. The rich mar could thrive
in that regime but the pser man was
removed from the hut. Poor people
were removed frola Turkman ijate,
Poor people had no right to live dur-
‘ng Congress regime.

JYAISTHA 31, 1899 (SAKA) 1977-78—Genl. Dis. 278

During Congress rule, misuse of
funds from the Nationalised Banka
wag made. I amn making bold to say
lakhs of rupees were taken from
the Bank of Baroda to finance the
election campaign of Shri Sanjay
Gandhi. At that time my friends
could not raise their voice., All these
glaring facts point out that if at all
there was any Swatantra like Budget,
that was the Budget presented by the-
former Finance Minister.

SHRI K. P. UNNIKRISHNAN (Bada-
gara): Did the Congress Party take
that amount for Sanjay Gandhi or
did Sanjay Gandhi take for himself?
Please clarify.

MR. CHAIRMAN: Your time is up-

SHRI K. P. UNNIKRISHNAN:.: Please
clarify whether the amount was taken
by the Congress Party or by Sanjay
Gandhi?

SHRI RATANSINH RAJDA: Now,
Sir, in this budg«t, when we are lay-
ing stresg on rural cector and stimu-
lating our rural economy, and giving
all the encouragement to the rural sec-
tor, these friends say that we are bet-
raving the public sector.

The basic thing, as far as India is
concerned, is that it is a country of
villages. The hasic fact is that our
main culture stands on and stems
from agriculture. Hitherto we have
neglected agriculture. And we are
paving the price for that. In the days
of giganticism of Jawaharlal Nehru,
agriculture was neglected: this fact
cannot be denied; but at the fug end
of his life, he eonfessed that it was a
mistake to neglect agriculture. Even
our ex-Finance Minister, Shri Subra-
maniam confessed before this very
House that in the Second Plan and
after that it was understood that it
was a great mistake that they had
neglected agriculture. Once it is de-
cided that agriculture is not {o be neg-
lected in this country and if we are
providing for agriculture and giving
all the stimulation to agriculture, that
fact has to be appreciated by one and“
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all. Instead, attempts are being made
to ridicule this aspect and allege that
we are giving a go-bve to public sec-
tor. There is no clash between public
and private sectois in this country.
(Interruptions). Let the hon. Mcm-
bey learn the economics. There is a
national sector in this country and
poth the sectors shall have to be sub-
servient and shall have to serve the
national cause. VPrivate sector <hall
have to play the role assigned tp it
for the good of the nation. That is
what 1 would like to submit.

Ag far as the Janata Party is con-
‘cerned, we are weided to the ideal
that the villages should be humming
with economic activity and we want
to take all the fruits of science und
technology to the doorstep of the poor
men jn the villages. If this is dere.
then destitution and poverty will be
a thing of the past in the villages.

Having saig that I would like to
make certain suggestiong to the Fin-
ance Minister. He had alreadv stated—
our Prime Minister also spoke about
it—about the deficit financing. 1 fully
support him as far as the stand against
deficit financing is concerned. We co
not want that prices should go up.
During the interim budget, in his
speech, qur Finance Minisier said that:

“!‘inancing of public expenditure
in a manner which wculd generate
mﬂatjonary pressure should bLe

So, T would have verv much wished
that the Finance Minister should have
even brought Jown the figure of Rs. 72
crores deficit. I would go further to
say as a sort of containinz the infla-
tion in the current year, in so far as
inflation derives its sustenance from
budget deficit, he should have shown
a ni] deficit. Had he done that, that
would have heen & marvellous thing.
We shall have 1o see that the rate of
growth is sustained at 5 per cent.

I all our sectors march ahead and
‘it all our targets are fulfilled, I feel
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we shall be doing a greal service to
this country. Having saiqd this, I do
not say that this budget is the last
word. This is the first attempt to give
a definite direction. In the next bud-
get, there would be a forward thrust
and my friends would be convinced
that whatever we sav. we stimd by it
We shall stand fall 1 v our principles
and principles alone.  Sir. T have
done.

MR. CHAIRVMAN: Mr. Mavalankar.
You should finish within ten minutes.

PROF. P. G. MAVALANKAR (Gan-
dhinagar;: Mr. Cheirman. Sir. 1 will
start my speech hy complimenting and
congratulating mx» hon. friend frcm
Kapadvanj, Shri Shankarsinh Vaghela
who has made a goud maiden speech.
I hope that many of our friends from
both sides of the House will he abhle
to take increasing part in the eleva-
tion of this hon. House.

Quite frankly, I do not know how {0
describe thig first regular ‘Janata Bud-
get’. It certainly is good in several
parts. But it fails to catch the imagi-
nation of the people. and it is—not
quite in tune with the ‘Janata’ spirit
ang wave which are evident during
these last three months. I shall not
call jt dlsappontmg However, it falls
short of expectations. Perhaps, some
of us were wrong in entertaining high
expectations! Shri H. M. Patel's task
was undoubtedly difficult and some-
what thankless. for he could not write
on a clean slate, and he had neither
time nor vantage positions with which
to clear the vastly accumulated mess
of the past, particuizrly of the more
recent past. Moroover, it is not easy,
1 think, to abruptly or drastically shift
emphasis, ~hange priorities and
arrange new requfremenis, For &any
super-imposition of new and radical
ideas and approaches on the already
started or half-mmpleted workings
and procedures iz extremely difficult,
if not impossible. That is why 1 view
this budget with sympathy and, there-
fore, call it a sobher, sensible, sane
and balanced exercise. and, I find, the
Finance Minister’'s quiet mood well-
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reflected in his exercise and in his
speech. But it is not completely satis-
factory because it lacks a certain spirit
of boldness, radicalism, imagination,
and may I say also that it lacks the
‘Janata’ and the socialist flavour. It
does not catch, much lesg does it cash,
on the unprecedanted new climate of
freedom and freshness with which our
ancient motherlind is so full today.
Sir, I welcome the promised appoint-
ment of the new committee of experts
on simplification and rationalisation of
tax laws and tax procedures. I hope
it will soon bhe constituted witl. the
right type of experts people with ex-
perience in government and public
fields and also I hope it will submit
its report fairly soon. We had so
many committees on this question of
simplification of tax procedures., I am
quite sure, therefore, that government
is not wanting in terms of recommen-
dations. Probably what is wanted is
partly the will to implement anc partly
the need to have new recomnmendations
which may be in tune with the new
requirements. Therefore, 1 welcome
this announcemant of a new Commit-
tee. I hope it will do its job fairly
soon and satisfactorily to all concern
ed.

Sir, we had also the Wanchoo Com-
mittee report and many other com-
mittees of that nature which went into
the whole gamut of the economy in
the context of taxation proposals.
While some of th» recommendations of
the Wanchoo Committee have been im-
plemented. yet scme of them have not
been implemented. While this new
committee is =oing to be formed, may
I request the Finance Minister to sece
to it that some of the older commit-
tees' reports are taken out of the shel-
ves. He may go into the exercise of
finding out as to how much of it 1¢
still valid and how much of it can be
related to the ~onditions of today end
tomorrow.

Mr. Chairman, in this budget there
is a definite and a welcome  ghift
from heavy industry to agriculture
and rural development. This rural
biased budget or agriculture-biased
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budget is all the more welcome to Ime
coming as I do to this House the second
time in succession now from a partly -
rural and a partly urban constituency.
I am now coming from Gandhinagar
constituency which including nearly
two-thirds of mny home city of Ahme-
dabad where 1 was born, brought up
and educated. But this time I have
also the privilege of representing 115
villages of Ahmedabad and Gandhi-
nagar districts and ays such, I do get
now a better assessment of the problems
of rural India. I feel our villages
ang rural couniry-side scene is far
from satisfactory, ang I am glad the
Finance Minister brought in the ques-
tion of rural country-side's progress.
He also talked about employment-
oriented schemes, I hope that some
concrete employment will be generated,
because many of the Finance Ministers.
in the past talked of employment gene-
rating schemes which would eventually
generate only desperation and dis-
appointment rather than real employ-
ment!

Talking about the rural scene. zgain
may I say that rural poverty is in-
creasing, rural—urban imbalance is in-
creasing, rural qevelopment in terms
of its health ang proportions is not
taking place and the over-urkanisalion
is creating problems for the country-
side. Therefore, I feel happy that
the budget at lenst makes a good be-
ginning in the desired direction of
looking after the rural areas with
tremendoug sympathy and attention
that have been missing all these vears,

Mr. Chairman, Sir, I am glad that
the drinking water scarcity will be
partly attended to by this budget,
and the approach roads which have
been missing will be constructed, In
fact. I was surprised when I found in my
constituency that while going from
Ahmedabad to Gandhinagar there is
a good road but between the two a
number of villages are there and there
is no approach road from the main
road to the village inside the Gandhi-
nagar district. One feels sad at this
lack of communication. The fact of
lack of communication means it denies .
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a number of opportunities of com-
munication to the people who live in
rural India. Therefore, Sir, I feel
that it wil be a good thing if comuni-
cations are improved. Now, I wish the
budget had done something more in
regard to the landless agricultural
labour who are still jn great difficulty,
and in terms of removing exploitation
also one can really do a lot in that
regard. Even the small farmers are
facing far too many handicaps, and
80 1 wish the budget had doné some-
thing more to the landless labour and
the farmers.

The budget has been good in so iar
as some other things are concerned.
J am glad many of our friends who
are Ministers now are behaving in
true Janata spirit with no ostenta-
tious living and no VIP treatment
hanging around them. It is a good
thing; in terms of actual saving it may
be a small amount but in terms of
Balutary effect that it has on the
electorate it has a good moral effect
on the people. 1 hope the Janata
Government will be able to go right
deep into the question of reducing
avoidable Government expenditure.
I also want to know what the Govern-
ment has got in terms of eradicating
the evil of the use of black money, if
not out-right. at least significantly
mnd increasingly. As I said, I am glad
to find unostentatious living among
the new rulers. But in regard to con-
spicuous consumption by a very few
rich people, one still finds a lot of
unaccounted money, a lot of black-
money spending on conspicuous con-
sumption and that of course must be
stopped. I do not know with what
instrument the Finance Minister, with
his budget, will be able to do in regard
to conspicuous consumption being
curtailed. I am glad the Minister has
also raised the Wealth Tax. But I
wish the Janata Budget, if not now,
may be in the years to come, will
give us increasing evidence of taxing
~the fewer people at the very top. In
the British experience, we know that
4he Labour Governments from 1845 to
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1955 imposed ahuge Wealth Tax and
more especially the Death Duty, the
Estate Duty for bringing about an
egalitarian society. After all, the zap
can be reduced only if you tax pro-
portionately heavily in terms of
Wealth Tax and Estate Duty. 1 also
feel therefore that this budget could
have gone a little more in that dir-
ection. But, on the other hand, I am
glad it has gone to the extent of in-
creasing limit of tax exemption from
Rs. 8,000 to Rs. 10,000 thereby making
it possible for the fixed low income
group to free themselves from the
botheration and harassment of income-
tax. Each year, one by one as years
roll by, one finds that the Finance
Ministers and the Governments in
general are not able to do something
good which will protect the honest
tax payer and something which will
punish the dishonest tax payer. Dis-
honest tax payers escape and evade
taxes while the honest tax payers are
further taxed because they are honest
and because they happen to be fixed
income people. They are people with
skill and other talents, the professional
people, and naturally, of course, they
are further taxed. \So, I hope, in the
months to come, in the years to come,
the new Government will see to it
that the honest tax payers will in-
crease because of the Government
policy in this regard.

I do not want to say anything apout
the Planning Commission becau:ze it
has been formed only recently. But
I hope the priorities will soon be fixed
and work in those directions will also
soon start. 1 do not want to go into
the question of galloping inflation and
the problems of rising prices, as the
time at my disposal is limited. A1l'l say
is that the problem of the rising -prices
affects the consumers of the essential
goods as well. This affects the large
number of people and that is where
the Government should be able to do
something concrete, not just in terms
of what it says but in terms of actual
economic benefits and betterment of
the conditions of the vast millions of
our people.
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With regard to this year's proposals
about excise duty so far so good, but
1 find one difficulty. The Minister
has given concession, enormous conces-
sion, by way of reducing the Excise
Duty on cloth produced by a handful
of mills in Ahmedabad. These were
producing finer quality of cloth. But
the mills producing ordinary cloth are
taxed more in terms of excise, thus
making them more sick. Even if that
does not happen, these mills will
ultimately pass on the burden to the
consumers. No mills can absorb the
burden themselves. Ultimately, when
the market is improved and boosted,
they will be active and they will pass
on the burden to the people. So, the
excise duty on these textile mill seems
to be somewhat unjust. I do not want
to go into further details for want of
time.

Finally, I do not know why Shri
Patel and the ‘Janata’ government
could not start the healthy practice
of getting rid of a good bit of secrecy
which has been hanging round the
budget every year. Should our bud-
gets be so very secretive? After all
barring the excise duties which can-
not be made public, why cannot there
be open discussion as to whether the
government would indicate or not the
direction it wants to go, the emphasis
it wants to shift or put, etc. All this
should become part of heaithy public
debate. The Economic Survey this
vear has been a good but a sombre
document; I do not know whether that
document was prepared fully by the
present government or many of its
parts were borrowed bodily from the
findings of the previous government.
Whatever it be, my feeling is that the
economic situation must be tackled
boldly. Before I sit down, may I
say that in the new climate of freedom
and freshness, we shall work for
greater freedom, more production and
better discipline. My friend, Shri
Ravindra Varma, is in charge of the
labour portfolio, he is facing the pro-
blem of agitations, strikes, protests
and what not. I am not feeling
terribly worried about it. After all,
part of it is inevitable and part of it
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is legitimate also, as many injustices
had been done. But unless the
‘Janata’ government seces to it that
an atmosphere of discipline is built
up, not brick by brick, but if I may
say so, as quickly as possible, then
some of the good things which we
want to do in terms of economic pro-
duction, etc. may suffer. It is from
that angle that I say this. Three
months ago the Janata Party won the
General Elections. The mini election
this month was held in many States
in northern India and elsewhere, and
again the ‘Janata Wave' has triumph-
ed. The presidential election is or
will be practically over soon. The
Janata Party must now stand united
and must give a socialist based pro-
gramme to make it look like a really
cohesive, good progressive party. I
know many of my good friends like
Shri George Fernandes, Shri Madhu
Limaye and Prof. Madhu Dandavate
are there. But merely having some
socialists in the party does not make
it a socialist government. The actions
of the government must be in the
direction of benefiting the poor and
the labour and the wage earning
class; their actions must be in in the
interest of the people who were
hitherto exploited. I hope that this
will happen in the years to come.

ot e =2 @ (faat) : awmafa
wErEm, aTEl Jears £ AE wEes
faaT |

araa fa wET AgRA 1 6T 9T
geaaTe & fF ST FY #A=8 TEUTT
g9z F wreaw ¥ w9 £ 1| AT g7 |3
# w® a9 awar & 7 g2 fafas moE
ST Y GO TS §, IEHT TFHTW AQ
1 afear aF 7@ S T E | W
25 & fr sTafus< § gH aga fadl
g% wd-sqaredn faelt 3, e srex e
wTaT a1 grarateafa #1, sfew 59 a7
gfyFTT # ugeqr FT &ATE 94T |
S FreETe Ay Y, duEdia JISET,
ITRI 21 G FEAN § A A
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[+t forsier wox aiw)
fer w ar 1 21 goft Fww @ ¥
20 At W W4T | AATATL TE TVT ATAT
wfag 21 gl & 20 g FA G mAT)
af¢ g7 A1 A Y FT § A g
TUARA 420 gaAT ¥ )

Iq a7 $HT F T A7) wlgw
aeqT ¥ G9T 3, R ¥F =fE
wET QO A O ag-syaeqT # AR
Fgr A, T o &9 ) oI A
¥ f oy g wd-sgaewr 2k fae &
T 1T WITT &1 FAGT A Hagrs A 2

1747 hrs
[SHRT SoNU SINGH PATIL in the Chair]

AT 9T ¥ GqU-a ® A8 F37
mar 2 f& 78 8o A Smar F1 AT
mar 2. o7 v owrw 7 v & TEET
o faaor w771 @@t ¥ Qworr g7
¥ q 10 97 fawm o faq g0 &
e ¥ qer 5 q7 6 femrogmm
g W+ {37 o1 AravasaC ¢, 3 T
# f faamg groAm, Agwi A7 faseh
¥ ST g1, ATATIT BT Ay JAWT &t
e faa s o) A 3 far o
qrg A I3, A1 ¥ gatg w @ ofq-
FEF A E |

TAgfaE &z 7= qug ¥ fay
gaTE gt &, oA ¥ favent F
FT 2 | YA FAT 7 AT FART AT
fFr g1 7 ag=graERa T AR
a7 2, AfFT qF Fwe & aEw #
afg a1 d@w AT AT W oAwA F
g & 1% S A28 fFarmar g
HETTHT AT FT ATH AT 59 927 § W1
wms F gy azFal T foar & Sfew
RETHT AT 7 ArAw A A AEw AT
N F77 $F 9 A faoy oo faar 4,
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Jar A i g W femrwar g Hfaw
¥t & S v fs ag xg At &
fa=re %2

g 7% feart &1 oy ¢, faw
et § oo waer ¥ Fgy & fs faurd
¥ fa¥ 100 *% Y, 9y fa=rg
AT * A7 260 FAT T AT
i ¥ Y faosht & fod 175 AT
Y 7 ITauH ey @y § 1w feafw
TgifF g e iagm @ Wam &,
wgt 4 & fag e, faoe, a3d Wi
e fa=me qiommd AY &1 wE W 30
g saar 27 5 ara w9 vk @, AfE=
o #Y aegfeafa ag & fw fomem qar
Feam Tt 8, v AER, o faars Ara-
amwt, fasAr 7T 5 F fg qE Fy
sgq=aT AZ1 21 g% ¢ | zafay I9 qug
St sgaeqr &, IqN TE AWA AE & |
T A FTRT & f9T 360 ¥4 'AAT
fear mar, @1 3 IT F Hg W AR
qATT AT | TWE anA g (1w §
fer 73 Il & ewfey @ fedew
FEM fF @F qEAUTE F1 GQET TG0

FZT AT qIFI FT G §, TN
e F QX & FAIBS FH AT 1.
gg® i a% widr =rfed, FfET - ga
¥ g ®ATF A E | woES grEaw
qT ¥fezy &7 19 I @ W IR
gL AT AT T &, Ffew agday Wi
FY AEH g+ & fog goer 7 Ag Aav
ST TR ) A @A OF Fgr Iy ff
oF T 91, 91 Ffa W 91 IER
Ffa £ Foaa1 F wAAR @y fr g
g & W A ) Swa F fE A
F] T TEAT F T AT, W F
T EY FE AT § 1 IET WA Ay
F1 QT AT §ra1 f5 AT 9T 39 AG
# 1§ qgre a1 9 AFY §, EAR A
HTF w=8 7€) fad &, wreag i egw
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' gver Y o &Y FaTaT WEST LT | IqN
qIAY AT A JTH WY FTT FTay 47
MO ¥ I8 QAT 0

TZT Y AATOAT H ZH LT T
A F3790 7O §, AfwT fag arar &
adq F qz qX A1z 94T 3, g4 99T
qfeqiq &Tar arfgd | gridd T o
Figd 1 §, IAFT I FLF HIL
Tig Ay QAT QA F Ay qar 2 fear
A, AY ITAT AAIAF T |

HiFN F 7IT WA 737 fAow
M drz1 g7 &, wax ag acgfeafq 7
WAFIFT & A9 A ATAT ) IR F
fax 20 #07 Tqar AT a1 & faF 40
FAZ T1AT 94T 7 (AATHT 60 A=
w7 AX T 17 FE TE {1 afFw g
A HAZ 60 FUT TATIRIATFA )
AT IFZ 15 EATT FUS 29A FT & |
qg Fg AaT g fF 3@H T 72 FA®
&7 q Fa fwfae wrzafan 78 F<A7
JrgA I 37 & GATERIAT 9§ JTFAT |
& gaaar g £ 3@ w1 A1 qTI809 AH
i aFwgfF 1ooFOz AN ag A
eI Dara g fF 72 73
¥ ¥t ag a3 svx 1 wfEa ¥ A fraga
g 78 72 fr 1% & a1y w2 wew ¥ fog
A 20 AT 40 FT T fau @ § a7

AT

I w1 A s wg faar
TAT &, WY I HIT FH AR FER
IO Y Frq & FTAT AgAT , Al
¥ AT £ q1q FIAT ATATE | TE 3
3, dar % gy fr gt A w0 @,
gafog aga & STauTT A gl A 4
feT & o Y & o A AT
T FY HoX W7 F Fywd gy & 1 /A
T TH @R ATHA I aF AAE
*T qHiT AE AT § a9 qF dEEn
&t gt & w2 gafg afz A K g
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ATAT T W IW F WAL I FATAT
wEF & I =t feear faar sy a5 WAz
T FREAT FT g AT T G/ | "/
T3 & gfawg gw & ¢Safaai @ &
8 f¥ 0 ST @ aa g1 | & ey
Afrdemamiag | suFfaugn ¥ 9w
#1 ¥ gfaum € § 1 ag f & SrAwE
fear s awar & f5 g9 97 ¥ ag 2
qd § afz Q 91 AT § O 9 Ay
SANT qA G a1 g9 TF q€T AT WY
s N giaar 3 awq § Al 9@ H
A FfwF £ F2T Iq 9TTF B qoA
o9 ¥ OF QA AT F#T 909 F g
39 F 37 93w 1 afz gfv e @,
912 gieT & a1 a8 a3 fada g 3aF
AT I F1 AIF AT 917w g

farame A7 aga %8 Fgw w1 ar afew
9 § g ®§ 7Y a9 W@ g | A
XY T gEaT JET | wgw wA A
FTF T@ q 7aT GTN & 7% woe
3| AT AR QT A FAE | FWH
foq aga queam FAY gAY | qAE
7ot & T e G & R oo
ol Tgd 41 wea eew ¥ fag
19 WA F1 JOET FET QY IS
F g2t & 1 zafag o1 A9 77 39 §
3y g2 & arfgg o

e wA-faare a7 gwn & WA
TR T AT F AT A | TR AR
& g1 ahar AT IW T HE AE@AUEH
&Y GFAT a1 AT AW /R IWF AR
mfz &1 6 @gwEl 9sdr | gEfag
Tia & we-faarg ¥ FIR JAE FY,
I9 F1 gAAT FT 39 + g Ifw@ g
F3 WX awil atg Y S AT a7 G
Fg Wre FTaif=Ea g

ﬁwmﬁﬁﬁm%ﬂgﬁf%
AT F A FT IZATA AT Igd AAAE
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[ foler W= 949) A AT A s rgy g fr g
e ey S W wgr arafaen ¥ favgrg @ & 1 g@ dm &
fagnyfes qafraiw g — fad anfafees fe wre Aawd o

“Prompt measures will have to be
taken to demurcate areas of diffe-
rential technology and to provide
for statutory reservation of some
spheres of production for small-scale
and cottage industries.”

atfear e wfe @ sew gz @1 & fag
BTy T aifgy | o 7 fawl A @
AT AN & F Sfagw Ty Sfgw

1 Qo FEATCAW TA (FOAHAMY)
ag T9E A Aw fopay AT } 9Ee fag &
faa welt M g© 7 TTFATR IATARATE |
AATFAX 3T FT B FIOI WX g
7z fF g o fmmere wre faad
giguagar Jx § f& 929 A
A gy fam adft ® 99
| | WA 4§, I7 S F
&V YT & | w9 wTETEi 9L fe¥ gu
iz fog & 9F & AETIEaR I
agar g 5 I=@ goA sTAEl &
TR FAT AT ¢ | AfFT T8 g™
g8 ara 7 § fF foad g qay &y §,
A F A guT2 ATY 3 4 77 fEw AR oA
AT FEATT , + 7y FzaF € ar = Wy
fama & a1 foe foam gt awfeee 9t
FAME A EEa I F Y A qw)
§ W &y yum w1 § o1 f& awiasy
¥ favare $¥9—& Swagi WA @

arfgd | wFagis™ & arg & @iy
Y R 97 74, AQ W ¥ 7E v |
TF I qTE AT §—TF FLHT -
FafE wr § w77 g—0 30 AWK T
¥ 7 —w g qfaew & fataw
gl FaT g a1 I F a1 faw g ——

A person below 30 years, if he is
not a socialist, has no heart. But a
person who reached 40 years if he
stil believes in socialism, then he has

no mind. & mg—gm?& A Ay
& agi w3 & AT qwfaen #1 faags

MR. CHAIRMAN: You can con-

tinue tomorrow.,

—

BUSINESS ADVISORY COMMITTEE
SeEcoND REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): With
your permission, 1 beg to present the
Second Report of the Business Advi-
sory Committee.

18.03 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
June 22, 1977/Asadha 1, 1899 (Saka).





